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24..08'.2006 Present: Honb1e Sri K.V. Sachidanandan 
Vice-Chairman, 

• Learned 	Counsel 	for 	the 
Respondents wanted time to file reply 

f L 
	 statement. Let it be done.. 

Post on 14.09.2006, 

fr 
	 Vice-Chairman 

14.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

The issue involved in this case is 

that resignation of the Applicant has not 

been considered within three months and 
,eJd 	 in the meantime, the Applicant withdrew 

A 	 rasiguati•n. 
the 	 c il' 	Nevertheless it 

was not accepted later and he has been 
• . 
	 discharged from duty. The grievance is 

that lie may be re.-instated in sei4ince with 

. 	,. 	 aii'xefl1s, 
* 	 Mr,Sin,1earneaQounselforthe 

• . .•> Applicant and Mr M.U. Ahrned, iearnèc 

Addi. C.G.S.C. for the Respondents are 

present. Mr Abmed, learned Addl. C.G.S:C. 

for the Respondents submitted that he has 

filed reply statement today,. Let . it be 

brought on record if it is otherwise in 

order. The Applicant is given liberty to file 

rejoinder if any. 

Considering the issue involved, i am 
/V0 	 of the view that the O.A. to be admitted. 

ICL 	 Admit. Post on 30.10.2006. 
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30: 10.20C)6 Present: Hon'ble Sri K.V. Sachidanandan 
• 	Vice-Chairman. 

Three weeks time is granted to file 

• 	rejoinder. Post on 22.11.2006. 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHAT1 BENCH, GUWAHATI 

O.A. Noi66 of 2006 

DATE OF DECiSION: 2103.2007 

Dr Patan Sh.aik Sha Vaili Khan 	 Applicant(s) 
/ 

Mr B. Singh, Mr S.M. Habibul Haque 	 Advocate(s) for the 
and Mr R. Islam 	 applicant(s) 

- Versus- 

Union of India & Ors. 	 Respondents 
I 

Mr M.U. Abmed, AddL C.G.S.C. 	 Advocate(s) for the 
Respondent(s) 

CORAM: 

THE HON'BLE SHRI K.V. SACHIDANANDAN, VICE CHAiRMAN 
THE HON'BLE SHRI TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers 	 Y'No may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 	Ys/No 

Whether to he forwarded for including in the Digest 
Being complied atJodhpur Bench? 	 vs/No 

Whether their Lordships wish to see th e fair copy 
of theJudgment? 	 s/No 

Vice-Ch& an10 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No1$6 of 2006 

Date of Order: This the 3day of March 2007 

The Hon'b!e Sri K.V. Sachidanandan, Vice-Chairman 

The Hon'ble Shri Tarsem La!, Administrative Member 

Dr Patan Shaik Sha Valli Khán, 
S/ø Late P. Ghouse Khan, 
CIoD.Sabjan, 
Door No.6-397, K.M.H. Street, 
P.O.- Kadapa-516001, 
District- Kadapa, Andhra Pradesh. 	 ...... Applicant 

By Advocates Mr B. Singh, Mr S.M. Habib a! Haque 
and Mr R. Islam. 

- versus - 

Union of India, represented by the 
Secretary to the Government of India, 
Department of Biotechnology, 
Government of India, and 
Chairman, Governing Council of 
Institute of Bioresources & Sustainable Devlopment, 
Imphal, 
Block 2 (7th  Floor), C GO. Complex, 
New Delhi - 110003. 

Advisor, Department of Biotechnology, 
Government of India & Member, GC & SAC of 
Institute of Bioresources & Sustainable 
Development, Imphal, 
Block 2 (7th  Floor), C.G.O. Complex, 
New Delhi-110003. 

The Director, 
Institute of Bioresources & Sustainable Development, 
Takeyalpat Institutional Area, 
Imphal-795001, Manipur (India). 

Scientist-E, Department of Biotechnology, 
Government of India & Member, 
Institute of Bioresources & Sustainable Development, 
Imphal, 
Block 2 (71h  Floor), C.G.O. Complex, 
New Delhi-110003. 
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5. 	The Senior Administrative Officer. 
Institute of Bio resources and Sustainable Development, 
Takeyalpat Institutional Area, 
Imphal-795001, 
Manipur (India). 	 .......Respondents 

By Advocate Mr M.U. Ahmed, Add!. C.G.S.C. 

ORDER 

LV. SACHIDANANDAN (VICE-CHAIRMAN) 

The applicant was working as Scientist-C in the Institute 

of Bio resources and Sustainable Development, Imphal (IBSD for 

short). While so, the applicant was offered a chance to conduct a 

research course as a Senior Researcher in the Institute of 

Biotechnology at Centre de Recherche Public-Gabriel Lipmann in 

Luxembourg for a period of 9 months for which the applicant had 

applied before being appointed in the IBSD. The applicant had to 

leave for joining the research course on 01.05.2005. The applicant 

applied for grant of deputation, which was rejected. The applicant 

again applied for extraordinary leave wIthout. pay for the said period, 

but the authorities rejected the said prayer. The applicant has 

successfully completed his period of probation and came into the 

regular footing. Considering the importance of the said research the 

applicant finally decided to resign and informed all concerned about 

the decision in writing. After completing all necessary formalities to 

leave IBSD, the applicant submitted his resignation on 26.04.2005 and 

relieved himself of his post and left for Luxembourg with information 

to the authorities on 18.05.2005. Subsequently, the applicant decided 

to withdraw his resignation and sent his application on 14,07.2005 to 

the respondent authorities withdrawing his resignation letter 
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submitted earlier. The said withdrawal was within the three months 

period and long before acceptance by the respondents. The 

respondents cefused to accept the wit,hdrawal of resignation vide 

letter dated 12.08.2005. The applicant's request for reconsideration of 

the withdrawal of the resignation fell into deaf ears. However, finally 

the applicant's resignation letter was accepted on 06.12.2006. Being 

aggrieved by the said action of the respondents the applicant has filed 

this O.A. seeking the following reliefs: 

the order dated 06.12.2006 (Annexiire-29) passed by 
the Respondent No.3 be set aside, 

the respondents be directed to accept the 
applicant's letter dated 14.07.2005 An n exure-2 6) 
withdrawing his resignation dated 26.04.2005 
(Annexu re-24), 

the respondents be directed to allow the applicant to 
resume his duties and to treat the intermediary 
period of absence between 2 1.02.2006 and the date 
of resumption of his duties as a period spent on duty 
for all purposes. 

2. 	The respon dents have filed a detailed written statement 

contending that as per the bilateral agreement entered into by the 

parties on 27.01.2004 the appointment of the applicant was on 

contract basis initially for five years. The termination of agreement 

under clause 4.2 is very clear, but the interpretation of the applicant 

of the said clause is misconceived. The applicant submitted his letter 

of resignation on 26.04.2005 and expressed his readiness to pay the 

sum equivalent to the salary for the short fall notice period i.e. two 

months and twentyfive days as termination simplicitor (Annexures D/3 

& D/4). The applicant left the institute on 27.04.2005 and thereafter 

the applicant never came back to the institute till date leaving the 

institute in turmoil. The respondents produced a letter dated 

02 .05.2005 addressed to the Joint Director, Department of 
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Biotechnology, Government of India, New Delhi asking for further 

steps to be taken in this matter. Though the Department requested 

the applicant to continue, the applicant did not accede to it nor turned 

up for duty and left the institute and never came back again, thereby 

showing insincerity and lack of responsibility, which is unbecoming of 

a responsible Officer/Scientist. On 06.06.2005 the respondents 

accepted the resignation of the applicant subject to the proviso that 

the salary amount equivalent to two months and twentyflve days shall 

be recovered from the applicant by the institute (Annexure 1)/8). 

Instead of remitting the said amount the applicant wrote a letter for 

withdrawal of his resignation, which was not accepted by the 

respondents, when however, the payment was waived by letter dated 

05.12.2005 and the applicant's resignation accepted. The grievance of 

the applicant is that his resignation should not have been accepted 

and the letter of withdrawal of resignation should have been accepted 

by the respondents, which cannot be appreciated at all as per rules. 

Heard Mr B. Singh, learned counsel for the applicant and 

Mr M.U. Ahmed, learned Addi. C.G.SC. for the respondents. Learned 

counsel for the parties have taken us to the various pleadings, 

evidence and materials placed on record. 

Learned counsel for the applicant argued that the 

relationship of the applicant and the respondents was through a 

contract and clause 4.2 stipulated that three months notice is 

sufficient to quit the job and the applicant is at liberty to withdraw the 

resignation at any time before the said period. The learned counsel for 

the respondents, on the other hand, persuasively argued that once a 

resignation is tendered and the employee act as disloyal and 
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irresponsible to the institute it is the prerogative of the respondents to 

accept or dissolve the resignation. 

5. 	We have given our due consideration to the pleadIngs, 

arguments and evidence placed on record. The crux point that comes 

for our consideration is whether the rejection of the withdrawal of 

resignation is valid or not and whether the respondents could accept 

the resignation when th resignation has been withdrawn within the 

stipulated period of three months. Admittedly, the applicant is 

governed by a contract for which an agreement has been entered into 

on 27.01.2004. For better eiucidtion clauses 1.3, 3.3 and 4.2 of the 

agreement are reproduced below 

1.3 The services of the party of the first part can be 
continued on regular basis on completion of the 
term of five years, if found suitable after review to. 
be carried out by the party of the second part. Such 
review will normally be completed before expiry of 
the five years period. If due to some administrative 
reasons or otherwise the party of the second part is 
unable to decide about offering regular service after 
completion of five years, the term of five years may 
be extended for such terms as may be mutually 
agreed between the parties. 

3.3 The pay and allowances from time to time payable to 
party of the first part under these presents shall be 
paid for such time as she/he shall serve under this 
Agreement. and actually perform her/his duties, 
commencing from the aforesaid date and ceasing on 
the date of her/his quitting service or on the date of 
her/his discharge therefrom or on the day of her/his 
death if she/he shall die while in service. 

4.2 Any time after completion of the probation and 
within five years or its extensions the contract can 
be terminated by giving three calendar month's 
notice in writing or three months salary in lieu of 
notice as termination simplicitor by either party 
without assigning any reason. In the event a shorter 
notice is given by either party, a sum equivalent to 
the salary of the period, notice falls short of three 
months shall be payable by the concerned party to 
the other party." 

\/ 

, 



Admittedly, as per the agreement the applicant has been 

appointed on a tenure posting of five years subject to the completion 

of the probation period. Vide Annexure-15 dated 28.02.2005 the 

applicant was informed, "I am pleased to inform you that your 

provisionary period in the Institute of Bioresoures and Sustainable 

Development, Imphal has been terminated. I wish you a bright and 

successful career", which means that the applicant has successfully 

completed the probation. Therefore, the applicant is entitled to get 

the benefit as per the agreement. The appointment as a Scientist was 

on a contract basis initially for a period of five years and in clause 4.2 

of the agreement, it is stipulated that at anytime after completion of 

the probation and within five years of its extensions the contract can 

be terminated by giving three calendar months' notice in writing or 

three months' salary in lieu of notice as termination simplicitor by 

either party without assignina any reason. If a shorter notice is given 

by either party a suih equivalent to the salary of the period shall be 

payable by the concerned party to the other party. 

Mmittedly, the applicant sought a fortune by doing 

research work in Luxembourg for making himself available for a 

course of nine months and had gone to foreign country by tendering 

resignation from service. Though the learned counsel for the applicant 

submitted that the applicant had never gone to Luxembourg this is 

proved to be incorrect by Mnexure Dill, which is a letter sent by the 

applicant by e-mail on 14.07.2005 from Luxembourg to consider the 

applicant's withdrawal of resignation, the operative portion of which 

is reproduced below: 

"I have not received any information from your esteemed 
office regarding the status of my resignation and also the 
appointment and joining of the Director, IJ3SD, Imphal. 
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Then, I proceeded to the scleduled visitto Luxembourg 
for research work starting from 181h  May, 2005. The same 
information was given to your esteemed office before 

• proceeding to Luxembourg and requested you to kindly 
adjust about two months of my earned leave and half pay 
leave as per records of the IBSD, Imphal for the required 

• notice period of three months for the term ination of 
service, in case you decide to relieve me from the service 
(Ref.No.3)." 

	

B. 	In the same letter the applicant expressed his difficulties 

to pay the notice period amount proposed by the IBSD. The revelation 

of this letter is that the applicant has no intention of withdrawing the 

resignation, but he was compelled to withdraw the resignation on the 

ground that the applicant was unable to pay the notice period amount 

proposed by the respondents. For all these reasons the respondents 

have rejected the applicant's withdrawal letter and thereafter 

accepted the resignation letter which according to the respondents 

has become final. In that refusal letter for withdrawal of resignation 

the respondents have made it clear that the withdrawal was not 

accepted on the following grounds 

The applicant left the institute unauthorizedly without 

getting an official relieving order from DBT for joining 

assignment abroad. The applicant was also Scientist-in-

Charge of the institute at that time. 

The applicant's behaviour has been viewed as most 

irresponsible and insincere since the applicant left the 

institute even after request from the DBT to continue as 

Scientist-in-Charge of IBSD till the regular Director joined 

the institute. 

V_~ 
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From the materials place on record we are also of the 

view that the applicant was not interested in pursuing the 

employment of the respondents, but he was a fortune seeker to 

pursue with his higher studies in the foreign country. Therefore, the 

applicants explanation that subsequently he changed his mind for 

withdrawing the resignation is not in the good spirit of taste, reason 

and law. Therefore, it cannot be accepted since there is a clear clause 

at 4.2 of the agreement that the parties are at liberty to waive the 

three months notice period according to the situation and 

circumstances. In all fairness we find that the respondents have 

accepted the resignation waiving the amount to be paid during the 

notice period and permitted the applicant to severe his relationship of 

employee and employer. 

The legal position that has emanated in the given 

circumstances of the case is whether the respondents were justified in 

rejecting the withdrawal of the resignation letter of the applicant, 

which was within the time frame of three months. Since there is a 

rider in clause 4.2 that either party can dispense with the time 

schedule prescribed for the notice period of three months and that 

discretion has been exercised by the respondents for the good reasons 

of their judgment, we cannot say that the rejection of the withdrawal 

of the resignation letter and acceptance of the resignation by waiving 

the amount to be paid for the said period by the applicant, is faulted. 

The learned counsel for the parties could not cite any 

decision on either side on this point. Therefore, we are of the 

considered view that the interference of this court on judicial review 
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is not called for in this case. The O.A. is, therefore, bereft of any merit 

and is to be dismissed. Accordingly we do so. 

12. 	However, learned counsel for the applicant submitted that 

the applicant may be permitted to make a comprehensive 

representation to the Secretary, Department of Biotechnology, 

Government of India, of his grievances for re-engagement. The 

applicant will be at liberty to do so and the said authority or any other 

competent authority shall consider the same accordingly. We are not 

giving any direction in view of the above findings. 

The O.A. is accordingly dismissed. There will be no order 

as to costs. 

(TARSEMLAL) 
	

(K. V. SACHJDANANDAN) 
ADMINISTRATIVE MEMBER 

	
VICE -CHAIRMAN 



-L rcf1j 
CeiitI 3tie T 	bun 

7 	JJ 

whti Bench 

State: Manipur 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH : GUWAHATI 
(An application under Section 19 of the Administrative Tribunal Act, 1985) 

briqinal Application No .... .  . 	of 2006 

Dr. Patan Shaik Sha Valli Khan 	Applicants 
- Versus - 

The Union of India & Others 	Respondents 

SY N 0 P S I S 

The applicant is an M.Sc. in Botany and a Ph.D. in Plant Bio-technology and a Post-Doctoral 

Fellow of Luxembourg, Japan and Taiwan. He was working as the Scientist-ein the Institu.of 

Bioresources and Sustainable Development, Imphal (hereinafter referred to"asjlie_lB5$), an 

autonomous body under the Department of Biotechnology, Government of India till he tendered 

his resignation dated 26.04.2005 under compelling circumstances created for the applicant so 

to do by the respondents. 

That the treatment meted out to the applicant by the respondents was biased and inimical ever 

since his appointment. Even then the applicant went on discharging his duties to the best of his 

efficiently and satisfaction. In the first week of March, 2005 the applicant was informed that he 

was offered with a chance to conduct a research course as a Senior Researcher in reputed 

institute like Biotechnology at Centre de Recherche Public-Gabriel Lipmann of a developed 

country like Luxembourg for a period of 9 months for which he had applied before being 

appointed in the IBSD. The applicant had to leave for joining the research course on 

01.05.2005. As such, he applied for grant of deputation. But the authorities rejected his request. 

So, the applicant applied for extra-ordinary leave without pay for the said period. But the 

authorities rejected his prayer for leave too. The respondents rejected the applicant's prayer for 

grant of deputation and then for grant of extra-ordinary leave despite there being provisions 
made in Appendix-9 of the FR&SR, Government of India and in Clause B of FR-i 11 and also in 

discrimination of the applicant as the respondents are on record of granting such leave to so 
many others including one Dr. N. C. Talukdar of ISBD itself who was granted such leave even 

before completion of his probation period and that too almost immediately after he had joined 
the Institute while the applicant had already completed his period of probation and had come 

into the regular footing of his appointment when he applied for deputation and then for leave as 

stated above. Having been so discriminated on the one hand and considering the importance of 

the said research, the applicant had finally decided to resign and informed all concerned about 
his decision in writing. The applicant had also completed all necessary formalities to leave 

IBSD, Accordingly the applicant submitted his, resignation dated 26.04.2005 and relieved 
himself of his post and of the Scientist-in-Charge of the IBSD. Then he left for Luxembourg with 
information once again to the respondent authorities on 18.05.2005. 

Contd. to Page- 
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Subsequently, however, the applicant decided to withdraw his resignation and accordingly he 

sent in his application dated 14.07.2005 to the respondent authorities withdrawing the 

resignation letter he had submitted earlier. The said withdrawal was well within the 3-month 

notice period and long before acceptance of applicant's resignation. But the authorities refused 

to accept the withdrawal by raising certain unreasonable arguments vide their letter dated 

12.08.2005 while the question here was to accept or not to accept the resignation and of none 

else. But the authorities did not say anything whether or not they accepted or whether or not 

they would accept the applicant's resignation. On receipt of their said letter dated 12.08.2005 

the applicant prayed before the authorities once again to re-consider his withdrawal of 

resignation vide letter dated 19.12.2005. But this time, seeing that the applicant shall have to be 

allowed to join his post unless his resignation was accepted, the respondents, instead of 

replying to the applicants' prayer for reconsideration of his resignation, hurriedly accepted his 

resignation vide order dated 06.12.2005. 

The facts, however, remain that the authorities did not yet accept the applicants' resignation 

dated 26.04.2005, did not relieve him of the post on his resignation from it and the 3-month 

notice period was not yet over when the applicant changed his mind and submitted his prayer 

withdrawing his resignation as per provisions of the relevant rules. As per standing instruction of 

the Government, the authorities had to accept the resignation at their earliest if they were 

inclined to accept it. But they did not do so for over 7 months since the resignation was 

tendered and they accepted it on 06.12.2006 and that too only when they found that it would be 

difficult for the respondents to stop the applicant from re-joining his post. Thus they created an 

obstruction despite there being provisions of rules as well as the rules of law that one may 

ithdraw his resignation provided it is within the relevant notice period and before the 

cceptance of the resignation and also before the resignor is relieved. The respondent 

uthorities are creating obstruction in the way of the applicant's re-entry to the post even in the 

ace of the fact that the post of Scientist-C that was held by the applicant has since been lying 

vacant as the respondents failed in all their three attempts to fill up the post; - the 
respondents, however, made these attempts before the post fell reasonably vacant and which 
attempts they therefore ought not to have made. 

Hence is the present application praying befOre this Hon'ble Tribunal to be kind to interfere in 
the matter in the interest of restoration of justice to the applicant. 

Filed by - 

çi (Sj4 
	

HAQUE), 
Advocate, Gauhati High Court. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH : GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Original AppIiation No. I G6 of 2006 

1. PARTICULARS OF THE APPLICANT: 
Dr. Patan Shaik Sha Valli Khan, 

Son of Late P. Ghouse Khan, 

0/0 D. Sabjan, 

Door No.6-397, K.M.H. Street, 

P.O. Kadapa-516001, District Kadapa, Andra Pradesh. 

2. PARTICULARS OF RESPONDENTS: 
Union of India represented by - 

The Secretary to the Government of India, Department of Biotechnology, Govt. of India & 

Chairman, Governing Council of Institute of Bioresources & Sustainable Development, 
Imphal 

Block 2 (7th  Floor), C.G.O, Complex, New Delhi—i 10 003. 

Advisor, Department of Biotechnology, Government of India & Member, GO & SAC of 

Institute of Bioresources & Sustainable Development, lmphal 

Block 2 (7th Floor), C.G.O, Complex, New Delhi—i 10 003. 

The Director, Institute of Bioresources and Sustainable Development, 

TakeyaIpat Institutional Area, 

lmphal-795001, Manipur (India). 

Scientist-E, Department of Biotechnology, Government of India & Member, Institute of 
Bioresources & Sustainable Development, Imphal 
Block 2 (7th Floor), C.G.O, Complex, 

New Delhi-i iO 003. 

The Senior Administrative Officer, 

Institute of Bio resources and Sustainable Development, 

Takeyalpat Institutional Area, Imphal-795001, Manipur (India). 

3. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE: 

The letter No.13T!0I2113INDBDI200IIPart-II, dated 12.08.2005 issued by the Scientist-E, 

Department of Biotechnology, Block 2 (7th Floor), C.G.O, Complex, New Delhi-i 10 003 refusing 

to consider the applicant's letter dated 14.07.2005 withdrawing the resignation the applicant had 

Contd. to Page-2 
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submitted resigning from the post of Scientist-C (Plant Bio-technology) at the Institute of 

Bioresources and Sustainable Development, Imphal under compelling circumstances stated 

below and the order dated 06.12.2005 issued by the Director, Institute of Bioresources and 

Sustainable Development, Imphal accepting the resignation of the applicant months after the 

applicant had withdrawn his resignation within the notice period. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the present application is within the jurisdiction 

of this Hon'ble Tribunal. 

LIMITATION: 

The applicant declares that the present application is within the limitation prescribed in Section 

21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 
6.1: That the applicant is an MSc. in Botany and a Ph.D. in Plant Bio-technology and a Post-

Doctoral Fellow of Luxembourg, Japan and Taiwan. He was working as the Scientist-C in the 

Institute of Bio resources and Sustainable Development, Imphal (hereinafter referred to as the 

IBSD), an autonomous body under the Department of Biotechnology, Government of India till 

he tendered his resignation dated 26.04:2005 under compelling circumstances created for the 

applicant so to do by the respondents. The applicant thereafter left for Luxemburg only after 

providing the authorities with due information and after the joining of the new Director 

anticipating the letter of acceptance of the applicant's resignation. But the letter of acceptance 

of the applicant's resignation from the respondent authorities did not reach the applicant till 

14.07.2005 as a result of which the applicant had to change his mind and to withdraw his 

resignation he had tendered and which resignation was not yet accepted. Besides, the 3-month 

notice period was also not yet over. Accordingly, the applicant vide his letter dated Luxembourg 

the 14th July, 2005 withdrew his aforesaid resignation, returned to India and waited for the 

respondent authorities to accept the withdrawal of the applicant's resignation and to allow him 

to resume his duties. The said letter of withdrawal dated 14.07.2005 was submitted to the 

L4 zLI ZL 	 . 	 Contd. to Page-3 
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authorities concerned before the 3-month notice period was over and also long before the 

resignation was accepted by the authorities; in other words, the aforesaid withdrawal of 

resignation was submitted well within the 3-month notice period and well ahead of acceptance 

of the resignation. But as the respondent authorities have been bungling over the matter and 

thereby gave rise to the cause of action to file this application before this Hon'ble Tribunal, the 

applicant has been sitting idle at home and passing his and his dependants' days in poverty 

despite the fact that the post from which the applicant had resigned and subsequently 

withdrawn his resignation has since been lying vacant till this day of filing this application which 

also clearly indicates to the fact that the purpose for which post was created has been suffering 

and all research works attached to it are being continuously hampered. 

6.2: 	That the applicant was initially working as a Fellow in The Energy Research l?istifute at 

New Delhi on the scale of pay of Rs.. 14,070.00 plus other allowances per month. Thereafter he 

went to Taipei in Taiwan on sabbatical leave from his employers in The Energy Research 

Institute in New Delhi and joined as a Senior .  Postdoctoral Fellow with a fellowship value of NTD 

60,000 per month (Rs.60,000.00 per month approximately) at the Institute of Botany, Academia 

Sinica in Taipei. While working in Taiwan the applicant came across advertisement displayed 

on the website of the Department of Biotechnology, Government of India. The applicant applied 

for the post of Scientist—E in response to the said advertisement. In response to the application 

the applicant had submitted in pursuance of the first advertisement referred to above 

(Annexure-1), the authorities asked the applicant to appear before the Interview-cum-Selection 

Committee at Imphal on 15.06.2003. Consequent upon this the applicant had to leave Taipei 

and come to his motherland. Accordingly he left that country, appeared before the said 

Interview-cum-Selection Committee at Imphal for his selection for the post of Scientist-E. But 

during the interview session itself the committee told the applicant that he was selected for the 

post of Scientist-C which the applicant could not accept firstly because it was not the post he 

applied for and also not the post he was called for interview. Moreover, the said post was far 

inferior to commensurate the academic qualifications, experience and the status he was already 
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holding then. As such, the applicant refused to accept the said offer despite the fact that the 

applicant was rendered jobless as he had already his job in Taiwan in anticipation of getting the 

post Scientist-E and was made to sit idle at home. A few months thereafter another 

advertisement was published by the same authorities on 18-24.10.2003 calling for applications 

for the post of Scientist-E among others. The applicant applied for the post of Scientist—E in 

response to the said advertisement. He was accordingly called for the interview and the 

applicant also appeared before the same, but exclusively for the post of Scientist-E as per 

advertisement and the applicant's application for it. 

A copy each of the aforesaid advertisements is 
annexed hereto as Annexure-1 and 2. 

6.3: 	That even on the second interview the selection committee selected the applicant again 

for the post of Scientist—C which was the applicant had refused to accept on the earlier 

occasion as already stated above. But the applicant had to accept it under the compelling 

circumstances of his being rendered jobless after he left his sabbatical position in Taiwan with 

the high hopes of rendering his services to his own country, the North-East more particularly. 

Beside, he was already in India since his first interview as aforesaid in wait for the second 

chance of appearing before the Interview/selection process in respect of his application he had 

made for the post of Scientist—E in pursuance of the second advertisement (Annexure-2) as he 

could not join his previous post before completing his sabbatical leave on which he had gone to 

Taipei. But again, the Committee as per letter dated 02.01.2004 selected the applicant to the 

post of Scientist—C, the post the applicant never applied for. The authorities, however, granted 

five advance increments in the pay scale of Rs.10,000-325-15,200 and other permissible 

allowances against the approved post of Scientist-E (Plant Biotechnology) in the pay scale of 

Rs.14,300.00 - 400.00 - 18,300.00 plus other allowances per month and respondent 

authorities deprived the applicant of the benefit of the pay scale relevant to the post of Scientist-

E. The order was nevertheless discriminatory in regard to the applicant's qualification and his 

earlier pay scale and was also violative of the Clause No.14 of IBSD of the aforesaid 
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advertisement and the recruitment policy embodied in the Recruitment Rules & Promotion 

Policy for the National Institute of Immunology as adopted by the IBSD Society nor in the 

Fundamental & Subsidiary Rules, Government of India. Despite all these, the applicant had no 

choice this time but to accept it for the reasons stated above and so he obtained the release 

order from his previous employers vide Certificate of Employment-cum-Relieving dated 

17.01.2004, proceeded to Imphal, signed the prescribed agreement dated 27.01.2004, received 

the appointment order dated 29.01.2004 and joined the post the same day vide joining report 

dated 29.01.2004, though with reasons not to be happy with it as already stated above. 

A copy each of the aforesaid agreement dated 

27.01.20004, Interview-call-letter dated 27.05.2003 and dated 

24.11.2003, the Certificate of Employment-cum-Relieving 

dated 17.01.2004, appointment order dated 29.01.2004 and 

the Joining Report dated 29.01.2004 is annexed hereto as 
Annexure-3, 4, 5, 6, 7 and 8. 

	

64: 	That after joining the Institute as Scientist—C as aforesaid the applicant found that 

certain most essential equipment and material required for carrying out the prescribed research 

works of the Institute were not available there. As such, the applicant submitted lists of required 

material to the authorities requesting supply of those materials immediately in the interest of 

enabling the Institute Ao carry out its research activities which request was repeated 

subsequently. But the authorities did not attend to those requests and the applicant was kept 

disabled in this regard resulting in frustration of the objective with which the applicant was 

appointed and the particular branch of research was opened in the ISBD as stated above. The 

same request for essential equipment and material was repeated subsequently also as per 

letters dated 22.04.2004, 24.07.2004, 30.07.204, 22.10.2004 and 09.11.2004. 

A copy each of the aforesaid letters dated 22.04.2004, 

24.07,2004, 30.07.2004, 22.10.2004 and 09.11.2004 is 
annexed hereto as Annexure-9, 10, 11, 12, 13 and 14. 

	

6.5: 	That the respondent authorities had created a two-pronged difficulties for the applicant 

to work peacefully. They forced the applicant to work with utmost difficulties by not supplying 
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the required equipments and other necessary materials on the one hand and, on the other, by 

not providing him with the financial benefits as incidentals of his service as per the provisions 

the respondent authorities had themselves laid down in the aforesaid advertisement and the 

agreement leaving the applicant with no choice but to continue even though that was 

detrimental to the interest of the institute as well as the applicant. The applicant had in the 

mean time completed the period of probation as per letter dated 28.02.2005. 

A copy of the aforesaid letters dated 28.02.2005 is 

annexed hereto as Annexure-15. 

	

6.6: 	That to add to the woes of the applicant, the respondent authorities gave the applicant 

the charge of Scientist—in-Charge of IBSD, Imphal on 28.02.2005 on the eve of superannuation 

of the Director, IBSD, lmphal (Respondent No.3) with effect from 01.03.2005 without prior 

information or notice to the applicant in addition to his own duties and in the scale of his own 

grade of pay vide letter dated 28.02.2005. As the applicant had no choice and also as it was a 

matter only of a stop gap arrangement for a short period, the applicant took over charge from 

the out going Director in the forenoon of 01.03.2005 vide certificate of transfer of charge dated 

01.03.2005. 

A copy each of the aforesaid letters dated 28.02.2005 

and certificate of transfer of charge dated 01.03.2005 is 
annexed hereto as Annexure-16 and 17: 

	

6.7: 	That as per the facts stated above, the applicant continued to serve and perform the 

duties entailed not only to the post to which he was appointed but also to the post of which he 

was given the additional charge without pecuniary benefits despite unfavorable situation 

created by the respondent authorities in running the research works of the Institute on the one 

hand and in refusing to give him the pecuniary benefits as were necessary to be paid as 

incidentals of service on the other. And, thus, the applicant never refused or failed even the 

least to faithfully carry out any order of any of the respondent authorities and/or to sincerely 

discharge his duties and responsibilities. But, on the contrary, he respondent authorities always 
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acted unreasonably, arbitrarily and arrogantly and also refused to provide the applicant as well 

as the Institute with the facilities that were most reasonably required which all together gradually 

went on creating a situation for the applicant to serve with unreasonable displeasure though 

without coming into confrontation with the respondent authorities in the instant application. 

	

6.8: 	That towards the first week of March, 2005 the applicant was informed that he was 

offered with a chance to conduct a research course as a Senior Researcher in Biotechnology at 

Centre de Recherche Public-Gabriel Lipmann in Luxembourg for a period of 9 months. The 

applicant had applied for it when he was made to sit idle after the first interview as already 

stated above. The field of the said research was a new and wider field of plant—biotechnology 

for the applicant and the experience of this research provided the applicant could avail it would 

have greatly helped the research activities of the IBSD itself. It was also the sincere desire of 

the applicant to provide the Institute (IBSD) with the experience of this research after the 

applicant was back to his country after completing the said research course at Luxembourg. On 

receipt of the above information, the applicant prayed before the respondent authorities to grant 

him deputation for a period of 9 months vide the applicant's letter dated 15.03.2005. The 

applicant had, in the mean time, already completed the period of probation. But the respondent 

authorities failed to appreciate the situation and the benefits of the proposed research and 

refused to grant the deputation prayed for vide their letter dated 08.04.2005 despite there being 

provisions made in Appendix-9 of the FR&SR, Government of India and in Clause B of FR-i ii. 

A copy each of the aforesaid letters dated 15.03.2005 

and 08.04.2005 is annexed hereto as Annexure-18 and 19. 

	

6.9: 	That after having received the letter dated 08.04.2005 (Annexure-19) from the 

respondent authorities refusing the grant of deputation that was prayed for, the applicant prayed 

for grant of extra- ordinary leave without pay for 9 months with effect from 01.05.2005 vide letter 

dated 11.04.2005. By a separate letter dated 11 .04.2005 the applicant also simultaneously 

prayed before the respondent authorities to make necessary arrangements for relieving the 

applicant from his additional duties of Scientist-in-Charge. Moreover, in anticipation of the order 
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relieving the applicant from the additional duties, the applicant completed the other necessary 

formalities to hand over charge of the post held by the applicant as such vide the letter of 

handing over charge 11.04.2005 and of handing over charge dated 25.04.2005 and waited for 

the order granting the said leave as prayed for as the applicant could not afford to delay in 

joining the course in Luxembourg as delay would automatically mean foregoing the chance of 

doing the research that was obtained with much difficulties. But the respondent authorities 

willfully failed to appreciate provisions made for the scientists in Appendix-9 of the FR&SR, 

Government of India as well as in Clause B of FR-i 11. 

A copy each of the aforesaid letters dated 11.04.2005, 

11.04.2005 and 25.04.2005 is annexed hereto as Annexure-
20, 21 and 22. 

	

6.10: 	That after waiting for a reasonable time to receive the order granting the leave and 

the reliever as were prayed for as stated above, there remained no option opened before the 

applicant to avail the chance other than by resigning from his post and accordingly the applicant 

submitted his resignation letter dated 26.04.2005 to the Respondent No.1, the Secretary, 

Department of Biotechnology, Govt. of India together the 'No Dues Certificate' dated 

20.04.2005. But the authorities did not inform the applicant about the fate of his letter of 

resignation he was forced to tender and as the time for joining the new course at Luxemburg 

was fast elapsing and that the new Director had already joined the IBSD and also as the 

applicant had already handed over charge to Dr. V. S. Rana (Annexure-22) and had completed 

other formalities to leave the Institute, the applicant left for Luxemburg with intimation to the 

authorities concerned vide letter dated 16.05.2005. 

A copy each of the aforesaid resignation letter dated 
26.04.2005, 'No Dues Certificate' dated 20.04.2005 and letter 
dated 16.05.2005 is annexed hereto as Annexure-23, 24 and 25. 

	

6.11: 	That applicant subsequently changed his mind and vide letter dated 14.07.2005 

withdrew his resignation letter dated 26.04.2005 (Annexure-24) considering especially the facts 

that the respondent authorities had not yet accepted his resignation, the withdrawal was 
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possible because the 3-month notice period from the date of submission of the resignation letter 

was not yet over and that the applicant could not afford to lose his job firstly because the 

applicant has deep intentions to serve the country with whatever little capacity he has and 

secondly because he has to support his children in their education and health in his own 

country, especially in the North-East. Besides, the arena of employment has been getting 

squeezed with every passing day. Accordingly, the applicant submitted his letter dated 

14.07.2005 withdrawing his aforesaid resignation letter dated 26.04.2005. 

A copy of the aforesaid letter dated 14.07.2005 

withdrawing the resignation is annexed hereto as Annexure-26. 

	

6.12: 	That the respondent authorities did not inform the applicant anything either about the 

acceptance of his resignation (Annexure-24) or about the acceptance of withdrawal of his 

resignation (Annexure-26) for a long time. The Respondent No.4 vide his letter dated 

12.08.2005, however, informed the applicant that his withdrawal of resignation was refused by 

the authorities concerned on baseless and irrelevant grounds. There was, in fact, no reason for 

the respondents to show or not to show any cause for accepting or not accepting the applicant's 

resignation because the question here was precisely to accept or not to accept the resignation 

and nothing else. But that question was not willfully answered and, contrarily, they tried to stain 

the career of the applicant with bias and concoction. In truth, the actions, activities and integrity 

of the applicant have always been praised in writing by the applicant's previous employers both 

in India and abroad. Be as it may, the post in question has still been encumbered by the 

applicant for all practical purposes and it will remain so until the resignation was expressly 

accepted in its usual process and without bias or motive. 

A copy of the aforesaid letter dated 12.08.2005 is 
annexed hereto as Annexure-27. 

	

6.13: 	That it is an established procedure that a post is never treated as vacant until and 

unless the incumbent is retired, removed, expired, transferred or the incumbent resigns and 

his/her resignation is expressly accepted by the authorities concerned. For the same reason 
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such a post can neither be advertised nor filled up. But in the instant case, the respondent 

authorities advertised the post under concern on 07.092005 despite the fact that the letter 

dated 26.04.2005 (Annexure-24) submitted by the applicant resigning from the said post was 

not yet accepted and that the matter of withdrawing the said resignation by the applicant vide 

letter dated 14.07.2005 (Annexure-26) was not yet decided by the authorities concerned. Thus 

the authorities' acts of not appointing the applicant to the post for which he has applied and to 

which he was interviewed, not granting the extra-ordinary leave to the applicant despite there 

being the provision of rules for the same and also despite there being a multitude of instances 

of granting such leave by the same authorities to other incumbents in the shoes of the 

applicant, not accepting the withdrawal of resignation of the applicant etc. are enough of a proof 

of how biased against and discriminatory are the respondents authorities towards the applicant 

since the beginning of his employment in the said Institute. To give a precise example of 

granting such leave to a Scientist of the same Institute, the case of Dr. N. C. Talukdar may 

safely be referred to who was granted such leave even before completion of his probation 

period and that too almost immediately after he had joined the Institute. 

A copy of the aforesaid advertisement is annexed 
hereto as Annexure-28. 

6.14: 	That having received the said letter dated 12.08.2005 conveying refusal of the 

authorities to accept the withdrawal of the applicant's resignation but without accepting the 

resignation till then, the applicant made another request to the respondent authorities to re-

consider the matter vide letter dated 19.12.2006. In the mean time and after the lapse of over 4 

months the respondent authorities issued the letter of acceptance of the resignation of the 

applicant vide their letter dated 06.12.2005. But that too was after over 4 months of submission 

of the letter dated 14.07.2005 (Annexure-26) withdrawing the said resignation. Consequently 

the applicant vide his letter dated 19.12.2005 reiterated his request once again for 

reconsidering his letter withdrawing the said resignation. But the authorities have so far 

remained silent. 
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A copy each of the aforesaid letter dated 06.12.2005 and the 

letter dated 19.12.2005 is annexed hereto as Annexure-29 and 30. 

	

6.15: 	That having seen the respondent authorities silent about the matter of withdrawal of his 

resignation for so long and having been sitting idle at home in anticipation of a reasonable 

action to be taken by the authorities concerned, the applicant as the last resort made an appeal 

before the Hon'ble Prime Minister of India praying before hihi as the executive head of the 

nation to instruct the respondent authorities to accept the withdrawal of the applicant's 

resignation, to allow him to resume his duties and pay him his salary he is entitled to after 

granting the extra-ordinary leave he had prayed for etc. vide letter dated 18.04.2006. In turn, the 

Office of the Hon'ble Prime Minister vide letter dated 04.05.2006 instructed the respondent 

authorities to take appropriate action. But the authorities have so far failed to take any action 

on the said instruction. Consequently, the applicant has been forced to sit idle at home without 

work and income despite the fact that he has withdrawn his resignation well before the 3-month 

notice period was over and also much before his resignation was accepted by the authorities 

concerned by going out of the way with bias and motive. 

A copy each of the aforesaid letters dated 18.04.2006 
and 04.05.2006 is annexed hereto as Annexure-31 and 32. 

	

6.16: 	That in view of the facts of respondent authorities' dealings with the applicant with 

bias and unreasonableness from the very beginning of his appointment to the post of Scientist-

C despite the fact that the applicant had in fact applied for and was also called for interview for 

the post of Scientist—E, not providing the applicant at the Institute with the necessary equipment 

and supplies required for carrying out the research works with the basic purpose of which the 

respondent authorities had appointed the applicant, not accepting the applicant's request for 

granting the 9-month deputation that was required for doing the higher research in the field 

allied to the field of activities of the applicant's Institute, not granting the 9-month extra-ordinary 

leave to the applicant for his going on research works at Luxembourg despite there. being the 

provisions for such leave as per provisions made in Appendix-9 of the FR&SR, Government of 
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India as well as in Clause B of FR-i ii, not attending to the repeated requests of the applicant 

withdrawing his resignation which was submitted within the required time limit of 3-month notice 

period and much before the resignation was accepted and finally accepting the resignation over 

4 months after the resignation letter was submitted and that too only after the respondent 

authorities received the notices of withdrawal from the applicant and the present failure of the 

authorities to implement the instruction of the office of Hon'ble Prime Minister of India in the 

matter of the applicant's prayer for re-consideration of his withdrawal of resignation he had 

submitted earlier etc. altogether clearly indicate to the fact of how biased the respondent 

authorities have been against the applicant right from the tine of his initial appointment 

and till now. The failure of the authorities to accept the resignation tendered by the applicant 

which they should have accepted almost instantly as per rules and then their hurried 

acceptance of the applicant's resignation much after the relevant notice period was over and 

only after the letters withdrawing the resignation were received from the applicants more 

particularly indicate to the facts that the respondent authorities first tried to negate the 

applicant's chance of going to Luxembourg and doing the higher research there and, when they 

saw that their said act did not work, they suddenly came up with the untimely and unreasonable 

act of accepting the resignation so as to cause hindrance in the way of the applicant's re-entry 

into his job in the aforesaid Institute despite the fact that the post has still been lying vacant and 

that the respondent authorities could not find any suitable person for the post through the 

process of selection of candidates they conducted in pursuance of the advertisement dated 

07.09.2005 (Annexure-28). They even willfully failed to appreciate the fact that continuance of 

the vacancy in the said post has been frustrating the very purpose of creation of the post under 

concern. All these unreasonable acts committed by the respondent authorities with bias and 

motive against the applicant finally gave rise to the cause of action and the belief that the 

applicant shall not get justice until and unless he invokes the kindness of this Hon'ble Tribunal 

to interfere in the matter in the interest of justice; and hence is the present application. 

7. 	GROUNDS: 
7.1: 	The respondent authorities ought not to have appointed the applicant to the post of 
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Scientist—C with a lower to lower scale of pay despite the facts that he applied for the post of 

Scientist—E which is a much higher post and which carries a higher salary and not for the post 

of Scientist—C and that the authorities had also invited him for interview for the post of Scientist-

E and not Scientist—C twice and thus put him in a grade of service which was much lower in 

rank, much inferior to suit the academic and other qualifications of the applicant and which 

carries a lower to lower scale of pay besides the factthat the applicant did not apply for such a 
lower to lower post. 

	

7.2: 	The respondent authorities ought not to have rejected the prayer of the 

applicant for granting deputation to Luxemburg only foj a brief period of 9 months to do a 

course of higher research in the relevant field considering especially the fact that the fruits of 

the research would have contributed to the interest of the country to which the applicant and the 

respondent authorities belong. 

	

7.3: 	The respondent authorities ought not also to have rejected the applicant's request for 

grant of extra-ordinary leave especially in view of there being the provisions for grant of 

such leave in the relevant rules of the Government whose total interest centres round research 

and development only and also considering the fact that the applicant made the second request 

after he got his first request for grant of deputation rejected. 

	

7.4: 	The respondent authorities ought not to have created the situation that forced the 

applicant to tender resignation from his post in a bid to avail the chance of the aforesaid 

research. The respondent authorities also ought not to have made willful and inordinate delay in 

accepting the applicant's resignation whom they themselves forced to take recourse to and they 

thereby ought not to have created uncertainty in the mind of the applcant regarding his ability to 

avail the chance of doing the higher research in a reputed institute of a developed country. 

	

7.5: 	The respondent authorities ought not to have advertised the post held by the 

applicant before his resignation was accepted if they were not really biased against the 

applicant. 
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7.6: 	The respondent authorities ought not to have rejected the applicant's petition 

withdrawing the resignation he had submitted earlier especially when the submission of the 

petition withdrawing the said resignation was much before the, acceptance of the resignation by 

the authorities concerned and well within the 3-month notice period. 

7.7: The respondent authorities ought not to have fancied themselves in sitting over the 

subsequent request of the petitioner to re-consider his withdrawal of resignation which was 

submitted within the usual notice period and long before the resignation was accepted in a 

belated hurry and more particularly over the instruction to take appropriate action in the 

matter as was conveyed to the respondent authorities by the office of the Hon'ble Prime 

Minister of India. 

7.8: The applicant may kindly be permitted to put forth other reasonable ground or grounds, if 

any, at the time of hearing of the case. 

8. DETAILS OF THE REMEDIES EXHAUSTED: 

	

8.1: 	The applicant declares that the applicant made all out efforts to get his appointment 

corrected as Scientist—E, to get his pecuniary benefits paid to him by the respondents as well as 

to get the respondent authorities provide the required equipments and supplies in order to carry 

out the research works in the Institute peacefully and fruitfully. But the respondent authorities 

have turned deaf ears to all these requests of the petitioner willfully and with bias in order to 

disable the petitioner to continue in his post as well as to do the research peacefully and 

fruitfully. 

82 The applicant declares further that on receiving a good chance of doing a higher course of 

research of only 9-month duration in the relevant field in a reputed Institute of a developed 

country, the applicant first prayed for grant of deputation for 9 months with effect from 

01.05.2005. But after having got the prayer rejected, the applicant prayed for grant of extra-

ordinary leave on the same ground. That prayer for leave was also rejected consequent upon 
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which the applicant had but to tender resignation. Accordingly, the applicant tendered 

resignation and requested the authorities to accept it and relieve him within such time that he 

could leave for Luxembourg latest by 01.05.2005. But the authorities sat tight over it and 

delayed inordinately in accepting the resignation before which the applicant changed his mind 

and withdrew his resignation. The respondent authorities, however, refused to accept the 

withdrawal of the resignation and accepted the resignation in an unholy haste but with an 

inordinate delay and with bias and motive. The applicant prayed for re-consideration of his 

prayer for withdrawal of his resignation which prayer was made both before the usual notice 

period was over and before it was accepted. The office of the Hon'ble Prime Minister of India 

has also instructed the respondent authorities to take "appropriate" action in the matter. But the 

authorities have so far been maintaining a mysterious silence on both the said prayers of the 

applicant for re-consideration and PMO's instruction to take appropriate action. The fact also 

remains that the respondent authorities have not yet released the applicant from service while 

they ought to have released him immediately after his resignation was accepted. 

8.3: 	The applicant, in view of the remedial measures he has already taken in the matter, 

declares that the applicant has taken recourse to all the remedial measures that were 

departmentally available to him but were of no avail. There is thus no more remedial opportunity 

before the applicant to take recourse to for meeting his grievances against the respondent 

authorities other than placing the matter before this Hon'ble Tribuhal praying for its kind 

interference in the matter in the interest of delivering justice to the applicant. The applicant, in 

view of the facts and circumstances stated above, declares further that the interference of this 

Hon'ble Tribunal in the matter has become all the more urgent besides being necessary. 

9. MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT: 
The applicant declares that he has not filed any writ petition or any other petition or application 

before any court of law or before any bench of this Hon'ble tribunal nor has he filed any other 

application, representation or appeal before any other authority in regard to the subject matter 

of this original application. 
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10. 	RELIEF SOUGHT: 

In view of the facts and circumstances stated above, the applicant most humbly prays that this 

Hon'ble Tribunal may be pleased to admit this application, call for the records and issue notices 

upon the respondents to show cause as to why - 

the order dated 0612.2005 (Annexure-29) passed by the Respondent No.3 shall not 

be set aside; 

the respondents shall not be directed to accept the applicant's letter dated 14.07.2005 

(Annexure-26) withdrawing his resignation dated 26.04.2005 (Annexure-24); 

(C). 	the respondents shall not be directed to allow the applicant to resume his duties and to 

treat the intermediary period of absence between 21.02.2006 and the date of resumption of his 
_. 	•__. 	 ._. 

duties as a period spent on duty for all purposes; and 
.... 

(D) 	grant such other relief or relieves as to this Hon'ble Tribunal may kindly deem fit and 

proper on consideration of the facts and circumstances of the case. 

11. 	INTERIM RELIEF SOUGHT FOR, IF ANY: 

The applicant prays that pending finalization of the present original application this Honble 

Tribunal may kindly be pleased to issue an order- 

staying the operation of the order dated 06.12.2005 (Annexure-29) by which the 

respondent authorities accepted the resignation of the applicant; 

allowing the applicant to resume his duties in the Institute forthwith; and 

any other order or orders as to this Hon'ble Tribunal may deem fit and proper to pass in 

the interest of justice. 

12. PARTICULARS OF THE POSTAL ORDER & OTHE MATERIALS: 
12.1: The I.P.O. 	 dated 24.oc 	for Rs.50.00 (rupees fifty) only. 
12.2: Required number of envelops and acknowledgement cards. 
12.3: Vakalatnama. 
12.4: Material papers as per index. 	 I,  

C)\ 

Contd. to Page-I 7 



'79/  

Paqe-17 

13. 	LIST OF ENCLOSURES: 
13.1: 	Advertisement dated 

13.2: 	Advertisement dated 18-24.10.2003 
13.3: 	Agreement dated 27.01.2004 between the applicant and the IBSD 

13.4: 	interview call letter for the post of Scientist-E dated 27.05.2003 

13.5: Interview call letter for the post of Scientist-E dated 24.11.2003 
13.6: Certificate of Employment —cum- Relieving from TERI, New Delhi dated 17.01.2004 
13.7: Appointment Order dated 29.01.2004 

13.8: Joining Order dated 29.01 .2004 

13.9: Representation to the Director, IBSD regarding equipments pnd supplies dated 22.04.2004 
13.10: Representation to the Director, IBSD regarding equipments and supplies dated 24.07.2004 
13.11: Representation to the Director, IBSD regarding equipments and supplies dated 30.07.2004 
13.12; Representation to the Director, IBSD regarding equipments and supplies dated 22.10.2004 
13.13: Representation to the Director, IBSD regarding lab assistance dated 22.10.2004 
13.14: Representation to the Secretary, DBT, through Director, IBSD regarding equipments and 

supplies dated 9.11.2004 
13.15: Letter of probation termination dated 28.02.2005 
13.16: Letter issued by Scientist-E, DBT regarding the handover of additional duties of Scientist-in- 

charge dated 28.02.2005 

13.17: Taking over of additional duties of scientist-in-charge by the applicant dated 01.03.2005 
13.18; Representation to the Secretary, DBT for the deputaUon on the Foreign Service dated 

15.03.2005 

13.19: Regret letter to the applicant issued by Scientist-E, DBT dated 08.11.2005 

13.20: Representation to the Secretary, DBT for Extra ordinary Leave dated 11.04.2005 

13.21: Representation dated 11.04.2005 addressed to the Secretary, department of Biotechnology. 

13.22: Handing over of additional duties of Scientist-in- charge to Dr. V.S. Rana dated 25.04.2005 

13.23: No dues Certificate for the applicant dated 20.04.2005 
13.24: The applicant's resignation letter dated 26.04.2005 submitted to the Secretary, DBT 
13.25: Remainder regarding the status of resignation of the applicant dated 16.03.2005. 

13.26: Representation to the Secretary, DBT regarding the withdrawal of resignation dated 14.07.2005 
13.27: Letter dated 12.08.2005.issued by Scientist-E, DBT. 

13.28: IBSD, advertisement for the position of Scientist-E dated 07.09.2005 
13.29: Acceptance of the applicant's resignation dated 06.12.2005 

13.30: Representation dated 19.12.2005 addressed to the Secretary, DBT regarding the 
reconsideration of withdrawal of resignation 

13.31: Representation to the Hon'ble Prime Minister of India to intervene for the acceptance of 
withdrawal of resignation dated 18.04.2006 

13.32: Letter from the Hon'ble Prime Minister's Officedated 04.05.2006 
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VERIFICATION 

I, Dr. Patan Shaik Sha Valli khan, Son of Late P. Ghouse Khan, a resident of K.M.H. 

Street (Door No.6 397) under Post Office Kadapa-516001 in the district of District Kadapa of 

the state of Andhra Pradesh, aged about 40 years, do here by verify that I am the applicant in 

the accompanying application filed on behalf of myself and, as such, I am acquainted with the 

facts and circumstances of the case. I do hereby verify further that the statements made in the 

paragraphs from I to 13 together with the copies of documents annexed to the application are 

true to the best of my knowledge and belief and that I have not suppressed or concealed any 

material fact or facts relating to the instant case. 

And I set my hands in this verification on this 29th day of June, 2006 at Guwahati. 

.....v Date: 29th June, 2006 	 / 	Signature of the 
Place: Guwahati Cfrtiv. CEI1J I(,  1/4 (/4/i_I khT'i) 
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.(UflUSflMPIUTM uTubrecIrnoDgy MtrrolScenc. 6 TKhnobgy. Gr.rem(r.nt oIInd) 
treiApM72SO1 Pbon* 43630440122. bh,r:02441 

	

My.rh.rn.ntHo,2J3O2QQ3.I99D 	 -. 

ThuoI8beauuwndSuejjnabl Diambfin,ent (IBSO) boreot.ar.41e, 
urrdvtheD,parbnent of B'oteuhnobgy, Mhrhrtrt'of Scinc. & Technobgy. Gcrrtof ebte. ttr a r.wty cmahrd Br.t&te b be bcate tTaturit trretL4rratArrne hr InphalwOr to bletc4011 UnIr 500n 
bShrThsobftctirrs oHB$Dete denebperrd utjtc.the reth bornr.urnesef be eortheath.rr rbA 
nIB. corndsy thbu9htJr.ppatbnuf rmdern bohrof bibyind bbhrclrnobgy. The teettuts tin 
treed of sacla ntiklitachnhalladinirindralfier Trenpower. AppIatbne are. thofosU. hwPad for ft. 
bIhwiç par: 

INIEVIONALPLANTISMORTICULIFURAL RBSOUBCS 0IVOH 
• Scrrtti.E 	 I Re. 14.3)O.19O 	Or. 
•6ctInttC 	 Re. I0,0.15.O 	One 
• ScIntit.B. 	 Re. 8000-13.2O 
•TeItAeett 	 Re. 55Oo0D0 	On,. 
•L&INoneloty Metetant 	 Re. 3204.0 	One 
•.rebor.forydteed,nt 	 Re. ,2%'.ar.O 	Iio 
•PhrttcFIrrnAtteirde.t 	 Re. 2400 	On, 
MTCROBLALBESOURCB3 DWI3ON 
• Sctenjtet.E 	 Re. 14Q.I8,0 	 One 
•SntietC 	 Re. 10.0.15.0 	One 
•Sc.nitt.8 	 Re. 6000.13.530 	" one 
• T.chAtt. 	 Re. 500.000 	One 

oforAotant 	 Re. 32004.53O 	Or. • 	r. 
•Laborld.DryAtilanclant 	 Re. 2.3.530 	One 
eo.IsuRcEsam BASB UNIT 
•SrIIIC 	 Re. iO.0.153O 	One 
•uterOp.'retor 	 Ru 5030 	Or. 

0. AC4IIN1STRATMEVINANCEAN0 AUNTS OMSON 

	

- Re. 10.0.15.0 	0, 
• BrA ounfo OfIcor 	 the. 8000•13,O 	One, 
•Stenogpt.r 	 Re. 30534O 	Or.. 

Oettoabout the IT ttrrrnmquatf'calbriewgrrtud abrrgwilh the ph requirermrrte breachot tfrepoel ars.ath.foIbWlng: 
MEO1ONAI. PLAMTS.I4ORTICUL1URAL aES0uRC5 DIVISOR 

PoetNo. I t6uhretl.4E Plant Btotecbrrok'gy 
iis.nlotQoalltfoutbrt rlelCbo.MGc. 0Btt/8OUhnobgAnuodcutir3otoqu...nt 
WiNrat Ual.ieven 	eiIr.afr sxp.renc.aePh. Dint. above 	rRbpcfowthlbd tony.., 

aSh eZsrtertc. kr.M.dtral.nd Arorr.l'c PIente'Fbrfouti,ratsortcuIu,t pltnt ,crnorcee. 
D,slribl, Reeeirchr.perlonc. hrbbte&n,bghaIapprnactu,ton,nneweo IITWIOr.rr.ntand 
:tlieatbflorlodcirraland A.iorrwtu phetelRerth Hog folrou,,g Tb. cgr,dtjat. ohoutj 

b.cpabteotodIrrgardeup.rrrtob -ç reneactr po;rairnr..ot tiedtrletun. The reneercheriporierict, 
ehautt beenidenttrnrnpubtelbns ii above folte in reputed pumabobRequ'..nwnrcoiIbn 
,cortnerr.tbrr. niallo teatkin endirrcrer.n.rrto!nredI6.orneIbptonorjhutuI gipiou maao l 
th.NE rson abngwfri bbpoepecthrg lorunefutprndrrcto. 

/ 
PoetH,. 2 Sct.nttut..C.$.aturat PioductCtr.rntcby, 
Es..nUat Oealitre,ttea :. let the. MS.. in.Oren't Cherrrhrlry/litatu.I Product,Cherrrintry/Bb. 
orant Chemlotry or.quwabnt with  at beat Irr year. .e.a,ch experrerrce orPh.O brany of the subpctertti foaryeare ,oearch oxporterrce in reIeton aodcbaractoroaton of bbazlivb CaIO.I nennourel.towpnlo 0,,irobt.: Roneech euperlerrc, in bollboadadcharactoriaAwn of bacbe 
rlatureIoorrryoud.Ioriri medciielgndarnrmjc plontoascvhanttromineearth pubfcaibno lottie area H reputod Joumahr. Job RequIrement To b3Cntity bbacti'e 000ryounde in.11od'clnoI and 
erenretro ptanrhr byushrg T'.CIGI.CJ)4,pLC,Hp. TLC Ire •etow-eeledevebpinq-r,.v.I prn000tn 
PoetNo.3 Bchrrtfll.B.PtorrtT.00rromy 
EIenUeIOrraIiltuatjotr: tetCtne. MSc 
p.loB.tbn Ii tatrolryorPrr, 0. In th.abo.e eubc1withone yeareup.rhrnco In. Ih. retonarit 

serbtt. O&mbto brbin9erqierrenc. in:Vr• bridal pterrbtoxonQy/Idennfr.tu,tf.ki 
evnttrrnnpublhatorrehr reputedurnab.JobR,qur.nren Surr.y.colhrctbn. ttif'c'onand 
nonabnoIyarbU$borf,ntportcbtu.vRedcheIand arverotu phrMer.r.urr.00l NE eaten. PoçtRo.4 :SukoU,45.ptentThsa, CrrItrr, 	 • 	 • 
B.tOuaIrIteoNo: fencer. M.Sc. hrBetany/Bbbcrrnoçiicaeu.tScteey oioqij4bnt with ep.cIarnatbn in ptenitneruo Ottum with throb yearn ezp.r-onc. or Ptr.Owith One yoarpoot docforaleeperlonr, hr oloverrt oubt.DenIrabtu:,,9no tone hr ptnittheuotuturot.ctnJner 
devobØrgtuo tuture pOfocoteborflm000nrnhblhalon of ptnte.JebItoquImrn,m :tbendbp lr*ro -ppagaforr pre000 orr.reFond.nBe.dAhreaton and otfrnr.nonorrbcavy hnportanlpnI epecoeof the NErvgbrr. 
PaUlo. 5 TIchntuaIAsntwent 
Ee•eUofObaflfrcaIlorr :M.Sc. hrBrrteny/Bbiechnoy/A9rtueu.,yit4ieatu.ofeqohebnInNh nrre)re.lrwep.rfo000 OI.B.Sc. orequtrehrnt whir bbr yearenperfoncre. Coelvebti-: Euperreon. In aelotanReboreb r.tetanto hr reputed rer.arclrorganbafbn Job Ptoqvtrren,.rre ToeaU the econtieteol thedietien hr prrrbuhrg (he rer.arnrr merit. tHo.6. LbonateryA.eteoer 
ReIsotthf0uriIlliu•i0 ?Mtr'culoI. oreqrthrelerrtwfh Sclenno with three yoanrnspnrnnnce in P50 qjufor.eorQrpbme In MLTCÔrrr., Detltrrbto Erlpgrernc, in Scinco & Techrrobgy/Soter 
3rartnatbo. Job Rqirtrerrionr To  oadldtho Scinnthrteottl,o di.rhrhrn we egurod yVro Inr,ltuIo irtheoperettun aithe kohoretorie,. 
!etN.7 Latorabfl/Afl.edo0t 
S;eerirtrnt Oronllftcurloer : CIae.VIII par.lrnrnariy econgnieod ochoni Ernoiroble: Eripertoncu in Job Pnqrrhnnrent Toattonitro dull.s pniocrbed t,ylhe OurmgtheloboertrnyIhochenhrOoI the hrboetoryerrd nquiprrerrl. Wecnarr. .tn.orrd 
reelNo,a:Fkldcorn FernrnAttondau,r 	 - 	 - 

EewenrdetOn,fIf,oifon :CIoa. VIII par.from.ny r000n5nhrnd School DnelnabIn, : Eperorrce in it 	watlre'leboretr,ry hr Science 6leclrnofogy/R&1) orttanheI'ono. 	Job fleq,rIr,nnnI 	: To perform teWlebor.korywori, aadtric(od bytlie inotilrrbo. 
MtCRO DIAL A ESOUACeS DM13011 

POslld. 9 :SchrrrBskB (Mlerobtal Resoriro.,) 
E.e.ndat Ooaliblcatlorr let clue. MEn. in Mhrebbbgyorequwattnt roth at leant eleven eorn xperierrcuorPtr. Oerabovsub)ettwithatbr.ttenyeaeenp.,rn, tribe ohrvertttiy. Deolrabhr 

Rne.gncbn qnp.rloorr, hr e,e.rrrent 01 rrriornbhrt dinerefy/devobpme,,t of rrrcobhrr tronrr:rte' rrbbtoIbb4nenafom.ofJon(font.fln tochnobgy. Job Pnqrrlrnrnnvr : Tocarryout,,k.bi,bgcAI 
Renearnhforoarn,waton 000eoet.ainbbtoutikatbri am 	obhrlbhndirereitjot NEorgion. PoocH., 10 Sn.lrtl,IC MlerobIolgytBboierrIIjrer/hIopo,thnt.,) 
Eos.rrrt.tOrrAllflc.Uoo 1etcIM.St. irrMtbbbBythgrkonureIMi.wbbbQyoroqut'.bnln.ith at tenet-f.. ye6rereoo,lvh experhrnce orplr.Q In eliove-oubjoct with .1 baet louryoare reneash .ep.rtr.c. In. Ib.r.tovarrj bitt. Oneliobto: Ree.ehooperien. Indovetoprrentarelapprlen o f bbteth&enfbbp.ofjd.,In eQrtulunelcop,. Job Reqrrberrnrrn(:Too,yt,rch ondov.bprront ptwrtrnbtet Inrocutonfend 
PootIbo, 11 BttonrttekR.M$crebtology tbhf!fi!o.rtW0,nreotnthren 
Ee.endn.IQn.rol(floatfon tint nine M.SSTftti.blefo.,A_rrn.nt,,(bn Techoobgy orMlach In 666herritajEnghe,r4.yg or.qureaiotwijlrjh.e yearoupebncoorphowthOmar,n,0 
mire abo,r,f.tg. Dnetrobl*iKfloo,ledgoor fenrmetatl,n teChnob3y. vrprnver,uirtaht( cljPJvathrr of kldlB,noo.odblo rrroehreorn.Jnbg,qoh,..,t Tocarry out reeearoh brgenttichrrprnvorrn0f briciirtiitFwrgaf ettebrpfoy,ferrr.ntoton technobgyoçn,tpo lnrp,nnrrrrnant art cuitin'atbn of tU.n.ee.d9r. rrs.Mr,orr.et NE rr.Qbn. 
Pa tNo,12.nToo 

 Ese,nthlQigaljfjcagon USc thLlbO$Cooce.nl'honoyeureop.rt neorl Sc orequ 000twith lit'. y.gn.gp.rtorrca; OestrbI. Eitperbanc. In nrorhlrtg a. ochrntitechohtIaprntfr,abo,fory easitenfli reputed reoeatvfr of9rinbatbnJeb Roqabernr.nt: To aroonithe ecbnlbiol lie duty In purerjtrg  the reeearohreortc 
Pa.No.13 :Labor.pryAe,koten( 
Ee*ifltteIQ.Otljjt3be, :JMtriettoteo,equt'atent whIr Scurrounuth It,.o yorraocp,rbrc. hrPa 0 Labor.nteorOipbn,. hr MLTCauraa. DesIrbl, Experitnnce in Science &Thchnobgy/SDIer DrGgniatter.e. JobReqrrlr,rirent: To anetttho klettteofthndi,ietnr. raqIrbedhynin Ineltat, hltJ*or.ratbnn.etho kr,nr...... 

Abkornd.ttt 
CInoeVJII par.tiomany r.congnbod octrool Desirable: Experonto in &Oo5anbanen.JobR.qnIirn, : To atond toduton. pnancribod by lbe 

rornto.y.Il,clyrnningoflh. tobomforyarrdogrjjprr.nt itheowarne etc and 

orlrl.w.,wncttar.rATAowso UIIIT 
Pontlto. 12 SotonIf. 	lbrhaVia)rone DoraBoun) 
EeeeodatOooIlicaitaIt 	citn 	,4Sc in Ebb 	I Sccnrco/hIotochnoby/ Bbhrtomettcowdh 
.th,aab frey.r &e4 	a4rèa o,Ph. DIn the above eubsctwithatieriuf louryoenlrreearch 
eup,,ler,c, In bbintn 	/4p4ffln olcomputorirr bobgal etbnn,e, D.nlroble : ThB,neaich 
eopthrtnc. In bbhrtoqInk! bI wUgeof8btochrohcy Info nnotbnsyertnm ttotocrk(B1TSNET 
Job Rsqhr1r.ornt Td,tqk'eIit *,)ddhrtahra cerr9rrtertn.ddat. baa. ot thri bbrertu.co.oltttt 
legien and bold 'uprinpj4rlli in bbinfortrretheob the lnettrrto. 
PoeUb,.16 : Conpuhrr0 bit4ielB )'reIoorc.a (btAbitaeUvir) 
Eu,nIfoI 0uaItleotIoh tUIT o 	in Enghroertng/AMIE In Computer SconcnuConrputor 
Srngine,itrr/Etectrnericsgnd (nn(frur(taton ocoqubabnlwth em ynrarnruporonco or Onoduatu in 
anydholplaro whavprnpttehrq,q2cetbou in IT whit tero yoanoxpnnit,rrco. DeuIr-bIn :Expn.nco In elent005 dat. p,oc.eo)rt and UHIAiIrltX7rNS NT,2000. Dulwboco (ronking in ACCESS bfluxd 
PrngerrnroBknbwIrnjge Ii VblNen4rir3rt trenogonent. Job theqrrlrennonr : Toogwnbn Inbrrrrotbn. 
run and rrreintain lhecotiryi4reyh.rprr:attho tbrneouive D,ntobaro tinitwlorrj with :v.nrnvnontoI 
xorrrpaternohrorirolbhs Ihetgvte 

4DMI13GThkIWEJAC00URT3b FIIIN!CE DM01:':; 
Poetfito, 117:SenlrAd4InIhtrifheer 
1 )Ford.palortoo : lnieduatø heljlhtpIioe hoblrrganabgouepo.jorroln.i( pool In thopaynnab 
orthu. 8.000.I3.5Oc/.*Nh BbiFeo1,s,teeceorn the payecobol Po,6.500.10 .300l .eltr 8 )sht)yea.bIrroi4rrce hhicconb. hroue.lneephrgandeetablhotrnnrrt rrvnitonn2)ForOir,cl 
recnolenentt 04ua prsfetabWnNli PG. Oipbrr. hr Ponenat Metragotwont ecolrgohronbcounio, 
training 10 Socotoroar b*rap4UPSc urrorTlnaton oa Section OticorirUto roorrnphnrfPrivato 
Secrotaq';Slouot Punthaes Ottberb lire grode Of  Rb. 6.5OO-lO.500i.wit 0 inn. onporienco. 
D,etrabt.: KnowtedgoIC r,9.rpprc4tone. JobReqphaenrevt : fuonOhrI to Oi,o.cho,'nr tOn adrrrinbirelOrrof tin He tiInInckl)frestabId,rr-.nf, p000nvet, ecrIrd rr-orflIpnIrynn hxtatodvttn andaoyoth.rduteo..ennedlrnptlwe bti,rni. 	- 
Pe.flIo. II :SenlorAe0000toOlI)cnv: 
lIFor Depood e:talntInS. etrolnQan.bgeua poarinorGrdrrAkt withal Iroot itynanonporinnc 

OovemmerdjPSu/Ai,t,rtaoun itirlyilt the  next 

liter LilrrrcrRecNltntunf: UIpdtI1Ild lnth  SASCAIflCWA w'dhatter.t5yrorrou1on:rnn auPoyitnd Acc000le Oflc.ey,ccoirrjtj Otfil.iflbhgd at Finance and Accouolu Octit, in In. Cn,t,ohl.Steha GonbP8UfAobngr,otiBdo'y. 
DesIrable : t(noerklrlgd of (3ont. ¶;Iba andConiputerApplcatero.JobRnqu1qnont. toitt.toit Ur 
O,rocbor.nd the Sr. Adrritnet.tieij CThcaronanrrnnthern ,rotshing to Fr,anc;, & A':riniu, (hod5uh. 
Balance Shwet.. PinaeitlntlftinS oranyohhercbjtknn,rnorbnndby Ito Cirrcttc,n,lim to born. PoocH., lb St4OCb1Itf 
Se;.nUarooaItrcnhI4 bjotoktjgr(nquWabnfwth ShoH.lfandopood ottO vprrrarntbnQwbdg oltyptng f the prenitiIb.d 
Good Ergleh. JobRe-qob-onrwptr a  tehe Shorhhanddtt.tbnoandr,r,ocitbgd UturMypitrg n.obnuo 
Perennial AneitanUPnioate S.cretgny to ths Directerot Ihe Inai ltubo orto porlom %o r 1r o f.in aa ,  nature a.aaraghed by the  In.ttrrta fnnrntirrn. to (hr.. 
Ger.mIC.rudiu.rri 
I. Apphcanleeho,dbe IrntonnbI.5 

The rrexlnrninrigs Ofcandkjaln.etordlrncr oinrtro,nlwillbnuno babir: 
Sc U nlct.E 	 0o1rw55 yir; 
ScenItl.C/Sr Adnor.011t.r 	 ittyoirro 
50100110 5lS AtcoritjbnQllko, Conrpuhoropocneor 	: 35yoonn 
and TechnoatAr.itao( 
OthengoupCirdgvrapopoko 	 . Bobnoonld.3yoow, 	- Rebox&t'ort of tg In reipect at 1rpocIaI catogorn000yorta poroOrlo undorlhe Onol. of Icon, notitiat'onad.Ue.ew8app,. 

P
. 

Theebonepoekoca 	aafabbe1,noueeendm..bIn bCantndOor.emerrtnn:pbya. Filylor hnitialpay nreylt 000nodo'.4tof 	optionaltyn 'yrbnjaand daoondngcnociijninu. 
The poet otSelrbrAdrflnett(lflt.y.fldg.,,iorA00ttn.. 011itimniroqi 1.0 blind andoputalo, lai'irrg whh b/dhocf recnr)n'nI Cand'dahas Io, both deputation and di.n.cI ocnritnont way apply or reopaiov to thIn rS 	hhflro, wllhno( bo ancrtfror noSco borditnctwcrir.,rornt, 3 	the dot. tordriterrt*tInp Ih. riIft mcrlrtrn,n( ago tarritrnnpo,in000,408Igcatofl 011.011 be too cbongdafo p.ntudS'eg4iiol.pptcationo 

b. Separate app:caten brt)nb .oeare fo ( nodo tordtfe,ent paulo to coIndritatn Gd?oirOuo ofapplybrg o:ritttèftI*oireq. 
The oLnr1 	Uh bqo'etedlpbt./a,.aoIme(h vntrorennrpinocnl3ed shalt be 

Apploritbnahornf 4c 	

lb~~,,,

GowmrmMd.p&trn,r pobrrooucfonovantcIJonb l lq Irnrtdxd n.nne
Od lhk'ogh orpprcf)I and wIt a cboorcartIca(. that (tote i no ngitonce coo, pendhrg b.edof hhtrntroronrc thatlh, Opplitonr(witlbo rntio iod withrin ono

rrrnn(boot wcu,Iptotlie phontordor, Howonur.applcante rrnycond anadvoncacopyol the .sppfcalbn abng wilt requ1e1es frnharovsrapphcabt,) bolonn II,o hint dot. of nwnipl qI complttedap1 colon. 
E. On lyoutetattonicanr,dj,,ea cared forintorvinwwth be p.1db,  and kteoioglanlcnl,d circa oJ;tIro,j 

ordirrnrybuehio bnmifrd hotrrjçtrine oltnolrreetd,ncee,forntnrn ndoalpinc ut ondo,4nkiu. 
the )oumaywltchone, krho,ei,b the phrcootint.nl.w, to. The lncrnrnikort ehatbe Ilabi to Irrnr.oanporro, hr tndhronoufohjo I. No toeth Vhrdunlng fdctllly to 4vd blu with the Inettufo at puoe.nf. 12. Thee. pr.te con ote belied i le bwe,grode atthodecrehon ofhhn, incljtrdo in onuc. Eacoblu crrnlijateeyr'h raq'nlslri nLraI4b Iubn end eopen -wnroeo., flottortrcoEbng 3 The Oepaulnrrnnt of OW 	I 	i. Gov'f.ol Indmnorthe cowpatentoulho,tynl ho lnctitot Wit hirrehho rkt toc.0rtcafflohdty,1 oftho abovo poernorthe ecnntrrrani,ui,o thnc'oIaIwnyIirrn bob,. the pncee.o$ filling 'up ~,.()RIWATOF

poet. .nconrrplatad. 
Complete appkaibneetltfl1hrg, 	APPLICATI.Oyr,neened hon,,rhphotographteed utepaci ehnir 1 lio lorrtnotabng with atfertlod coporool olirranir ohvotrr, coolo cortlkato. e*p,rhlnne caliI0.dtea 	tegetha,wtha noo-nofund.bb, too of Ro,30/. (fhup000lhty on(SCrSTcandetoa, Podfrytqjbto,r, payrrentof epptaat'oofse)hr lormotcnonn Durrend Oath.' IPO In fannourof Aitcto,, Inetitufeof tbnnnoorcaeana Sonrtab,ebb Donobprrontnfloutt nnach II, O,scbor.In.ItoLe Cl Bbln.Iht,flf0IUsiIr.0bi Qavnnbprrranl, Taky.nrf hr0liOt000IAnlo, Irnpinat. 795031. Mlnnlporobronhe*jtd MrldH 4.2O03 
AppItdlbne.colhrd atttijllra l$f)pte ero,thout(ho oquIrodcophreofcortrto0 opptcahon fesorbroumpbto I.9anVlr,dhetwgffr,tb.errioy0d 
Canvaooltnp in any tontidllJ?dr btlilJ ig In any hrltennco.yotjhaIorofhow,ho Wit  be  h,vohod Dna 
dequalfntafan lottIe portt Mnhiely$lJ 'uIngotthe letIrhrompreoc,ihoriquaIp.0 andoopartonco 
wit nolvestany r10htoft c9$nll&a  hr behig cared forhrterviewe. SInce it rrrgy notbe paneibie In call all the canidbates Iq(iloLith. the appl'ua(toewilhbo eharit'owd for tt,o purp000anrj hun dechonolltre Itrittut, off re !ljf. 1;o Inotbrrleyr'dnot entertaIn anyourrunponJ.)nco In hhorcopect and Intedreequlqlwl.ynof bi. bfWhrhI.l to. 

Director, 530. hnqnh,h 
It>fl(t.tTOFAppUT0N 

I. Poetapplbator- 
2 N.,,. of thnoppl'nanl tin Bbnk Louno,oI 3 Father'ig ,n0 .  

4. DuhaotBInrhDll,fwyp  
S. Ac, neon thu data of appl0alinn'. 	' 	 Alhio 6, Poetararirtonhe: 	 Parnptnt Pin: , 	C--i01; 	 lelyhonlo. 	 0100 7 Penron,ntp4de,- 	 Pin 	PPthgteph 8 NeereetRa&cayStotb,,, 
0. Natonatiby: 
hO. M,srttal$t.abi.: 

1. Wlrethorbethg to 50lET/PuI,t)b (llyoe attachcorttcata) 
to. 

Plot,oebj,'uhtt.hrj 09d6rQlr,8anyandd,nalb thereof: Preedn(pOd (N. eQlflieEnrpfrryer) 
13. fi) Scab at p.oyarrd p,totojay ilnrd othoraltowanne e) Sainryoxyocini lb. Trttohaoy'efneqcs .reltaan*reX Il. Dut.iUo!rbnearcheanr.xp.8enno tany: 
lit. PubI10afienreyora, 
lB. Anyothsr,dleyfl Inforrretbn lr.etyou mop like fotominh: 

CEa..AbfATlQN dccl., that lIne above hllonrlbrn hit true e0000rrvctfo the baSlol rnny Irnowiodgo and told Plans: 	
- 

 
Data 

ShJr.Iura of the Cand'd,vno Adoo(hdcopie'uofCQ4yjalotpb(hn10t frorrnopp.prbote abbtorfyir, crdyporto/ the ctoktrrnrno besnobunndaitnur .ir. 	.Iri, n.e. 



Soyment News 1 B— 24 October 2003 	-'--------------- 	 . 

.., 	Institute of Bioresources and 
SustàUiabte Development (flSD) 

(Department of Biotechnology, Govt. of India) 
Takyelpat institutional Area 

impha1-795001 Manipur (INDIA) 
Ph. 0385-2446122 0) 0385-2446121 (3) 

Fax. 0385-24461 20 0) E-mail: ibsd.impthsanchirrnet.in  

- 	 ADVERTISEMENT No. 2i50/2003-IBSD 
T_e'lnstitste of Bioresourcas and Sustainable Developrnest (IPSO) is one of 

.the dijtonomous irstitates under the Oxpartrrtent of Biolecbnclogy, Ministry of 
Science & Technology, Govt. of India, located at Takyolpat lnstitutionul Area in 
lmphtil. The objective of IPSO is to develop and utilize the rich l,ioreaources of 
the North-Eastern Region of II re country through the application of modern 
tdo)s'of biology and biotechnology. Applications are, therefore, invited for the 
following posts: 
)otNo.1 :1 (One) Scienlist-E Plant Biotechnology in the Scale of Pay 

a5Sntlal Qualification: lot class M.Sc in Bolany/BiOtechnologyl Agricultsre/ 
f-/bttl'ulture or equivalent with at least eleven years research esperiexce or 
Ph D. in the above subjects with at least ten years research experience in 
Medicinal and Aromatic Plantiuliorlicultural Plants Resources. 
Desirable Research expenerice in brotxchnological approxclres for 
conservation, improvement and utilization of Medicinal and Aromatic plantsl 
FtoriculturesiHorticullurat r000uri:rrs. The candidate utioutd be cripable of guiding 
and supervising research progiammnvs of the dim'iaiox. The resnsrcrt vxzvrivnce 
should be evident from publicatioris in above lIpidS in reputed journals. 
Job Requirement: Cotlection, conservaliorr, multiplication and imprssCttient 
of Medicinal & Aromatic Plants/t-lorticulturat Resources of time NE region along 
with bioprospecting for' useful products. 
Post NO.2 : 1 (One) Scientist-C: Naturat Product Chemistry in the Scale 
of Pay Rs 10000-15,200 
Essentlaf Qualification : 1st class M.Sc. in OrganicChexiislry/Natural 

• 

	

	Product Chemistry/Blo- organic Chemistry or equivalent with at leuat five 
ti1ears research experience or Ph 0. in any of the subjects with faur years 

• 

	

	research experience in isolation and characterization of hisactive oaf ural 
compounds from plants. 
Destrabte: Research experience in isolation and characterolation of hioactive 
natural compounds from medicinal and aromatic ptarrts as eVidhrlt from research 
publications in this area in reputed Journals. 
Job Requirement: To identify oioactive cotripounds in nredicinsl and aromatic 
plants by using TLC/GLC/HPLC/l - lP, techniques towards developing herbal 
products. 
Post No.3:1 (One) Scientist-C: Microbial Resources in the Scale of Pay 
'As 14,300-18,300 
'Essential Qualification: tst class M.Sc in Microbiology or yquivaleril with at 
'ledsf eleven gears eaperience or Pfi.C. In above subject with at least ten yesru 
'espasence in the relevant fieli. 
Desirable Research exparinnce in assessment of microbial iiieersil'// 

1 deaelopment of microbial rnoculants/micmobial bio-lrsnoforrmratioriflemnientatlsn 

to carry out microbiological Research for conservation 
ation of microbial brodiversity of NE region. 

10,00.15,200 	 •''• 	-- 

Essential Qualification: tsr class M.Sc in Microbiology/Agricultural 
Microbiology or equivalenr with at feast five years research experience or 
Ph.D in above subject with at least tour year research irapeninncv in the 
relevant field. 
Desirable: Research experience in devetopirient and application of biolertitizumn/ 
biopeslicides in agricultulal crops. 
Job Requirement : To carry Out research on development of microbial 
inoculants and biopeatizideu for agricultural crops. 
Post No, 5: 1 (One) Scientist-C: Bloreeources Data Base in the Scale of 
Pey,Rs 10,000-15,200 
Essential Qualification : 1st class in M.Sc in Biotogicul Sciencea/ 
Btotschnology/Bio-lnformatica With at least five years research experience or 
Ph.D in the above1  aubjct with at least four year research experience in 
biolnlormaticslappllcation of computer in biological sciences. 
D.sirabf. The research experience in bioinformatics and knowledge of 
Biotechnology Information System Network (ETISNET). 
Job Requirement To develop and maintain a computerized data bane of the 
bioresourceo of NE region and build up expertise/services iv bioinformatics of 
the Institute, 
General Conditions: 
S. Appficart!ilphould be Indian nationals. 
2. 1h§0rJ1&m age limits of the candidates for direct recruitment will be as 

55 years 
40 years 

ect of special categories/sports persona under 
ions/guidelines will be applicable. 
persons with disabilities -3 three) percent of 

4. 	Persons with physical disabilitiex will have age relaxation upto 5 years. 
5.. Reservation for SC/ST/OBC/PH, if applicab!e will be in accordance with 

the orders'iasued by the Govt of fndia from time to time. 
The above posts carry usual attowances as admissible to Central 
Government employees. Higher Initial pay may be considered for 
exceptIonally merttorfous and deserving candidatas. 

. The date for determining the direct recruitment age limit/aaperience/ 
qualifications shao be the closing date prescribed for receipt of applications. 
Separate applications along wIth tees are to be made for different posts i t 
a candidate Is desirous of applying for more than one post. 

s.9,-..e.The periodof:cqpaniixqca,Jr4,hfiqni . itn xiooiptimne,xrea of '.yorkrpr,vceeem 
prescribed shall be osnted with eltrcl 11cm the ctdtd of acquiring rime 
prescribed minimum educational qualification for that group/grade. 

10. ApplIcations from the candidates working in Government deparrmenrs, 
public sector organizations, autonomous insliluliorts and government 
funded research agencies will be corlsidered only if forwarded through 
proper channel and with a clear certificate that therein no vigilance case 
pending/being contemplated against hirrslher and that (he applicant will be 
relieeed within one month of receipt of the appointment order. However, 
applicants may send an advance copy of the application along with rvqsisite 
fee )wtmeraeer applicable) before the last date of receipt of completed 

( 	a plication. 
• -. rily outstation Candidates called for interview will be paid to and Ito 

aing(e second class rail fare/ordinary bso fare from the normal place of 

Green Gate, A 14-15-16, Paryavor3n Coriip(ex, Sn'ittbr 

New Delhi 110030 
Phone: 2632930, 26532850 Fax : 26fi58609 E.n 

POST GRADUATE 'PDGI 
VL 

Duration Two Years 	L'!igibility 3i1i.iPf' a 
SUBJECTS . Concepts, Theerles and PrIncIples of Havrue Rim/irS, Ciillvmx. J,r,l,.'rr, 1 
lnrerrratlonat Refatto,rs, Dertlxcracy and Huirrarm Rinirts. Sysrerims mr ii,efi ir lxii iii N 
to Human Rights. fnstasinnnts of Hun R)gflts. RCtugee,tss.ipn, lleiririfr Pltiins ir 
Srare of Human Rtgfrta In India, InternatIonal Hureanirarlan nsa/s and Laws, Rlxllilri) 
Eapasding Economic, Social, Cultural, Environment and beselupexeni Agerirh, tin 
Activism, Rote or NOon, Dts,ster and Emergency Relief, HeieunitSrtalr Asisjai ire, 
People, Drug Abuse, UNHCR, UNIICHR, Amnesty, Red Cross fiHtt C, PUCL, CUD , Fin 
Peace Non-Yrotence and CnnrrtCt Renotulton, trimpterrieirtirirj Fililnar, Rinjt,Is ir.,lnrtsn 
and Reforms, Judicial Activism, PublIc referent Litlrfarv,es viii Reie of Mmiia 
EXAMINATJON cENmEs : AhmedabSd. /blahabvd. Ah,lamirJvi..mnt, fha,mlmap. ill lair 
Chnnnligurh, Oehradun, t>eitni, Guwariati, Hyderairurl. epIcS, ,tirjin. Jiir5i,t,.ir,,v mcd 
Port Blair, Pxnaji, Puree. Purie, Ranclrl, Srtnnr'.,mr, S:i,rnl,i, 'vy,indrr a, I), irWin., V 
lrnpocrenr places. Annufi Euarninarions will be hoSt 1ri June miii Decorum', u'v,cn r' far. 
PROSPECTUSANDADMISSIONFORM: Fr ijotlirtcj Dcltrlibsiori 101 ill ar 
to send a written application with their nnmo and cd:li'osS :rtoiiqwttlt P 

pasting) worth Rs. 45/- (Forty Five). Pfcrspcsch Is and ('orrir 1100 Crl(.ai :. 
LASTOATE:Compteted Opptications xlorrj'a'ith rnitrlDm:mirnrmntff11 
Admissions Office by registered post only latest by 20th Oncel (ib 

The tndian institute of Human Rights in esrr'mlnely raypy to 51101 In WI 
exclusive message sent by The Secretary General vi Uimllurl Nations 
"It gives me great pressure to senit ny warnicol mjrevnivgs to puuiryi.nrra.rte .Iedr 
Righrs. The United N5tlenn Charmer enshrines 'Oar cswrnitnnl,uvr 'lx mextrinimi P0th 
digniry and Worth of the hum5n perunn, In the vmtmud ninrhrs or si-rn arid i-amine md 
that atm requIres the United Clatioss, gsverrimemnl.r, writ civil suclety Is lit it, , en 
rIghts standards and to proanote hunrarr rights 'ulac,itiunr. U,ui'rd r't,nliu,ls iriS, ant 
of human rigtrta, put rep.at protections in place, armd serve run the IrinmIls t mlrrII.ina 
rorem for stares to share bent pract Ice, and lrurnsn r'i,lhnrs reimn,min clmmnlrnl Ii, m.ryi per 
and deeelopmenr work. Many governments, for macin rail, niece ,:nn,ntenl ;i;niniume 
tnstirrurisrrn to ensurn that human rights conver,lu,ars mire hal' menu. dliniii iou-n 
rkeir jsdes, police, and lmmitjrarlvn orriclats. ci cnn iri'Jii.i'lr,.it evil. inn Ii ri in , cr1 
diversity thmoligh cultural dialogue arId mulual respect. 
You, as students of hlmnrian rights, are an innpomrremt Parr xl II ml Iiuluinn. I iiliinilrr off 
this most inlpertant subject. Ptease accept my very host wi.,llxrl ix mmlx ',ir,ii' I in 

their residerrca or ftrinn lire acIsil place It rum 'Jim lu,'vr. ii 1' 

wliichrsver is nearer to tlme[placn of inmtem'ves'u 
The rnncumvbent shall be liable to terse a'l/r'rilnili 
No hostel/housing facility is available with limo Irismltirli 'i IiiI',00iiI. 
These posts can also be riled in line Iowan ,;rlritc.'Ol I:, i,',.,n".r:,", iii 

Institute in case suirahle candidates with Ir'i4rSSnlO l:ri:uliIicvtlOii ,r' 
experience are not lcrltncoming. 

lb. 'lire Depanimentof Binlechnology, Govt.uf lo'i :In.r :lrio 0clpn'ic'.,l n.i.h 
of the Irratitute will ti/ye the right Is Cancel/rn' )'Jp .ninp  7  lii.' ,,'OoI'Ji) I 'SO 

or the recruitment wl?s thereof rut any tIme haI r S Ii.: ,:,:'ns'O If lillinnr, UI) 
the posts IS completed. 

16, The lns(ilute resorvys tIne riglmt Is dPp.)iilin 	 fQr nS' l.' 
found surIabl/"E/m3r,'nl nu/sime 150 not a n plir'ru i i h 	Ii 

Completed applications strictly in the FORMAT MI' API 1I.ICAT"_iN' .yrri:'nm.l 
herewith With a passport arze photograph haiti ot npacn' sln..,O'l n 'iv 0.031 
along with altuated copies of all mark sheets, c,icle lCllili..Sliu. r'xpihmno.in:cS 
certificates, etc oguilner with a non'nvlsndaiiv Ion Of PUps's filn1' iii lIPS 
SC/ST cnrndidatea are eneinpled Irony paymset SI aypficahl:no flnx in form If 
desk Demand Dratt/IPO favouring time Director, ininlituld of lIlolroruouhi;ar and 
Sustainable Development inhould reach the Director, nslrliuro:ffdro'umouiceb 
and Sustainable Deaelopr'renL Takyeloar Inslitulicivul Arba, lrl1li1ial'7950111 on 
or before 20th November, 2003. 
Applications received aftar the due date or witllout the n,:'qrulmed copres of 
certificates and applicatIon fee or incomplele in any inirmnrner will not be 
entertarned. 
Canvassing in any form alnd/or bringing in any irillrnenncrr PS, 11,01 or pill ierwnsv 
will be liable for disqualificatIon for the post. 
Merely futlilting of the miinlimum prescribed qualificalions mill experience will 
not vast any right on a casdidate for beIng callvd for int'Orarnvs. Since it may 
not be pnssrbto to call all the candidates for interviews the ririrdicalions will be 

shortlisfed for the purpose and the decisIOn Or Ills linntIlutu- will be lirral. Thu 

Instilule will not enterlain any correspondence in this respacl and no nrrterirml 
enquiry will be attended Is. Sr. Admirmiutrative Officer 

	

FORMAT OF APPLICA lION 	IBSD, fmnphmnI 

Post applied br: 	 r.......... 
,;Name of the applicamit (In block letters)' 	 AllIs 

1."FaIlrer's/Husband's llama : 	 I PasSpOtl 
4 	Date of Birth (DD/MMI1"n'YY) : 	 size 
5. 	Age as on 10-11-2003 : 	 pinoIorJralrlm 
Cr. 	Posral Address : 	 1 	 I 

hon 	 Email • 	 Telcpinuria: 	 - 

7 	Permanent Address : 	 PiI1: 
S. 	Neareul Railway Statiomr: 
9 	Natiomrelily 
to. Marital Status 

'Whetfrer belong to SC1ST/PH/OBC (it yea attach certiflcain) 
'Education Qualificafion 

Exam passed 	Boamd,/ 	Div. 	%aqe 	Yr. of 	Sn.iLijecl 
University 	 passIng 

- Professional irair.1W undergone it any and uSIa/c In 'iot. 
iunc.ner it post il4auciyite Sircp'.' .i 

5 pi Scale  of  pay and present 	/vd 01 mci 	iso r.il9ry1TIWir'ii 
15. Total experience )Vm ars/Monthn) 
i. 'Details 01 meseatclr worklexperio'ncy, S 

me. - P uiblucatron to your credit: 
Ia. Any slher tetasant iaforrnalion that you cm.......... 

OECLARATIOIS 
I declare tfnal Ihe above irmlommrmtionr sic Inst "c ',n "rI ,. P... P1,1 
knowledge and belief. 
Place: 
Date  
Attested copies of Cei'lilictutes/teslinruunriiais 'I no cci 5 1.1.0 riuilhpn"im 

support of the claim mu,lt be enclosud 510mg willi 11ina;p,m1urul.ren. 

EN 29180 



INSTITUTE OF BIORESOURCES AND SUSTADABLE DEVELOPMENT (MSD) 
1 	- (Dcpwtment of Biotechnology, Govt of Indu) 	 0385 2446122 (0) 
/. . 	Takyeipat Institutional .Area 	 : 0385-2446121(0) 

I. 	Inll-75001.tvbnipur(IUO1A1 	 S 	 Fax : 0385-2446120 (0) 
-' 	 L m'nl ibsd_inip@cinchiinct in 

AGREEMENT 

Articles of Agreement made on. the,h7. 	........................ (day) of... 
two thousand four between..... 	t(:. Ji7',i/(.. A 11.1j. 2(. Z4.1. ./C U/7/ILD/o.W/o.S/o. .• 

)24.zHdJ.X.J(i',t'  ............................... OF THE ONE PART. 

AND 
re Institute of Bioresources and Sustainable Development (called. IBSD) having its registered office 

Takyelpat, Imphal, Manipur, OF THE. OTJ.-IER PART. 

WHEREAS 113SD has engaged the party of the first part and the party of the first part has agreed to 
serve IBSD as Scientist ...... -. ......... (Core) on the tenns and conditions hereinafter contained. 

NOW THESE PRESENTS witness and the parties here to respectively agree as follows: 

Period of Employment: 

I.I. 	IBSD.. hereby appoints the party of the first pail as Staff Scientist ....... ........ (Core) for a term 
of five years 	 ........ to ...... ?-.//.2.c..')............ 

1.2 	The party of the first part will be on probation during the first year of the period, of five years 
/ . service. The party of the second part can extend or curtail the period of probation at its 
I. 	discretion. 

khe services of the party orstpcanjon.l i.egJaibasiscncornpIctiOnofthe 
teim of five years if found suitable aflcr review to be 	 the_second -• 	 -.- . 	. . 	 . 	. -. 
part Such icview willnñ àlibmpletect before expiry of Ow.,flyevearsperiod If due to 
• 	 •.-. 	. ....... 	 . 	 ., 	 ... some administrative reasons or oth wise the party of 
(ffcnTglTlar er'' years, the (cnn of five years may be extended 
for sutirtfiñsmay be mutually T,  ree-d'b'etwc' rUittcs. 

. [Duties/Job Pyoffle 

2.1 	The paily of the fii: 'r 	' :. 'nh .hers'iUhimself to the orders of the IBSD under whom 
she/he may from 	 :. HnLced by II3SD and shall hold the said appointment for the 
'Lei-in uPto..' 	 ]Tom the date of joining i.e.2.-7/f/ .::.ubject to the provisions 

as herein contained. 

The party of the first part shall devote her/his whole time to her/his duties assigned by the Director, 
I13SD and shall at all times obey the rules and l3ye-iaws of the Society of 113S1) prescribed from 

'S. M h.'o ,L.i IMtutj,, 



'Ire 

Time to time and shall whenever required, proceed to any part of India or a place outside India and 
perfrrn such duties there, as may be assigned to her/him. 

Remuneration 

3.1 The party of the first part shall be granted pay at the rate of Rs.. . W. . .................... per month 
in the 

 
scale of pay of 

. 1.t 1 .2i... .\vith effect from ..... .7./c/./2c 	........... . ..... forholding 

hc 	post 	of 	Scientist- 	 (Core). 

In addition, the party of the first part shafl be eIIgil)1c to receive allowances such as Dearness 
Allowance, City Compensatory Allov.ance, Transpi Allowance & House Rent Allowance (if no 
accommodation is allotted by the p dty of the second pait) etc in force from time to time aS,per Iules_ 
and Bye-laws 

3.3 The pay and allowances from time to time payable to party of the flrst.part under thesepresentS shall 
be paid for such timeas she/he shallserve under this Agreement and actually perform her/his duties, 
commencing from the aforesaid date and ceasingon the date of her/his quilting service or on the date 
of her/his discharge therefrom or on the day of her/his death if she/he shall die while in service. 

3.4 Notwithstanding anything herein before contained, the party of the first part shall unless otherwise 
decided by IBSD be entitled to receive in whole or in part , as may 	 n be authozed by IBSD the 
benefits of any improvements/changes that may be adopted by SD for'its employees subsequent to 
he date of these presents in the terms arid conditions of service to which she/he may belong for the 
time being and the' decision of D3SD in respect Of such improvement /changes in the terms and 
conditions of servcc of the party of the first part shall operate so as to modify to that extent the 
provisions of these presents. 

A. Tenination 

4.1 Turing the probation period, cxtended or otherwise, the contracts can be terminated by giving one 
calendar month's notice in witing or one month's a1ary in lieu of.notice as termination simplicitor by 

either party without assigning any reason. In the event a shorter notice is given by either party, a sum 
equivaleutto the salary of the period, notice period falls short of one month, shall be payable by the 
concerned party to the other party. 

.2 Any time after completion of the probation and within five years or its extensions the contract can be 
terminated by giving three calendar month's notice n writing or three months salary in lieu of notice 
as cermin ation simpli or b ci ther  pa is 
given by either party, a sum eqivalent to thl'ofthe period notice falls short of three months, 
shall be payable b the conc, rtyto the otherparty. 

ILMh4YI*JLHAVU4 



A- &2 
5. Other terms and Conditions. 

5.1 	c-as otherwise rovided in this Agreement, all other terms and conditiOns of the services will be' 
.verned by the provisions of the Rules and Bye laws of I SD and terms and conditions as Set out in' 
chcdule-I to this acement and as amendcd from time to I ic 

211 any service has been rendered by the party of the first pan, in any capacity, to JBSD pnor to this 
agreement, the samç ''ill not be considered as a cdnhinuation or part of the Cmployrnènt under this 
agreemcnt The eniploymcnt commencing from the date hereinbefore mentioned vili 'be freated as. a 
frch contract of emplo)nent tvI\\cen  the Employee and the 1BSD 

WITNESS WHEREOF THE PARTY of the first part and the Director, II3SD on behalfoflBSD 
avc hcreun'o set their hands the da ai the year firs( aoove V 

S riedbyDr Piim,u it1/11/ u/u V'i t I 	 thepartyofthelirstpart 
1 presence 

(tz 	 $ )k v 
(.gnabire of witness) 	, 	, 	 ,. ' 

Signd by Prof JSJ Tombi Si g' r  cctor, JBSD, on behalf of IBSD in the presence 
f 	 Au 

- 

(Signature of witness). 	' 	(Prof. H. Tombi Singh) 
Director 

J1I3SD, Imphal 

;.i  
$- 	- 

I:. 



I 

1W  

Date: Tue, 27 May 2003 14:55:59 +0530 (GMT+05:30) 

Fron: thsd_irnp@sancharnet.in  I This is spam I Add to Address Book 

Subject: IlIntervieW call letter 

To: olnathsingh@hotrnail.com , kavindrat2@rediffrnail.COm  

CC: pssvkhan@yahoo.com ,  cnrirnaia@rcdiffmail.Com , atulvkumar@redl1fmall.com , 

silorl_cs@yahoo.com  

Sub: Inteview for the post of 	Scientist -E (Post No.1) 
Sir/Madam, 

c'iith reference to your application for the post mentioned above, you 
are info.. od 	to appear perscnally for an interview before the 
Selection Committee on 15th Jine, 2003 (SUNDAY) at 3 p.m. in the office 
chamber of the Direccor, IBSC. 

You are requested co report at the place of interview on the 
scheduled date at least half an hour before the fixed time, along with 
the 	 . 
testimonials in oricinal in s:oport of your qualification, experience, 
age, 	. 	 . 
caste etc. and No Cjectior .:ertificte' from the present employer in 
case of.andidates servIng iw any Govt. or Semi-Govt. organization, and 
if the apiication was not originally forwarded through proper 
channel) 

For appearing in :he interview you will be paid 2nd Class Railway 
fare for the journey both ways by the shortest route in due course. 

You are requested to kindly acknowledge the rceipt of this E-mail 
at your earliest 	. 

Yours a ithfuliy, 
Dr. ii Sivananda Singh) 

IBSD, imphaI. 

1dt.. ttM?%iFi 

* 	
:'**I. 



INSTITUIE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (MSD) 
(Department of Biotechnology, Govt of India ) il : 0385-2446122(0) 

ig : 0385-2446121(0) 

	

iIT)t3i-l9SOO1.lbfljpur(INDtAi 	 Fax: 0385-2446120(0) 
E-mail: ibsdirnp@sancharnet.jn  

No.2/50/2003-JIBSD 	 Imphal. the 24" Nov., 2003 
To 	. . 
	 . . £.. 	. 

	

S/0 	Lct P. 67kc., 	Lc 1  (!WJ\1¼2  

99 

Sub: interview for the Post of Scientist ....... F (p/± 

S jr/Madam, 

With reference to your. application for the post mentioned above, you are informed to appear 

personally for an interview before the Selection Committee on 15 Decenber, 2003 at 10 n.m. in the 
office chamber of the Director, EBSD. 

You are requested to. report at the place of intervicw on the scheduled date at least half an hour 

hor th fixed time along with the tcs(iiuonials in original in support of your qualification, 

experience, age, caste etc. and tNo Objection Certificate' from the present employer.(in case of 

candidates serving in any Govt. or Semi-Govt. organization, and if the application was not originally 
.'orwarded through proper channel).. 

Outstation candidates will be paid 2nd Class Railway fare and bus fare from GuwahatiiDiniapur 
- imphal fr the journey both ways by the shortes. route. 

Yours faitlif Jy,  

C4 
(Kb. Dilip Singh) 

Senior Administrative Officer 
IBSD, Ithphal 

c:W k1M" 
'4, 	
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The Energy and ReSOurces institute 	 6 

Darbari Seth Block 	 Tel. 2468 2100 or 2468 2111 

- 
Habitat Place 	 E-mail 	mailbox@teri.res.in  
Lodhi Road 	Fax 2468 2144 or 2468 2145 
New Delhi 	110 003 	'India +91 • Delhi (0) 11 

ortIi-Eastern Regional Centre Rcf' A P/O 1 / 1033 	 January 1 7 2004 Guvihau 

Tel. (361) 234 5395 Of 234 4363 
E-mail terine®sily.com  

Fax (361) 234 5395 

Eatorn 8eionat Centre CEWUI 11 CA''E (iF EMP1OYMEN''-CUM-JELJEVJNG 
I1) 

(33) 2283 0550 or 2283 0551 
E-mail tericrc@tcri.rcs.in  - 

Fcj. 	(33) 2283 0551 
I his is to ccitt I y that Mr Palan Sheik Sha Valli Khan has been in the 

Southern Regional Centre 
lore cmploymcnl ol 	Ilic Energy and Resources Institute as per details given 

i. ($n) 535 6590 to 97 
il 	1crisic(tcri.resin 

below: Fox (80) 535 6589 

Western Regional Centre 
Paiiaji, Goa 0 

M. (832) 245 6053 or 245 6064 Date 	 Post held 
E-mail teriwrc®goatelecom.com  From 	TO 

Fax (832) 265 6053 

11/01/1999 	21/07/2001 Research Associate 

' TE i1 Horth America 22/07/20() I 	I 6/0 1/2004 Fellow 
Centrevite, Virginia 

5 	ThL(--15/])5221580 
F-inai' teri@ig c.org  1-Ic has been relieved horn (he Services of the Institute on 16/01/2004 Fox (+1 571) 522 1581 

Ri Europe a 11cr sclticnicnt of accounts. 
London 

TeL(+4420)77476212 
E- mail ritukurnar®aoLcorn 

4 

• - 	-. 	 - 	
. 

T E RI South-East Asia ( j T 
(uaLa Lumpur, Malaysia 

Tel. (-i-GO 3) 7782 5718 1!'o tv''qY  
E-mail nirntechirn.net .rny 0 003 

1 lax (.1-603)77835719 

lE RI Japan 
• 	To kyo 

1'eL(-r-813)35198979 . 

E-mail teriiqesor.jp 
Fax (+81 3)3519 8978 
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INSTITUTE OF BIORESO TRCES AND SUSTAINABLE DEVELOPMENT (IBSD) 
(Department of Biotechnology, Govt of Intlia) 	

.: 0385-2446122 (0) 
.- 	Takyeatlns&utionalArea 	 0385-2446121(0) 

ImptI-19&0O1.PnIpur(IND1l 	 Fax : 0385-2446120(0) - 	. . 	
. 	 E-mail: ibsd impsancharnet.in  

ORDERS 
.Imphal, the 2911  January, 2004 

No.Admn(IBSD)/Appoinmentf2003 -04 	On the recommendation of the selection 

Committee held on 15/12/03, Dr. Patan Shaik Sha Vali Khan Sf0 Late Patan Ghouse Khan is 

appointed as Scientist-C in the Institute of J3ioresources and Sustainable Development, Imphal in 

the scale of pay Rs. 10,000-325-15,200 with an initial basic pay of Rs. 11,625/- (including 5 

advance incremeilts) with admissible allowances under rules on contract basis for live years 

initially as per Contract Agreement with effect from the date of his joining the Institute. 

He will be on probation for one year. 

The expenditure is debitable to the Sub-head "Manpower" of II3SD. 

Memo No. Admn(IBSD)/Appoinnien2003-04 	(10  

Copy to: 
P.S. to the Secretary, DI3T, Govt. of India. 
Accounts Section, 
Concern Division. 

\.A Person Concerned, 
Cashier cum PA to Director/1135D. 

Guard File. 

S4 / 
( Prof. 11. 'i'onibi Singh ) 
Director/JBSD, Imphal 

Imphal, the 29th  January, 2004 

( Kh. Dilip Singh ) 
Sr. Administrative Officer 

1I3SD, Imphal 

- Tat 





INSTITUTE OF 	 DEVELOPMENT (IBSD) 
(Depirtment of BotechnoJogy, Govt of India)il 0385 2446122 (0) 
TikyeIpathism4- 	. 	 : 0385-2446121 (0) 1flt.150O1Mnipur1ND1AJ Fax 0385-2446120(0) 

C mail ibsd imp@sancharnet in 

Dr. P.S.S. V. Khan 	 . 	22/04/2004 
Scientist-C (Plant Biotechnology) 
IBSD, lmphal-795001 

TO,. 
The Director 
BSD, lm.phal-795001 

Sub: Request for the equipment and supplies needed for the Plant Biotechnology Lab 
establishment at lBSD-Reg 

Dear Sir, 

lam herewith enclosing the lists of equipment (Annexure-l), glass/plastic ware (Annexure-Il) 
and chemicals (Annexure-Ill) for the establishment of plant biotechnology lab at IBSD and 
carry out the.research mandate of the group. The requested equipments and supplies are 
essentially needed to apply molecular markers for the plant genome analysis (DNA isolation, 
PCR techniques, electrophoresis, staining, photographing and documentation). 

I shall be thankful, if you could kindly provide or purchase the same and do needful in this 
matter, 

Yours sincerely 

(PS. Sha ValU Khan) 

SMIIA7,ULflAthIbt 
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\ INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD) 
(Dep3rtment of Biotechnology, Govt of India) 	 0385 2446122 (0) 

Takyelpat histitutional Area 	 : 0385 -2446121(0) 
lnhaI-795O01-Mnipur(IND1AJ 	 Fax 0385-2446120(0) 

E-mail ibsdmip@sancharnet in 

P.S.S.V. Khan 
Scientist-C (plant Biotechnology) 
MPHD Division 
IIBSD, Iniphal 

To 
The Director 
IBSD, hnphai 

1n11)hal 
24/07/2 004 

• 	/• 
., •."t. .- 

I 
1)i: c I t ,p.ent 

1 U 	inphal_l9SUUl 

Sub: Request for the equipment and supplies needed for the PlanT biotechnology Jab establishment 
IBSD-Reg. 

Dear Sir, 

Kindly refer my previous letter of request (l}3SD office receipt NO: 1590 dated 22//04/2004) with the lists 
of equipment (Annexure-I, g]ass/plasticware (Annexure-il) and chemicals (Annexure-Ill) for the 
establishment of plant biotechnology labat IBSD and carry out the research mandate of the group. The 
requested equipments and supplies are essentially needed to carry out the research work. 

I most respectfully submit to you that so far I have not provided required equipmentlsupplies for the Plant 
biotechnology Lab establishment. I shall be thankful, if you could kindly do needful in this matter. 

Thanking you, 

Yours Sincerely 

(P.S. Sha Valli Khan) 

Mb' 
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\ INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD) 
(Depirtmentof Bwtechnology, Govt. of India) 	M 	0385 2446122(0) 

'. 	 S .Takylpatlnstitutiona1Area 	 : 0385 -2446121 (0) 
InhaI-195O01-?vbnipur(1NDLA1 	 Fax: 0385-2446120(0) 

' E-mail:ibsdiinp@sancharnet  in 

P.S.S.V. Khan 
Scientist-C (Plant Biotechnology) 
MPHD Division 
I13SD, imphal 

To 
The Director 
IBSD, Imphal 

iruphal 
30/07/2004 

Pimp 

u - 	 C 
nd 	1II4fl,'.t1h 	t1 , 1)r1CIl( 

yt' ip i i  I iia I-795II1 I 

Sub: Request for the equipment related to Establishment of I'lant Biotechnology Lab —Rcg 

Dear Sir, 

As you aware that I am working as a Scientist-C (Plant Biotechnology) at 113-SD sinc2004. As per the 
IBSD advertisement the prescribe responsibilities of niy job are as fo!lows (Ref: Adv: 2/50/2003-
1BSD): 

Collection, conservation, multiplication and improvement of medicinal and aromatic 
plants/horticulture resources ofNE region along with bioprospecting with useful products. 

The research objectives of the ongoing projects in the .Medicinal Plant and Horticultural Resources 
Division are as follows (Annexure 1.: 
Project 1: 
Study of genetic homogeneity of the micropropagated plants, 
Characterization of l3iodiveristy of endangered species using biotechnological tools/markers like PCR, 
RFLP and RAPD 
Gcnome analysis and genetic improvement of the Zingibcraccous taxa. 

Project 2: 
Diversity assessment using molecular markers 

At present, I am workingin Plant tissue culture lab in associa t ion with the conceriied Scientist Dr. -H. 
Sunitibala Dcvi for the etabiishnient of the cultures as part of the research work to be carried out in 
the future, Meanwhile, I have already submitted to you a list of request of necessary equipment, 
chemicals, glassware and plastic ware 2004 for the establishment of Plant Biotechnology Lab (IBSD 
Office Receipt No: 1590, dated 22/04/2004 and IBSD Receipt No. 1686 dated 24/07/). 

As you aware that the First Meeting of Scientific Advisory Committee (SAC) under the Chairmanship 
of Prof M . S. Swaminthan held On 26 1h  April, 2004 in the Department of Biotechnology, New Delhi 
approved the list of equipment in Phase I for Cential Equipment Facility '(CEF) and Divisions 
(Annexure ll. I came to know that most of the approve equipment purchased and arrived to JI3SD 
recently by your sincere efforts. The equipment is also ready for installation. - 

. M 
Gaa- 

i 



In this connection I request you to kindly provide the minor equipment related to Plant Biotechnology 
group of MPHD divisIon from the stock of purchased equipment as suggested by First SAC I am 
herewith enclosing the list of minor equijiment with prbperjusiification and their need of the routine 
work in the Plant Biotechnology Group (Annexure III) Mmoi equipment can be installed in the Room 
NO 11 of the Ground Floor of IBSD Necessary Power supplies and space already available in this 
ioom (Annexure IV) A s s uggested by first S AC, the group will carry out the Research voik with 
necessary major equipment installed in the Central Equipment Facility (Annéxure V).. 

I shall be thankful, ifyou could kindly consider my request and provide the requested minor 
equipment for the establishment of Plant Biotechnology. Lab in the Medicinal Plants and Horticultural 
resources Division at lBSD. I most respectfully submit that without this facility it is highly difficult to 
carry out regular work nd I may not be able to fulfill the prescribed responsibilities of my job and 
work for the research objectives of the ongoing projects. 

Thanking you 

Yours Sincerely 

(P.S.ShaValliKhan) 

Enclosures: 

Annexure I: Research Objectives of Ongoing ResearchProject 1 and Project 2 at MPHD of IBSD (A 
Profile-IBSU) 
Annexure H: List of approved Equipment for CEF and Divisions by first SAC 

Annexure III: List of Minor Equipment necessary for the Plant Biotechnology Lab 

Annexure IV: location and plan of Room No. 11 in IBSD for the arrangement of minor equipment 

Annexure V: List of Major Equipment can be shared at CEF 

bUL itAt?UtYJ. 
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD) 
(Department of Biotechnology, Govt of lnth3) 	 : 0385-2446 122 (0) 

.1 Takyelpat hstitutiona1 Area 	 : 0385-2446121 (0) 
InflI-795001-MmipurtINDtA1 	 Fax : 0385-2446120 (0) 

' 	 E-mail: ibsdimp(sancharnct.in 

P.S.S.V. Khan 
Scientist-C (plant Biotechnology) 
MPHD Division 
IBSD, Imphal 

To 
The Director 
IBSD, Imphal 

JnlJ)hal 
21/10/2004 

/77k 

) 	
' 	

: 

Sub: Request for the equipment and supplies needed for the establishment of Plant biotechnology 
lab at IBSD-Reg. 
Ref: 1.IBSD office receipt no. 1590 dated 22/04/2004 

2.IBSD office receipt no. 1686 dated 24/07/2004 
3. IBSD office receipt no. 1704 dated 3 0/07/2007 

Dear Sir, 

Kindlyrefer my previous correspondence (Ref. 1, 2 & 3) with a list of request for equipment, 
glass/plasticware and chemicals for the establishment of plant biotechnology lab at 1BSD'. The requested 
equipments and supplies are essentially needed to carry out the research work and mandate of the plant 
biotechnology group atMedic:inai Plants and Horticultural resources Division of IBSD. 

I most respectfiully submit to you that so far I have not provided required equipmentlsupplies for the Plant 
biotechnology lab establishment. I humbly submit to you that it is highly difficult to carry the research 
work without facility and chemicals. 

I shahibe thankful, if you could kindly do needful in this matter. 

Thanking you, 

Yours Sincerely 

fl \'CCJU 

(P.S. Sha Valli Khan) 	

An 1rf 
e M 	tjL 1-IAt?Jt1 
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (MSD) 
(Depu-trnent of Biotechnology, Govt of India) 	 0385 2446122(0) 

, 	 Takyelpat Institutional Area 	 : 0385-2446121 (0) 
lrrFI-195OO14ivtflipur(INDA) 	 Fax: 0385-2446120(0) 

E-mail; ibsdimp@snharnetjn 

P.S.S.V.Kjian 
Scientist-C (plant Biotechnology) 
And divisional —Tn charge 
MPHD Division 
II3SD,Jmphal 

 

Imphal 
22/10/2004 

To 
The Director 
IBSD, Jrnphal 

.. 

 

Sub: Request for the lab attendants for Plant Biotechnology and Natural Product Chemistry labs at IBSD-Reg. 
Ref 1. IBSD Order No. 2/44/2004-JBSD dated 03/03/2004 

Dear Sir, 

It is for your kind information that Mr. Rajesh Singh, L 	Attendant, Mr. Surjit Singh, Lab Attendant, 
Mr. Arun Kumar, Field-cum-Farm Attendant of Medicinal Plants and Horticultural resources Division 
are working in the Establishment section of Administration division since March 2004 as per the Ref. 1. 

I shall be thankful, if you 'could kindly depute two of them back to their parent division of Medicinal 
Plants and Horticultural Resources Division at IBSD to carry out their duties at Plant Biotechno1ogy-I 
and Natural Product Chemistry labs. 

Thanking you, 

Yours Sincerely 

c• 
(P.S. Sha 'Va!li Khan) 

ft5%JLntAAP1'.Ut1j1'h .t  
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it 	\ INSTITUTE OF BIORESOURCES AND SUSTAINABbE OEVEOPMENT (IBSD) 
(Depnrtrnent of Biotechnology p  Govt. of ndui) 	11 0385 2446122(0) 

. 	TaIrlyelpatinstitutional Area 	 : 0385-2446121(0) 
\IntI-795001-MrnipurtINDLAI 	 Fax: 0385-2446120(0) 

E-mail: ibsd_inip@sancharnet.in  

P.S.S.V. Klian 	 Imphal 
Scientist-C (Plant Biot'chnology) 	 09/11/2004 
MPHD Division 
IBSD, Imphal 

To 
TheDirector, 
Institute ofBioresowces and Sustainable Development, 	 C) 

Takycipat Institu tional:Area,  

Imphal - 795001 	
' 

Sub: Request for forwarding a letter to the Secretary, DBT, New Delhi —Reg 

Ref: 1.IBSD office receipt no. 1590 dated 22/04/2004 
2J13SD offlcc receipt no 1686 dated 24/07/2004 

IBSD office -receipt no. 1704 dated 30/07/2007 
JBSD office receipt no, 1802 dated 29/1 0/2004 

DearSir,  

Most respectfully request you to kindly refer my previous correspondence (Ref.1 to Ref. 4) regarding 
a request for the requiied equipment for the establishment of Plant Biotechnology Lab at Medicinal 
Plants and Horticultural resources Division, IBSD. I would like to bring to your kind 'notice that I have 
received no reply from JBSD, Imphal regarding this matter. In this connection, I am herewith 
enclosing a letter of request with necessary infonnation addressed to Dr. M.K. Bhan, The Secretary, 
department of Biotechiology, Government of India, ministry of Science and technOlogy, Block-2 (7' 
floor), C.G.O. Complex, Lodhi Road, New Delhi- 110003 for the information and necessary action in 
this matter. 

I shall be thankful, if you could kindly forward this letter to the same and do needful in this matter. It 
is for your information that, an advance copy has been forwarded to The Secretary, DBT, New Delhi. 

Thanking you, Sir, 

Yours sincerely 

}i UCJJ' 

(P. S. S. V. Khan) 
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INST?UTE OF BIORESOIJUCES AND SUSTAINABLE DEVELOPMENT (MSD) 
(Deprtmefli of Biotechnology, Govt of intha' 	 03854446122 
Tkyelpi, histjbjtioiial 	 0385-2446121 
JR plia /)j I .MthII)w (IN DiPs! 	 Fax 	0385-2446120 

E-mail ibsd_i mpsancharnct In 

	

No.2/101/2004- IBSD 	 imphal, 28 Feb. 2005 

To 	/ 

Dr 

............IBSD, Imphal. 

	

Subject:- 	Termination 01 provisionary period. 

I am pleased to inform you that your provisionary period in the Institute of Bioresources 

and Sustainable'Devlopment, Imphal has been terminated. I wish you a bright and successful 

career. 

244 

(Prof H. Tombi Singh) 
Director, IBSD, Imphal. 

/ 

e. M1hEtMJuU. 
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Mohd, atam 	
MINISTRY OF SCIENCE & - E  

Pho 24330 	 DEPARTME' 	 sy OF BIO1ECQL 	-. 

	

57 	
BIock..2 7th Fi9or C OQ Amptex E-rnI/: 	

LodI Foad, New Delh.41O3 
D.O1No. BT/0i2J0/NBD8/20011pall 	Dated; 28 February, 2005, 
Dr Prof Singi,, 

in view of Your superannuation today (~ath Februa 1  205) from the post. of Director, lnstiftje of Sl 
(mpha(, you 	 oresourcs and Sustainable DeVelopment (IBSD) 1  are rquested to handover the current chargo of the dut1e6 of Director to Dr., Patar, Shajk Shavalli Khan, Scientist - C, Medicinal Plants and Horticultural 9wuc Piy:icn in JmQhI wJ, Q1 -Q-2QQ, ttin wiH look 

after the duties of the Director as Sclentist-incharge of the Institute witli.ij8:' 
present pay and allowances w.e,f. 01-03-2005 till further orders. 

• • 

With kind regards, 	 • 

Yours sincr, 

Prof. .1-f. Tombj Singh, 	 (Mohd Astern) • 

Director, 	 • 	 • 	 • 

Instt of Bioresources and Sustainable 	
It " 

Development 
Takyelpat, imphal 795O01, Manipur 
Fax_0385_244612b 	 S 

Dr Ptan Sheik Shavaiij Khan, Scientist 
- C, Medicinal Plants and Horticuf4ral 

	

Resdurces Djvjjo Instt, of 8ioresours and Sustainable Deiélopment (IBSb), • 	 . " 

	

Takyeipat, Imphal - 795001, Manlpur 	
: 

•• 3- .2046Io 

(Mohd Asim) 

191,  

t 	 • 	• 	 • 	 •• 	

• 
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1STITUTE OF BIORESOIJRCES AND STJSTAJ1ABLE DEVELOPMENT (IBSO) 
(Department of Biotechnology, Got of India) 	 : 0385-2446122 (0) 
TakyeIthtstitutionaIArea 	 : 0385-2446121(0) 
InI.95OO1.nipurUNDIAl 	 Fax 0385-2446120 (0) 

E-mail: ibsd_impsanchaiiict. in 

No /103/2005-IBSD 	. 	 Jmphai,the l March, 2005 

In pursuance of D.O. No. BT/012/13/NBDB!2001/Part-II dated 28th  Februazy 2005, 

issued b' the Dept. of Biotechnology, Govt. of India. I, Professor H. Tombi Singli, am 

handing over the charge of the office of the Director, Institute of Bioresources and 

Sustainable Development to Dr. Patan Shaik ShavaHi Khan, Scientist C, Medicinal 

Plant and Horticultural Resources Division in IBSD, Imphal with effect from this forenoon 

of 1 March 2005. The statement of handover charges has been enlisted 

1-landing over 

Copy to:- 

Dr. Md, Aslam 
Scientist-E. 
Dept. of Biotechnology, Govt. of India 
C.G.O. Complex, New Delhi 

Enclosure: 

1. 	Copy of statement of handover charge. 

!. M.. ha iLHA(hIfr 
. vr*t O,4iarH'Ø, 1I*. 

Taken over 
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fit  INSUFUTE OF fflORESOURCES AO SUSTAINABLE DEVELOPMENT (N) 
(Department of io Iinoogy, Govt 	n) 	 : 0385 -2446122(0) 
Takye1pathisthuflmiaiAra. 	 1 0385 -2446121 (0) 
Inç,t-79001..Mn1purflNDAl 	 Fax: 03 85-2446120 (0) 

E-mail: ibid imp@sancharnet.in  

T6O/ (Jf 	1. 12_• 	
Impha, 15th  March, 2005 

To, 
Dr. M.K. Bhan 
The Secretary. 
Department of,  Biotechnology, Govt. of India, 
Ministiy of Science and Technology, 
Block, 2 (7th  Floor) 
C.G.O. Complex, Lodhi Road 
New Delhi— 1 10 '003 

li s le 
-- 

Ifl.lIIf.j' PPI t. It) 

•fl4 	 %t? 

1 I 	9pf, 

Sub: Request.for the deputation on the Foreign Service without pay-Reg 

Respected Sir, 

Most respectfully submit to your kind notice that I have been offered a Senior Researcher 
in Biotechnology position to work at Centre de recherché Public-Gabriel Liprnann, 162 
A. Avenue de la Faiencerie, L- 1511, Luxembourg, Grand-Duchy of Luxembourg. The 
tenure of the employment will be for nine months starting from May, 2005 to January, 
2006. 1 will be paid by the foEeign employer during the entire Foreign Service. I am 
herewith enclosing the letter of employment offer for your kind perusal. 

I shall be highly thankful, if you could kindly grant me deputation on Foreign Service 
without pay for nine months starting from ist  May, 2005 to 31 January, 2006. 

Thanking you, sir, 

Yours faithfully 

(P.S.S. V. Khan) 
Scientist-In Charge 
Medicinal Plants and Horticultural Resources Division 
Institute of Bioresources and Sustainable Development,, 
Imphal - 795001, Manipur 

Enclosure: 
Letter of employment from Managing Director, CRP-GL, Luxembourg 

 Director 

JflStilUt? C' 	oresOurces 
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GOVERNiENT OF lN 

Dr, Nohd, Atarn 	 MtNSTRY OF SENCE & 1EC ,jWGV 

tntttE 	 DEPARTMENT OF ;OTcHNOLO' 

hon: 24383057 	 BIoc-2. 7th Ioot C.(. ComP 

Earnwll: aIamdbt.fl1C 	 Lodt Road,NewDeft110003 

- 	 I1 T1 	 Datedt8(h AiU  200 
D.O.NO.BTt/O1hh1 '"'' n' i-ta 

Dear Dr. Khan 

Kindly effr to your letter no. 6SDI0r(ic)12005-02 dated 151h Marcb 

2005 regarding your request for the depulatlOn on the Fo;eiQfl Service without 

pay w.e f. 1' Mv 2005 to 31$t January  2006 

2. 	
I reret:tO convey that your request to proceed on foreiQfl deputation 

has not been agreed at th time since this s not the Opportune time to. 

proceed on deutatiOfl. 

t;itirri ,w ii.iil i rs.,ri i In 
Yours 9incOreiy 

(Mohd Ase 

Dr Patan Shac ShavaUi Khafl. 
Sce 1ti8t.nC.hge 
nstt; of 8j.orego]rCes and 
Sustalnabte DeeIóØ.meflt (IBSD' 

yetoa. rnOh31 - 795001, Manipr 
Fa- C35-2446120. 

hfr 

.fl.  

05 
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Imphal, I 1 April 2005 
To, 
Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, Govt. of India, 
Block, 2 (71h  Floor), C.G.O. Complex, 
Lodhi Road,•New Dcliii— 110 003 

Sub: Request for the consideration of 'Extra-Ordinary Leave"-Reg 
Ref: 1. D.O. No. BT/012/1.3INBDB/2001/Part-II dated 08/04/2005 

2. My letter IBSDID1r i/c/2005-02 dated 15/03/2005 

Respected Sir, 

Kindly refer the letter from DBT, New Delhi (Ref. 1) for my request regarding deputation 
on Foreign Service (Ref 2) for nine months staring from I May 2005. 

Most respectfully I submit once again to your kind notice that the proposed work in the 
foreign lab is related to the research work in 'proteomics' subject, the areaof a direct and 
close connection with the sphere of my present duties at IBSD. The proposed study 
would be highly helpful to strengthen me professionally and this budding institute to take 
such advanced research programes in the area of proteomics in the near future. 

It is for your kind information that I have completed satisfactorily period of probation in 
the service and no case of vigilance/inqüiiy/invetigation is pending/ progress against me 
in the institute. 

I sincerely pray you to kindly grant me 'EXTRA-ORDINARY LEAVE' for nine months 
with effect from l' May, 2005. 

Thanking you, sir. 

Your's faithfully 

(P.S.S. V. Khan) 
Scientist-C (Plant Biotechnology) 
Medicinal Plants and Horticultural Resources Division 
'Institute of Bioresources and Sustainable Development 
Imphal —795001, Manipur 

Enclosure: 

I Letter of probation termination 

I 
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INSTITUTE OF BIORESOIJRCES AND SUSTAINABLE DEVELOPMENT (MSD) 
(Department of Biotechnology, Govt of lndii) 	11 0385 2446122(0) 

.' Takyelpat histitutional Area 	 1 	0385 2446121 (0) 
impti.19&1Oi-?nipurtINDIAi 	 Fax: 0385-2446120 (0) 

E-mail ibsd_imp@sancharnet in 

Imphal, 11/04/2005 

To, 
Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, Govt. of India, 
Block, 2 (71h  Floor), C.G.O. Complex, 
Lodhi Road, New Delhi— 110 003 

il uit• tyt Iorcsonrccs 
')Ijk(ainalfle Developmenl 

1 seIpit(, 4nphal.795001 

Sub: Request to relieve me from the Scientist in charge duties of IBSD from 1' May 
2005—Reg 
Ref: 1. D.O. BTI012INBDB/2001/Part-II dated 28102/2005 

Respected Sir, 

Most respectfully I forward to you a letter of-request to kindly relieve me from the 
charges of dutie. of Scientist—In-Charge of IBSD, Imphal with effect from i May, 
2005 in view of personal reasons. 

Thanking you, sir; 

Your's faithfully 

fs  
(P.S.S. V. Khan 
ScientiSt in Chai'€ 

InstitUte of BioreS0UrCS 

& Susthlflable Deve10PP0ut 
(1BSD) 1 Irnph. Enciosutes: 

Letter of request and necessary documents 

• A,  
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To, 
Dr. M.K.Bhan 
The Secretary 
Department of Biotechnology, Govt. of India, 
Block, 2 (71h  Floor), C.G.O. Complex, 
Lodhi Road, New Delhi— 110 003 

ItOh April 2005 

Sub: Request to relieve me from the Scientist in charge duties of JBSD from 1 May 
2005—Reg 
Ref: 1. D.O. BT/012/NBDJ3/2001fPart-1I dated 28/02/2005 

Respected Sir, 

Kindly refer letter from DBT, New Delhi (Ref. 1) to me to take the charges of the duties 
of previous Director Prof. H. Tombi Singh on 28(11  Feb, 2005. 

Most respectfully I submit to you to kind4,relieve me from the charges of duties of 
Scientist—In-Charge of 1BSD, Imphal with effect from 1ST  May, 2005 in view of personal 
reasons. 

My sincere thanks to you, Dr. S. Natesh, Advisor, DBT and Dr. Md. Aslam, Joint 
Director, DBT for giving me an opportunity as a Scientist-In charge of DBT's institute 
for two months (March and April) in my professional career. 

It is for your kind information that I am herewith enclosing necessary documents for the 
handover of the charges of duties of Scientist-In charge for your perusal. I sincerely pray 
you to kindly instruct IBSD office, Iniphal in this matter for further processing. 

Thanking you, sir. 

Your's faithfully 

(P.S.S. V. Khan) 
Scientist-C (Plant Biotechnology) 
Medicinal Plants and }Iorticultural Resources Division 
Institute ofBioresources and Sustainable Development 
Imphal - 795001, Manipur 

Enclosures: 

Statement of Handover Charges 
Letter for State Bank Of India, Secretariat Branch, Imphal for flnancial powers 
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INSTITUTE-OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT(IBSD) 

( Department of BibtechnolOgy,GOVt.0f India) 

Takyelpat instutional Area, Imphal 

ORDERS t0,3 
a an tefl .na. at, — at,n 00 

Imphal,the 25th April, 2005 

The sjenti s t_InoCharge,IBSD,ImPha1 will be going to 

outatatlon from 27th to 30th April,2005 on offIcIal duty 

to conduct networking programme in ShIllong 0 Duririg these 

periods. Dr,V 0 S.Rana will be as scjentistaln-Charge With- 

out finanCial powers. 

( P.S.S.V.Ithan 

scientistIn-Charge, IBSD, Imphal 

Memo N0l/64-IBSD(W)/2004 /.07 	Dated 25-4-2005 

Copt tol 1. Dr. V.S. Raria 
-il Divisional-In-Charge, IBSD 

3. Accounts Section 

4 	Cornmander,Security Guard. 

5 Notice Board 
6° Guard File 
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"NO DUE"S CERTiFICATE" 

certify that Shii/Shnmati 

this Institute has no outstnding due against h/her mime in respect of the under mentioned 

tern s. 

Pay and Allowances 	 . 

2. TA/DA 	 : 

: 	:teI  
Loan and Advances 	 j( 

Scientific Iistruments/ 

Calculator 

7  

Scientist-in- harge 
IBSD, Imphal 

GciMfltSt in Chr 
ci3titUtO Of Biore90Urc 
usta1e )eve0P1l 

(5D) jpkaI. 

(p ' 	 .f41 	 . 

/ 
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To, 
Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, Govt. of India, 
Ministry of Science and Technology, 
Block, 2 (71h  Floor), C.G.O. Complex, 
Lodhi Road, New Delhi— 110 003 

Iniphal, 26" April , 2005 

Sub: Tendering resignation from the post of Scientist-C (Plant Biotechnology) at IBSD-
Reg. 
Ref: DBT letter D.O. No. BT/012/13/NJ3DB/2001 dated 26/04/2005. 

Respected Sir, 

Most respectfully and humbly I am to inform you that Lam tendering my resignation with a 
great pain from the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and 
Horticultural Resources Division, Institute of Bioresources and Sustainable Development, 
Imphal-795 001, Manipur under following circumstances/facts with immediate effect from 
1st May, 2005: 

11. 	Restoration of Scientist-E Post and Grade: 

It is for your kind information once again that, IBSD called me for an interview for the post 
Scicntist-E with a pay scale of Rs. 14,300-18,300 after submission of my application n 
rcsponse to its first advertisement (IBS.D interview letter idated 271May12003). Prior taking 
up this assignment 1 was working as a Fe//ow in a basic scale of Rs. 13640 plus other 
allowances in The Energy Research Institute (TERI), New Delhi and proceeded on study 
leave to work in the field of Molecular Biology as a Senior Research Fellow in National 
Science Co.uncii research project under the supervision of Prof. Ching-san Chen, Institute of 
Botany, Academia Sinica, Taiwan. I have attended the interview at ]BSD, Imphal terminating 
a fellowship worth of NTD 70,000 (equivalent to Rs. 80, 000 per month) half-way in Taiwan 
with sincere.'and dccl)  feeling to serve the nation and North-east region. Unfortunately, 
during interview, the selection committee was unexpectedly offered me verbally lower 
(Scicntist-D) to lower grade of Scientist-C. I humbly rejected their verbal offer and stayed 
without job for few months at my residence facing many financial problems to support my 
family. 

1BSD called me once again for an interview of the Scientist-E post with a pay scale of Rs. 
14,300-18,300 after submission of my application in response to the second advertisement 
(IBSD Interview letter 2 dated 2411112003). During the interview, the same selection 
committee put verbally the shortage of two years research experience against the total of 10 
years experience after Ph.D required for the Scientisi-E position. I humbly submitted to the 
committee to consider the required Ii years experience after M.Sc instead of Ph.D in case 

',. M h 1,iIui ktAthi 
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,hey are particular regarding research experience for technical reasons. The same details were 
given in my application also. The selection committee offered me once again lower to lower 
grade i.e. Scientist-C (Rs. 10,000-15,200) with five advance increments in the basic pay of 
Rs. 11625/- against the approved position of Scientist-E [IBSD Advertisement no: 215012003-
IBSD, Employment News 18-24 October, 2003 clause no. No.14]. The selection committee 
with a verbal promise.suggested me to join in lower to lower grade of Scientist—C for the 
time being in a view that they do not have approval for lower gradei.e. Scientist-D post. 
They verbally assured me that the Scientist-E position will be restored afler one year based 
on the research work progress. I sincerely submit once gain to your kind notice that the 
appointment should bein a lower grade i.e. Scientist-D, not to be in lower to lower grade 
Scientist-C, aS' per IBSD Advertisement no. 215012003-IBSD, Employment News 18-24 
October, 2003 clause no. No.14. 

At the time of interview, I strongly perceived that the selection committee was trying to 
•enforce their view without relevant clause and superceding the view of screening committee. 
They and would like to give me appointment in a lower to lower grade without any basis i1 
the place like Manipur, where people deeply feared to do government service from outside. 
In addition to that as I have terniinated my Post Doctoral Fellowship in Taiwan half of the 
way to attend the interview and I do not have any financial mean. to support my family, I 
have accepted their offer of job in lower to lower grade on compulsion. At the same time I 
have considered their verbal, promise that I will be restored to Scientist-E after one year of 
service in IBSD. Otherwise I have to render 8 years of service to be promoted as a Scientist-
E as per the promotion policy of IBSD. 

I humbly submitted this matter to the former Director number of times (IBSD Receipt 
no.1632 dated 08/06 12004, 1635 26/06/2004, 1802 datcd 29/1012004, 1813 dated 09/11/2004, 
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting during 
the networking rneetinL,  held in Delhi 17181h  December, 2004 and also forwarded in writing 
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005(0 
kindly restore me to the approved position of Scientist-E with ã pay sack of Rs. 14,300-
18,300. I am extremely sorry to infcrm you that so far I have not received any positive 
response in this matter from your esteemed office. 

11 	Special (Duty) Allowance: 

Central Government Employees who have All India Transfer liability, on positing form 
outside the region to any station in the North-Eastern Region comprising the States of 
Assam, .Meghalaya, Manipur, Nagaland, Tripura, Arunachal Pradcsh. Sikkim and Mizoram 
are admissible to a special compensatory allowance i.e. Special (Duty) Allowance at the rate 
of 12.5% of the basic pay p/us SI plus NPA as per Central Government Fundamental Rules' 
and Supplemental Rules [Swamy 's —FR & Si?, Part-], Swani)' 's Hdndhook- 2004 Page No. 80 
& 285j. IBSD appointed inc from outside the North-Eastern Region with all India transfer 
liability [IBSD Advertisemnent no: 215012003-IJ3SD, Employment News 18-24 October, 2003 
clause no. No.12, JBSD agreement Part No. 2 ('the Duties and Job pm-of/c) clause no. 2.2]:. 
IBSO, hnphal is also implementing pay and other usual allowances as admissible to the 
Central Government Employees under relevant rules and provisions,, laid down in the 
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fundamental Rules and Supplemental Rules and Government of india's order/instructions 
made from time to time [IBSD nzelflOrafl(lUifl no. 11212003-IBSD 'P1)1897 dated 1611012004]. 

I huthbly submitted this matter to the former Director number of times (IBSD Receipt 
no.1632 dated 08/06/2004, 1655 28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/11/2004, 
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting during 
the networking meeting held in Delhi 17-18 December, 2004 and also forwarded in writing 
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to 
kindly entitle me with Special (Duty) Allowance (SDA) as admissible to all Central 
Government Employees from the joining date in the IBSD, Imphal. I am extremely sorry to 
inform you that so far I have not received any positive response in this matter from your 
esteemed office. 

ILL Work Environment: 

It is for your kind information that I requested to the previous Director number of times for 
establishing plant biotechnology lab facility and providing essential chemical, equipment, lab 
supplies and lab assistance to perform my responsibilities. Unfortunately, he always worked 
for his self interest and remained silent without positive response until his superannuation 
from the service. (ffiSD Receipt no. 1590 dated 22/04/2004, 1686 dated 24/07/2004, 1704 
dated 30/07/2007, 1802 dated 29/10/2004 & 1813 dated 09/11/2004, 151 dated 03/12/2004). 
As a matter fact, I have done documentation work and involved to work in the field of Plant 
tissue cult'ure which is not under the direct sphere of my duties for more than one year at 
IBSD in the active phase of my professional career. 

I am extremely sorry to i nforril you that we have not been provided here proper work 
environment and basic facilities like uninterrupted water and power.  supply for research 
activities. It is pained to note that our repeated requests not reached to your kind notice. 

IV. Request for relieving form current duties of Scie.ntist in Charge IBSD 

Kindly refer a letter from DBT, New Delhi (D.O. BT/012/NB 	, 4.,,I/Part-iI dated 
28/02/2005) to me regarding the takeover of charges of the duties from previous Director 
Prof. H. Tomb Singh on 28th Feb, 2005. As per the DBT instruction, I am continuing in 
these additional responibilities since 1St March, 2005. DBT, New Delhi instructed me 
verbally to be as a care taker of the institute to run routine business and not to take major 
financial decisions. I do agree with them completely and hesitated to pay huge pending bills 
regarding the purchase of chemicals, equipment, and civil construction work approved by our 
previous Director with a view to avoid audit problems with Central Government in future. 

A lot of pressure is also exerted on me from chemical suppliers for clearing their pending 
payments regarding supplies without inspecting the files. 1. also received anonymous 
telephone calls in the name ofUnderground armed groups by imposters for the extortion 
money with a threat of abduction. You are well aware that Manipur is a land of agitation and 
unpredictably highly insecure place in NE region itself. In addition, I would like to inform 
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ou that I never requested, desired or proposed or worked as in charge of the institute during 
the regime of the previous Drector also. 

Keeping this view it will be highly difficult for me to continue further as a Scientist in charge 
and in the capacity of Drawing and Disbursing Officer of the institute for a long time. Most 
respectfully I have already. requested you to kindly relieve me from the charges of duties of 
Scientist—In-Charge of IBSD, bnphal immediately with effect from 

1ST May, 2005. 

It is for your kind information that I have already enclosed necessary documents (1. 
Statement of Handovër Charges & 2. Letter for State Bank Of India, Secretariat Branch, 
imphal for financial powcrs) regarding the handover of the charges of duties of Scientist-In 
charge of IBSD for your perusal (IBSD/Dir (1/c)/2005/05/993 dated 11/04/2005). I sincerely 
pray you to kindly instruct to the IBSD office, Imphal in this matter for further processing. 

V. Foreign Deputation/Extra Ordinary Leave without payment 

Kindly refer my letter regarding the foreign Deputation without payment (IBSD/Dir 
(1/c)/2005/02 dated 15/03/2005) and another request for Extra-Ordinary Leave' (IBSDIDir 
(1/c)/2005/02 dated 15/03/2005) without payment for nine months with effect from 1st May, 
2005 to take the research work in the advanced field of 'proteomics' subject as a Senior 
Researcher (Plant Biotechnology) at CRF-GL, Luxembourg. The proposed work in the 
foreign lab is highly advanced area involving 2-D electrophoresis, Microarrays and Yeast 
Hybtid systems. The work is having a close connection with the sphere of my present duties 
at IBSD as a Scientist (Plant Biotechnology). The proposed study is highly helpful to 
strengthen me professionally and this budding institute to take such advanced research 
programs in the area ci protecniics in the ,.car future. In addition, Manipur is a very remote 
and inaccessible area to get such rare opportunities in the future for the career improvement. 

As per my knowledge concern, Department of Biotechnology, always promoted researchers 
in the country by sponsoring Overseas Fellowship for training. Unlortunately even though, I 
was offered a prestigious position of Senior Researcher by CRP-GL, Luxembourg. DBT 
rPwt to grant mc cithci Foreign Deputation or Extra Ordinary Leave without payment in a 
compulsion that I am a Scientist in charge ofU3SD at l)rCSeflt and it is not an opportune time 
for me' (D.O. No. BT/012/13/NBDB/2001/Part-ll dated 08/04/2005 & D.O. No. 
BT/01 2/i3/NBDB/200 1/Part-Il dated 26/04/2005). 

As per DBT.instructions, I have rorwarded appointment letter to Dr. N.C. Talukdhar, for the 
position of Scicntist-E at IBSD. He is supposed to join at IBSD by May 13th,  2005 as per the 
appointment letter. DBT would have arranged and suggested him to take the charges of 
Scientist in charge and granted tue EOL without payment so that 1 would have proceeded for 
higher training in lorcign lab and joined immediately duty aflcrwards. 

This is once again for your kind information in continuation to my pI'CViOUS correspondence 
that, DBT granted mc neither Foreign Dputation nor Extra Ordinary Leave without 
payment. As a lost option and with a great pain, I tender my resignation from Scientist-C 
(Plant Biotechnology) at Mcdicina Plants and Horticultural Resources Division, Institute of 
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Bioresources and Sustainable Development, Iniphal-795 001, Manipur with immediate effect 
i.e. from 1St  May, 2005: I shall be highly thankful, if you could kindly relieve me from the 
duties immediately from the requested date so that I can take the foreign assignment to 
financially support to my family and also to develop my professional career. 

It is for your kind inoniiation that I have completed satisfactorily period of probatio.ii in the 
service and no case if vigilance/inquiry/investigatiOfl is pen(ling/ progress against me in the 
institute as per records. I am herewith enclosing 'no dues certificate' from 1BSD also for 
your perusal. 

My sincere thanks to you, Dr. S. Natesh, Advisor, DBT and Dr. Md. Aslam, Joint Director. 
DBT for givirtg me an opportunity as a family menil2er of DBT's institute in my professional 
career for sme time. 

Tlianki4g you, sir. 

Yow sincerely 

S.S.V. Khan)(/c//i1 
Scientist-C (Plant Biotechnology) 
institute of Bioresources and Sustainable Development 
Imphal 

Copy for information to: 

1.Dircctor/Scientist-in Charge 

2.PSSV Khan personal file 

Enclosures: 

1. No dues certificate 
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Kadapa, 16 May, 2005 

To, 
Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, Govt. Of India 
Ministry of Science and Technology 
Block, 2 (7th  Floor), C.G.O. Complex 
Lodhi Road, New Delhi- 110 003 

Sub: Tendering Resignation from the post of ScIentlt-C (Plant Biotechnology) 
at lBS D-Reg 
Ref: 	1. IBSD receipt no. 1613 dated 26/04/2005- 

2. DBT letter D.O. No. BT/012113/NBDB/2001 Dated 26/04/2005 

Respected Sir, 

Most respectfully and humbly request you to kindly refer my previous 
correspondence to your esteemed office (Ref no. 1 & 2) regarding resignation from 
the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and Horticultural 
Resources Division, Institute of Bioresources and Sustainable Development, Imphal,-
795 001, Manipur with immediate effect from 1 May, 2005.1 humbly inform you that 
so far I have not received any information fbrm your office regarding the status of my 
resignation. I presume that I may be relieved from the post of Scientist-C (Pinat 
Biotechnology) with immediate effect from 1t  may, 2005 and proceeding to take 
foreign assignment to support my professional career and family. 

It is also once again for your kind information that I have satisfactorily completed 
period of probation in the service and no case of vigilance/inquiry/investigation is 
pending against me in the institute as per records, 1 also enclosed 'No dues 
certificate' from IBSD for your kind perusal. As you well aware the clause 4.2 of the 
agreement between IBSD and me states that 'any time after completion of the 
probation and within five years of its extension the contract can be termnated by 
giving three calendar month's notice in writing or three months salary in lieu of notice 
as termination simplicitor by either party without assigning any reasOn. In theevent a 
shorter notice is given by either party, a sum equivalent to the salary of the period, 
notice falls short of three months, shall be payable by the concerned party to the 
other party'. As per the above clause I am ready to pay the amount after adjusting 
my balance Earned leave and half-pay leave I om the service at IBSD in case if you 
kindly decide to accept my resignation and relieve me from the service. 

At present my contact address in India is DR. P.S.S.V, Khan, C/O, D. Sabjan, 6/397, 
G.C. street, Kadapa-516 001, A.P. India. pssvkhan(yahoo.com , 

Thanking you, sir, 	• 

Yours sincerely 

(P.S.SV.Khan) 

(.:y for itiforiwitioti (o: Directot, I RSI), I111pluil-795 001. 
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Luxembourg, 
141h July, 2005 

To, 
Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, 
Government of India 
Ministry of Science and Technology 
Block, 2 (71h Floor), C.G.O. complex 
Lodhi Road-New .  Delhi- I 10 003 

f17/ 

Sub: Request to consider the withdrawal of resignation from the post of 
Scientist-C (Plant Biotechnology) and to continue in the service at JBSDReg 

Ref: 	 . 
1. DBT letter D.O. NO BT/0121131N13DB/2001lpart - I 1  dated 26/04/2005 	fr 
2.. IBSD.Receipt no. .1613 dated 261041200$ 	 I 

My request letter to your esteemed office dated 16/05/2005 	V 	• 
IBSD office letter no. IBSD/1/10 (37)12005 dated 22106/2005 	. 

Respected Sir, 

Most respectfully request you to kindly refer your esteemed office regret letter to me 
for granting extra ordinary leave (EOL) w.e.f, from May, 2005 for nine months for 
carrying researchwork in Luxembourg in view that I am holding the charges of duties 
of Scientist-In charge of IBSD, Imphal (Ref. No. 1). 

With a great pain, I have submitted to you the letter of my resignation from the post of 
Scientist-C (Plant biotechnology) at Medicinal Plants and Horticultural Resources 
Division, Institute of Bioresources and Sustainable Development, Imphal Manipur, 
w.e.f. from 1st May, 2005 (Ref. No. 2). 

I have not received any infomiar 'm your esteemed office regarding the status of 
my resign ation and also the appointment and joining of the Director, IBSD, Imphal. 
Then, I proceeded to the scheduled visit to Luxembourg for research work starting 
from I8' May, 2005. The same information was given to your cstecmcd office before 
proceeding to Luxembourg and requested you to kindly adjust about two months of 
my earned leave and half pay leave as per records of the IBSD, Imphal for the 
required notice period of three months for the termination of service, in case you 
decide to relieve me from the service (Ref. No 3). 

IBSD office informed me to pay the amount of two months and 25 days salary for 
stipulated notice period in order to formalize my resignation without adjusting the 

m requested two onths leave at IBSD (Ref. No 4). DBT office also well aware that 
IBSD, Imphal not provided mc EPF and other service benefits forn the joining of the 
service. It is also for your kind information that IBSD also not paid mc monthly salary 
after the submission of resignation for the adjustment of leave. 
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In this regard, I am very sorry to inform you that it is highly difficult for me to pay the 
notice period amount proposed by IBSD, Imphal in view of my financial position and 
highly predicated unemployment after the tenure in Luxembourg. It is also for your 
kind information that I am still committed to work at growing institute IBSD, Imphal 
and sincerely interested to take an active role in the mission of NBDI3 and DBT in the 
North-East India. Hence, I most respectfully inform you that. 1v.ithdraw my 
resignation and sincerely reqst youiokmdly continie me in the ervlce at IBSD, 
Imphal with effect from i Ma2005Further I most humbly also submit to you the 
following lines of requests for yourkiñd pêfusal: 

Kindly grant me an extra ordinary leave from 1st  May, 2005 to 151  Feb, 2006 to 
pursue ongoing research programme in the new areabf systems biology i.e. 
proteomics in Luxembourg. Your kind gesture of granting EOL will be helpful 
for my professional career with advance research training. 
DBT and IBSD offices aware that I have been appointed in lower-to-lower 
grade as a Scientist-C against the approved position of Scientist—E against the 
article no. 14 of JBSD advertisement no. 215012003-IBSD, Employment News 
18-24, October 2003. 1 shall be grateful, if you could kindly do needful to 
restore me to the Scientist-E position. 
Kindly conSider to entitle me with Special (Duty) Allowance as per the article 
no..of 12 of IBSD advertisement no. 2150/2003-IBSD, Employment News 18-
24, October, 2003, article no. of 2 of agreement between me and IBSD and 
IBSD memorandum no. 1/2/2003-IBSD (Pt)/897 dated 16/10/2004. 
Kindly do needful to provide me essential chemical, equipment, lab supplies 
and lab assistance to work and perform my prescribed responsibilities in the 
plant biotechnology research at IBSD, Imphal. 

I shall be highly thankful, if you couki kindly consider my requests and do needful in 
this matter 

Thanking you, Sir, 

Yours sincerely 

(P.S.SV. Khan) 
140, Rue de Neudrof 
L-22 22 Luxembourg 
GD Luxembourg 
ssvkhanivahoo.com  

CC: 
The Director, IBSD, imp.hal for your kind information wiTh reference to 113S1) office 
letter no. JBSD/l/i0 (37)12005 dated 22/06/2005 
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No. BTI0I2II3INBDBI200IIPart II 

Dear Dr. Khan, 

GOVERNMENT OF INDIA 
MINISTRY OF SCIENCE & TECHNOLOGY 

DEPARTMENT OF BIOTECHNOLOGY 
Block-2, 7th Floor C.G.O. Complex 

Lodi Road, New Delhi-110003 
Dated: 121h  August,' 2005 

Reference is invited to your e-mail dated 14th  July, 2005 addressed to the 
Secretary, DBT regarding your request to consider the withdra1 of resignation from 
the post of Scientist-C (Plant Biotechnology) and to continue in the service at IBSD, 
Imphal, 

2. 	I am directed to convey that your request for considering withdrawl of 
resignation from the post of Scientist-C (Plant Biotechnology) at IBSD, Imphal has 
been refused by the competent authority due to the fbllowing grounds: 

(cientist-ih-Charge

ou have' left the institute unauthorizedly without getting an official 
elieving order from DBT for joining assignment abroad. You were also 

 of the institute at that time, 
Your behaviour has been viewed as most irresponsible and unsincere -.* 
since you have left the institute evnafter reqstfr6mtheBTwto 
continue as Scientist-in-Charge of IBSD till the regular Director joined 
the institute. 

Yours sincerely, 

Mee A... Aa 
(Mohd. Aslam) 

t..ir. P. S. S. V. Khan, 
140, Rue de Neudrof, 
L-22 22 Luxembourg 
GD Luxembourg, France 
Copy for favour of information and necessary action to: 
Prof. M. Rohinikumar Singh, Director, lnstt, of Biorésources and Sustainable 
Development (IBSD), Takyelpat, lmphal —795001, Manipur 

Md .747(0ç,. 
(Mohd. Aslam) 

..,. IJ,  
— 
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Institute of Bioresources and Sustainable DeveIopment 
(Department of Biotechnology, Government of India) 

Takyelpat Institutional Area, Imphal 795 001, Manipur, India 
Phone: 0385-2446122 (0), 0385-2446121(0) 

Telefax: 0385-2446120, E-mail: ibsdimp@sancharnet.jn  

Advertisement No. IBSD/01/2005 
Imphal, 7 September 2005 

The Institute of Bioresources and Sustainable Development (IBSD) is one of the autonomous 
institutes under the Department of Biotechnology, Ministry of Science and Technology, Govt of India 
located at Takyelpat Institutional Area in Imphal. The objective of IBSD is to develop and utilize the 
rich bioresources of the North-Eastern Region of the country through the appliéation of modern tools 
of biology and biotechnology. The institute invites the following posts: 

Post No. 1: 1 (one) Scientist - E: Plant Biotechnology in the Scale of pay Rs 14,300-18,300. 

Essential qualification: 1 class M.Sc. in Botany/Biotechnology/AgricultureiHorticui 	or equiva- 
lent with at least eleven years research experience or Ph.D. in the above subjects with at least ten 
years research experience in medicinal and aromatic plants/Horticultural plants resources. 

Desirable: Research experience in biotechnological approaches for conservation, improvement and 
utilization of Medicinal and Aromatic plantsfFloricultures/Hot-Iicultural resources. The candidate should 
be capable of guiding andsupervising research programmes of the division. The research experience 
should be evident from publications in above fields in reputed journals. 

Job requirement: Collection, conservation, multiplication and improvement of medicinal and 
aromatic plants/horticultural resources of the NE region along with bioprospecting for useful products. 

Post No. 2: 1 (one) SeniOrAccounts Officer in the Scálé of pay Rs 8000-13,500. 

For Deputation: Candidates holding analogous post or Graduate with at least 8 years experience in 
Accounts Department in Central GovernmentlState GovernmentipSU/Autonomous Body in the next 
lower pay scale. 

Desirable: Knowledge of Govtrules and computer applications. 

For Direct Recruitment: Graduate with SAS/CA/ICWA with at least 5 years experience as Pay and 
Accounts Officer/Accounts Officer/Head of Finance and Accounts Division in Central/State Govtl 
PSU/Autonomous body. 

Desirable: Knowledge of Govt rules and computer applications. 

Job requirement: To assist the Director and the Senior Administration Officer on all matters relating 
to Finance and Accounts, Budget, Balance Sheets, Finance Cornmittees or any other duties assined 
by the Director from time to time. 

Contd..... 
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General conditions 

Applicants should be Indian nationals. 
The maximum age limits for direct recruitment will be as below: 
Scientist-E 	 : 	55 years 
Senior Accounts Officer 	: 	35 years 
Relaxation of age in respect of special categories/sports persons under the Govt of India notify -
cations/guidelines will be applicable. 
Persons with physical disabilities will have age relaxation up to 5 years. 
Reservation for SCISTIOBCIPH, if applicable, will be in accordance with the orders issued by 
the Govt of India from time to time. 
The above posts carry usual allowances as admissible to Central Government employees. 
Higher initial pay may be considered for exceptionally meritorious and deserving candidates. 
The dale for determining the direct recruitment age limillexperience/qualilications shall be the 
closing date prescribed for receipt of applications. 

(7). The period of experience in the requisite discipline/area of work wherever prescribed shall be 
counted with effect from the date of acquiring the prescribed minimum educational qualification 
for that group/grade. 
Applications from the candidates working in Government departments, public sector organi-
zations, autonomous institutions and government funded research agencies will be considered 
only if forwarded through proper channel and with a clear certificate that there is no vigilance 
case pending/being contemplated against him/her and that the applicant will be relieved within 
one month of receipt of the appointment order. However, applicants may send an advance copy 
of the application along With requisite fee (wherever applicable) before the last date of receipt of 
completed application. 
Only outstation candidates called for interview will be paid to and fro single second class rail 
fare/ordinary bus fare from the normal place of their residence or from the actual place of 
undertaking the journey, whichever is nearer to the place of interview. 
No hostel/housing facility is available with the institute at present. 
These posts can also be filled in the lower grade at the discretion of the Selection Committee in 
case suitable candidates with requisite qualification and experience are not forthcoming. 
The Institute will have the right to cancel/modify any of the above posts or the recruitment rules 
thereof at any time before the process of filling up the posts is completed. 
The Institute reserve the right to appoint any person for any post, if found suitable, even if 
he/she not applied for the post. 

Completed applications strictly in the 'FORMAT OF APPLICATION' annexed here with a recent 
passport size photograph fixed at space shown in the format along with attested copies of all mark 
sheets, caste certificate, experience certificates, etc. together with a non-refundable fee of Rupees fifty 
only (PH/SC/ST candidates are exempted from payment of application fee) in form of cross Demand 
Draft/lPO in favour of Director, Institute of Bioresources and Sustainable Development should reach 
the Director, Institute of Bioresources and Sustainable Development, Takyelpat Institutional Area, 
Imphal 795 001, on or before 20 October 2005. . 

Applications received alter the due date or without the required copies of certificates and application 
fee or incomplete in any manner will not be entertained. 

Canvassing in any form and/or bringing in any influence political or otherwise will be treated as a 
disqualification for the pOst. 

Conid 
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Merely fulfiling of the minimum prescribed qualifications and experience will not vest any right on a 
candidate for being called for interviews. Since it may not be possible to call all the candidates for 
interviews, the applications will he shortlisted for the purpose and decision of the Institute will be final. 
The InstitUte will not entertain any

,  correspondence in this respeét and Interim enquiry will not be 
attended to. 

FORMAT OF APPLICATION 

Post applied for 

Name of the applicant (in block letters) 
Falher's/Husbands.name 
Date of birth (DD/MM/YYYY) 

Age as on the date Of application 
Postal address 
Pin: 	 E-mail: 	Telephone: 
Permanent address 

Nearest Railway Station 
Nationality 
Maritalstatus 

Whether belong to SC/ST/PH/OBC (If yes attach certificate)* 
Educational qualificati on* 

Pa?: P;1 
Pin: 

xam passed 	Board/University 	Division 	Percentage 	Year of passing Subject 

Professional training undergone if any and details thereof 
Present post (Name of the employer) 

(I) Nature of present employment, i.e. ad hoc/temporary/quasi or permanent 
(ii) Scale of pay and present pay and other alIownáe 
Total experience (years/months) 

Details of research work/experience if any * 
Publication to your c redit* 

Any other relevant information that you may like to furnish 

DECLARATION 

I declare that the above information are true and correct to the best of my knowledge and belief. 

Place: 	 Date: 	 Signature of the candidate 

*Attested copies of certiuicates/testjnioniais from appropriate authority in support of the claim must be 
enclosed along with the application. 
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INSTITUTE OF BIORESOUS AND SUSVdNABLE DEVELOPMENT (lB SD) (Department of RotechnoJo, Govt. of India) 	
0385 2446122 (0) TakpatsljM 	

$ 0385 24462I( 
:., 	

Fax: 0385-2446120 (0) 
E-mail: lbsd Irnp@sancl 1 jn 

Dr. P.S.S. V. Khan 	 Imphal, the 6" December, 2005 

C/O. D. Sabjan, 6/397, G.C. Street, Kodapa, AndhraPradeshSI600I 

 

PH P.S.S. V. Khan 	
I 140, Rue de Neudrof 

L-22 22, Luxembourg, GD Luxem burg 

ACCEPTANCE nPRE.LS.IGNTATION 

WHEREAS Dr. P.S.S. V. Khan, foer Scientists-C (Plant Biotechnology) of JBSD, 
Jmphal had rendered his resignation letter from the said post on 6 May, 2005, 

D WI-1EREAS the said Dr. P.S.S. V. Khan had resigned with immediate effect from 
I May 2005 from the said post of Scientists-C (Plant Biotechnology) at IBSD, Imphal. 

AND 
WHEREAS the said Dr. P.S.S.v. Khan, had offered to pay salary in lieu of requisite 

/ three months NOTICE PERIOD equivalent amount in tens of his seice Contract Clause 4:2 but 

failed to pay the said three month's notice Period amount despite repeated request from IBSD, 
Imphal. 

NOW THEREFO!E, I the undersigned being the appoi nting authority in respect of said 

Dr. P.S.S. V. Khan, do hereby accept the resignation of said Dr. P.S.S.\T Khari from the post of 
ScientjsC (Plant Biotechnology) at IBSD Imphal with effect from 1 ,1  

	

 t 	 May, 2005 and wave off 
he requirerne of said Notice Period salaiy equivalent thereof in lieu of stipulated Notice period, 

to avoid.any further delays that may ensuc 

r 
(Prof Rohmjkuniar S

f
ingh,M 

Director,IBS.D lmphal 

tv  

M )' 
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Luxembourg, 
9111 Dec 2005 

To, 

Dr. M.K. Bhan 
The Secretary 
Department of Biotechnology, 
Government of India 
Ministry of Science and Technology 
Block, 2 (7th  Floor), C.G.O. complex 
Lodhi Road-New Delhi- I 10 003 

Sub: Request to reconsider the withdrawal of resignation from the post of 
Scientist-C (Plant Biotechnology) and to continue in the service at II3SD-Reg 

Ref: 
DBT letter D.O. NO BTI() I 2/I 3/NBDBI2O() I/Part-Il dated 26/04/2005 
IBSD Receipt no. 1 6 I 3 dated 26/04/2005 
My request letter to your esteemed office dated 16/05/2005 
IBSD office letter no. IBSD/l/10 (37)/2005 dated 22/06/2005 
My request Letter to the DI3T, New Delhi, dated 14/07/2005 
DBT letter D.O.no. No. BT/0I 2/I 3/NI3DB/200 1/Part II dated 12/08/2005 
My request letter to Shri Kapil Sibal. Mimstcr of state (IC) Science and 
Technology and President of lBS I). New Delhi dated 02/09/2005 
IBSD office letter no. IBSD/l/l() (37)12005/19 dated 28/08/2005 
My request letter to Shri Kapi I Sibal. Minister of state (IC) Science and 
Technology and President of I BS D. New Delhi dated 09/I 1/2005 
JBSD office letter no. nil dated 06/12/2005 
IBSD office letter no.n ii dated 06/I 2/2005 

Respected Sir, 

Most respectfully and humbly request you to kindly refer my previous 
correspondence and sincere requests regarding the withdrawal of my resignation on 
14/07/2005 within notice period froni the post of Scientist-C (Plant l3iocchnology) 
and reconsider to continue me in the service at IBSD (Ref. No. I to Ref. No. 9). 

It is for your kind information that IBSD office kindly informed me the acceptance of 
my resignation on 06111 of Dec 2005 in response to my resignation letter on 26' April 
2005 without considering my repeated requests and previous correspondence to the 
concerned superior authorities in this matter (Ref.10). The Director, IBSD also kindly 
wipe off the payment. of said Notice Period salary in the acceptance letter (Ref 11). 

It is once again for your kind information and further consideration that I am still 
committed to continue and sincerely work at JBSD, Imphal. In this regard, I most 
humbly and sincerely request you to kindly reconsider to accept my withdrawal of 
resignation submitted on .14/07/2005 within the notice period and kindly continue me 
in the service at IBSD, Imphal with effect from I 2005. 

I 

.h 
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Further I most humbly also submit the following lines of requests for your kind 
perusal: 

Kindly grant me an extra ordinary leave From l May, 2005 to 20 Feb 2006 
to complete ongoing research programme in Luxembourg. 
DBT and IB.SD  appointed me in lower-to-lower grade as a Scientist-C against 
the approved position of Scientist—E without time frame and against the article 
no. 14 of IBSD advertisement no. 2/50/2003-IBSD, Employment News 18-24, 
October 2003. Kindly do needful to restore me to the approved position of 
Scientist—E.. 
Kindly entitle me Employment Provident Fund (EPF) from the joining date of 
service i.e. 29 Jan, 2004 as per article no. 3 of agreement between me and 
I BS I) and I BS D memorandum no. 1/2/2003-I B SD (1-1 0/897 dated I 6/I 0/2004 
Kindly entitle me Special (Duty) Allowance from the joining date of service 
i.e. 29(h  Jan, 2004 as per the article no. 12 oF IBSD advertisement no. 
2/50/2003-IBSD, Employment News 18-24. October. 2003, article no 2 of 
agreement between me and IBSD and 1BSI) memorandum no. I /2/2003-IBSI) 
(Pt)/897 dated 16/10/2004. 
Kindly do needful to provide me essential chemical, equipment, lab supplies 
and lab assistance to work and perform my prescribed responsibilities in he 
plant biotechnology research at IBSD, Imphal. 

shall be highly thankful, if you could kindly consider my requests and do needful in 
this matter 

Thanking you, Sir, 

Yours sincerely 

(P.S.SV. Khan) 
40, Rue de Neudrof 

L-22 22 Luxembourg 
GD Luxembourg 
pssvkhan@yahoo.com  

CC for kind information to: 

Dr. S. Natesh, 
Ad visor and Member Secretary, SAC and GC of IBSD 
Department of Biotechnology, New Delhi- I 10003 
The Director, 
I.BSD, Imphal 
Dr. Md. Aslam, 
Scicniist-E, 
Department of Biotechnology, New Delhi- 110 003 
The Senk'r Administrative Officer, 
II3SD, Imphal 

rMhi, 	ktAt?ti 
% v 	,GaiaiH1Øi.' !i% 
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Kadapa, 
I8' April. 2006 

To, 
Dr. Manmohan Singh 
The Prime Minister of India 
The Prime Minister Office 
South Block, Raisina Hill 	 . 	 I 

Sub. Request to kindly intervene for the acceptance of s thdra at 
and continue in the position of Scientist (Plant Biotechnology) at 
Rcg 

SD, liuphal- 

Respected Sir, 

Most respectfully and humbly beg your pardon to bring the following lines Of 
information and requests for your kind intervention. 

I was working as a Fellow at The Energy Research Institute, New Delhi on the basic 
scale of Rs. 14070 a nd other allowances and was vorking as a Senior postdoctoral 
Fellow with a fellowship value of NTD 70,000 (on sabbatical leave) at Institute of 
Botany, Academia Sinica, Taipei, Taiwan. While so I was called for interview for, the 
post of Scientist-E with a pay scale of 14,300-18,300 at Institute of Bioresources and 
Sustainable Development, Imphal-795001, an autonomous institute of Department of 
Biocchnology (DBT), New Delhi twice i.e on 15/06/2003 and 15/1212003 alter 
submission of applications and consideration by the members of the screening 
committees. 

The interview cum-selection committee offered me lower to lower post of Scientist-C 
with five advance increments in the pay scale of Rs.10,000-325-15,200 and other 
permissible allowances against the approved post of Scientist-E with discrimination 
against the clause No.14 of IBSD advertisement no. 2150/2003-I130, Employment 
News 18-24 October, 2003. On the verbal promise of the selection committee, that the 
approved Scientist-E position would be restored after one year of service in IBSD. I 
have joined as it Scientist-C on 29' Jan, 2004 with a sincere interest to serve the 
remote and bioresources rich north-east region of the nation. 

I have repeatedly requested to the Director, IBSD, imphal and The Secretary, D13f. 
New Delhi for entitling permissible allowances Special (Duty) Allowance from the 
joining date of service i.e. 29"  Jan, 2004 as per the article no. 12 of IBSD 
advertisement no. 2/50/2003-IBSD, Employment News 18-24, October, 2003, article 
no.2 of agreement between me and IBSD and IBSD memorandum no.112/2003-lI3SD 
(Pt)1897 dated 16/10/2004, providing essential chemical, equipment, lab suppliôs and 
lab assistance to work and perform my prescribed responsibilities in the plant 
biotechnology research at IBSD, Imphal and to know the status of restoration of 
Scicntist-E positiOn. But all authorities of IBSD, and DBT turned down my repeated 
requests deaf ear vithout any response. 

M. h'o dLk1At?U 
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Tc Depamen of Biotechnology, Miiiistrv of Science and Technology. Government 
of India appointed my client as a Scicntist-ln-Chargéof IBSD. Imphal on 28/02/2005 
in view of supernnuatjon of the Director IBSD, Imphal without prior information or 
nOtice or letter of interest. Moreover, the DBT authorities are also well aware the fact 
that I neither involved in administrative prpccdurcs and financial matters of the 
intitutc nor hold additional duties of in-charge of the institute during the service of  fbmcr director, IBSD, lmphal. 

As a matter of compulsion and due respect for routine functioning of the institution, I 
took the charges of additional duties of Scientist-in-charge, 1BSD, Imphal as a stop-
gap arrangement for a short period of one or two months. Subsequent Iv on 
1 104/2005, I have requested to the Secretary, DBT, New Delhi to relieve me From 
the additional duties of Scientist—in-charge II3SD, Imphal by the endof April, 2005 
due to technical problems. But, there was no response from ti le  DBT office. New Delihi regarding this matter. 

Meanwhile, National Research Fund, Luxembourg kindly granted me a prestigious 
fellowship and travel support to work on a short-term research assignment in the 
advance field of proteomics at CRP-Gabriel Lippmann, Luxembourg in response to 
my proposal submitted whilc I was working as a Fellow in The Energy Research 
Institute, New Delhi. On that I have applied and requested to the Secretary. DBT 
repatedly to grant an extraordinary leave without paiént for nine months starting 
froii 01/05/2005. The DBT office, New Delhi regret to grant me the said leave and 
ruled out the chances of granting extraordinary leave for another six mo:ths. 

On Ireceiving the regret letter frm I)BT, New Delhi I have tendered resignation lbr 
the position of Scientist-C (Plant Biotechnology) at IBSD, Iniphal Man ipur as last 
resdrt on 26/04/2005 with a great Pain and few lines of requests to The Secretary. 
DBT, New Delhi. I took such unfortunate decision of resignation with great pain For 
icsearch interest only in the emerging field, as there was no other alternative remained 
in ny hand. 

Latr in a state of extreme uncertainty, lack of information from the DBT. New J)elhi 
and the IBSD, Imphal offices regarding the status of ny resignation, and alter toininu 
of te new director of IBSD. Imphal. I proceeded to the scheduled visit to 
Luxnibourg to take up proposed research assignment starling from 181051 \'Iav. 
2005. The same information was given to The Secretary, 1)13 . .... Ncw Delhi and the l)i rctor, lB SD, Imphal 

Subsquently, I changed my mind and withdrawn letter of resignation within notice 
perio of three months on 14/07/2005 in response to the communication provided h' 
IBS, Imphal. I most respectfully communicated the same information to The 
Secretary, DBT, New Delhi and The Director, IBSD, Imphal with asincere request to 
kindly continue me in the service at the IBSD, Imphal. Unfoiiunately the compeent 
authority in the DBT, New Delhi was refused my sincere request on 12/08/2005 with 
a different opinion regarding mySincerity and professional behaviour without any 
record of evidences. 

hlisjL  IiM)jU 	 2 
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Later IBSD, Imphal also advertised the position of Scientist-E (Plant biotechnology) 
before the acceptance of resignation and relieving me on 07/08/2005, Subsequently, 
The Director, IBSD, lmphal infirmed me that resignation submitted oii 26/04/2005 
has been accepted on 06/12/2005 without considering my repeated requests and 
previous correspondence to the concerned superior authorities regarding withdrawal 
of resignation and also against the recent verdict by The Honourable Supreme Court 
of India with regard to withdrawal of resignation by employee before acceptance and 
relieving by the employer. Intentionally the IBSD, Imphal office also not relieved mc 
from the duties of Scientist-C at IBSD, Imphal aflcr formally accepting my 
resignation. 

Further it is for your kind information that The Secretary. DBT, New Delhi and the 
Director, IBSD, Imphal grantcd an extraordinary leave to Dr. N . C. Talukdhar 
Scicntist-E of the same institute immediately after his joining in the service at IBSD, 
Imphal and also during the probation period to take up a short-term research 
assignment in abroad supported by the national funding agencies. As submitted to 
your kind notice, I have satisfactorily completed the prescribed one year probation 
period by 28/02/2005 and also actively involved for the establishment of the budding 
institute for more than one year with sincere research and committed services towards 
the growth of the institute. Unfortunately, my senior authorities discouraged and 
discriminated me in all respects from the beginning and also forcing me to quit from 
the service at IBSD, Imphal to safe guard their self interests and personal favourism. 

Sir, still I am sincerely committed to continue as a scientist to work at IBSD, Imphal. 
I have repeatedly requesting to the Secretary, DBT New Delhi and the Director, 
II3SD, Imphal to kindly reconsider withdrawal of my resignation and allow me to 
rejoin in the service. I am waiting for positive answer from the DBT and the I I3SD, 
Iinphal since, Feb 20, 2006 to rejoin in the service. i\t the same tinic the DI3T, New 
Delhi and the lBS D, lmphal offices also not appointed any candidate in the posi lion 
of Scicntist-E for conducting research work at Institute. 

I sincerely request you to kindly intervene and do needful in this matter. Your kind 
gesture supports my profssionai career a nd also promotes biotechnology in the 
North-east region of t £.L11 to translate the rich bioreosurces into economic 
resources. 

Thanking you, Sir, 

Your's sincerely 

P - S& va ~, 
(P.S.SV. Khan) 
C/O, D. Sabjan 
6/397, K.M.H. Street, Kadapa-5 16001 (P.O and Di) 
Andhra Pradesh, India (pssvkhanyahoo.com ) 

CC for kind information and necessary action to: 

Dr. M.K. Bhan, The Secretary. DI3T. New Delhi- 110 003 
'[he Director. IBSD, Impha! 

, 
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0. k. NO. 166 OF 2006. 
C.: 

Dr. Patan S1iaik Sha Valli Khan. 
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The Union c>fJndia& Ors. 	• 

-. Respotdeiits. 	1 
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4. Tne 	copy 	of the 	order 	dated Armexure-D.6 31 - 32.  
25)4)2005 and letter dated 26)2005. & 1)16.  

5. True copy of the letter dated 31512005 Anne.%qjre-DJ7\ r  33 
6. True copy of the letter dated 66'2005 Annexure-D/8. 34 

7. True copy of letter dated 221612 L)05 £knexirè-DLQ 35 -36  
and 201812005 & 1)110.  
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12/8/2005.  
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IN THE MATTER OF 

Dt. Ptx Shaik SKaVIhKhat. 
kpp1tct. 

-Versl3s- 
The Union oIThdi2 & Ors. 

Rotdetts. 

-AND- 

IN THE MATTER OF 

Wnttcn Statement on be1f of 

RespondenNo. I to5. 

Most iespeciltWy Siwweth: 

ThL. I anx the Respondent No. 3 ii this 2pplirmtim I know the 

cotten1z of the 	Lion. as tead over and made knovn to me. Iknow the 

facts of this matter from the tecotha made avilab[e to me ct also lam 
• 	associ1e4 with the telated mttet as such, [am authorised to file this 

written thteme1z on beh?if Respon.dent. No.1,2,4 & S. 

kt the very outzet. I beg to su.bnit that the present application is n.ot 

tenable and the relief soubt for are irrelevant and very much against the 

rules and regulations of the Institute of Bioresources and Sustainable 

Development, Tmphl(herein.aler referred to as t.B .S.D., Imphal). 

(Tongbram MaiviSinghj 
Oath Càmmssioner. (Judicia) 

.. 	 sur. 



-2- 

That, crntents of Para No. I of the applicatioi. No. 166106, the 
ziswenng tespoudat No. 3 has nocomment to offet. 

That, cotteits of paa No. 2 of the application., the tepon.dent No. 3 
has n.o cotmen.t to offet. 

	

S. 	That, cottetts of paa No.3 of the application., the tespon.den.t No. 3 
has to coituuett to offer. 

That, con.tetts ofpaiallo. 4, the tepon.dn.tNo. 3 has no cottmen.tto 
offer. 

That, con.tenls of para No.5, the iepoi4eit No. 3 has no cornrnen.t to 
offer. 

	

. 	That, cotteuts of para to sub para No. 6.1. of para 6 of the 
application.. ltis sthtuitted that, 

(i) The a,teernent datet 271112004 signed betweea the applican.t 
and the thett Directot, B SD, hrtphal Prof. H. Tonibi Sin.gh 

tegatdin.g appointment of the applicant as Scientist-C (Pln.t 

Biotechnology) on conact basis iuitial ly  years 
vide ordei bearing No.Mi(m(kj€iif2oo3 
41460, irnp1ta, the 29"  5armary, 2004, clearly stalth in regards 
to the termination of agreement under clanse 4.2 whici] read as 
any time after completion of the probation and within .5 (ñve) 

years or iL extension, the contraCt can be terminated bygiving 

3 (three) calendar month's notice in writing or 3 (three) 

/months salary An liei of notice as tcnnination simpli cit or by 

/ 	either party with out assigning any reason. In the event a 

iT shorter notice is given by either party, a sum equivalent to th e  
salary of the period, notice fails short of 3 (three) months Shall 
be payable by the concerned party to the other party". 

do  
Nra(TonggbMani

Oath Commissioner, 
( 	

- 

Judjcjai 
Man iur. 
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Tte copy of the gteetuent . thtect 

271112004 2nd odet slate& 2.9(1i2004 are 

e!dosed. herewith and tt±ed as 

Aimexe-D 11. & 012. 

The ppUcnt ttiect to iiitetptet the contents of clause 4.2 of the 

ajeetnent U*L his own way which is veny uafontunte. The 

pp1iciit s'tthmiUect his letter of resigntion frotu the post of' 
Scientist-C 'Me letter died 261412005 mbuxittpA to the 

Depntment of Biotechnology New-Delhi., on the sithject of 

tendering resgntion froni the post of Scithti st-C (Plnt 

Biotechnology) of 1B .SD., iiuph2l and alsta reqaesteui to be 

effective the resignation from 11512005 thereby giving shorter 

notice period of only 5 c1izys i.e. from 26'  to 30th  kpth, 2005. 

In his subsequent letter addressed to Department of 

Biolethnology (hereinafter referred to as D.B.T.), New Delhi 
on 161512005,. the applicant stated that he is ready to pay the 
sum equivalent to the saiaiy for the short fall notice period i.e. 
2 months and 25 days as termination simplicitor. Hence 7  the 3 
months notice period is to be counted before the effective date 
'of resination (i.e. I .5.2005 in the present case) but not after 
the effective date of resignation as per the contract agreement. 

True copy of the letter dated 261412005 and 
letter dated 161512005 are enclosed 
herewith and marked as Annexure-D13 & 
D14 respectively 

The applicant left the institute from 271412005 to conduct an 
official networking meeting ftoni 27th  to 30"  April, 2905 at 
Shillong, after handing over the responsthilities of Scientist-in- 	I 

charge of the institite, withont finmrzial power,to one. Dr. V.S. 

-/ 
/% 
l 

N(Tongrb Ma Singh,) 
Oath Cammssi,ner, (Judicial) 

Manipur.' 
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Kan, Scientist-B of the institute by the applicant's own. 
decision and thereafter, the applicant never conic back again to 

the institute till date leaving the institute in Turmoil vide order 
bearing No. 1164-BSD(Wk)120041I017, lrnphal, the 25th 

April, 2005. In regard to the above mentioned facts, the 
incumbent namely Dr. V.S. Rana, Scientist-B, JBSD, Imphal 
wrote a letter dated 21512005 to the R. Director, Deptt of 
Biotechnology, Govt. of Jndia, New Delhi requesting for 
information as well as asking for help, as what's to be done, so 
that the smooth functioning of the institutions are not affected. 

True copy of the order dated 25/412005 and 
letter dated 21512005 are enclosed herewith 

rand marked as Annexure-D15 & 1)16 
respectively. 

That, in response to the appli cant's resignation letter dated 
261412005 (at Anneure-D13), the Department of 
Biotechnology, New Delhi requested the applicant to continue 
as Scientist-in-charge of lB SD, Imphal and the applicant 
would be relieved as soon as the new Director joins the 
institute 	vide 	letter 	beating 	No. 	DO.NO. 
BT/012/13/NI3DB/20(fl/Pait-II, Dated ?' May, 2005. 

True copy of the letter dated 31512005 is 
enclosed herewith and marked as 
Annexure-D17. 

That, the applicant by ignoring the situation at the institute and 
without considering the request of the D. B .T ,New Delhi left 

the institute and never conic back to the institute again thereby 
showing his insincerity and tack of responsibility which itself 

(Ton gbram Maj Singhj 
Oath Cammssioner, (Judicial) 

Manipur. 
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is a starve example of cotithict for uthecomixt, of a responsible 

Qffic&Scientist to the institute. 

That, in the process of the institute's efforts to regularize the 
re4t1iot case of the applicant, the Secretary, U .B T , Govt. 

of hca and Chairman, lB SO, Governmg Council 'Me letter 

beanrtg No. D.O. No. BT/OI2JI3INBDBI200IIPat-lI ded 6th 

June, 2005 accepted the -resignation of the appli..ant, stthect to 

the proviso that the s21ary amount ecuiwIent to 2 months and. 

25 days is to be recovered from the applicant by the institute. 
Fher, it was aiso instcwtth that necessary orders accepting, 

the tesiLioii of the applicant from the l.B .S.[) Imphat 

should be issued only after recovery of the'Q-21-&Y amount. 

True copy of the letter dated 61512005 is 

enclosed herewith anrl marked as 

Ann.exure-O/8. 

That, accorthly 'Me letter beating No. IBSOIlitOi(37)(2005, 

1rnphiI the 22 hme, 2005 and 20th  Mgiist, 2005 issuefliy the 

Sr. Administrative OThcer, JBSD, Jmphai to the applicanlc the 

appi cant was informed to pay the sabiy of 7  months and 25 

days amounting to Rs. 59,4211- only as tenninaiio.n simplicitor 

as per clause 42 of the agreement signed by both parties. 

True copy of the letter dated 221612005 and 

201812005 are enclosed 1]erewith and 
marked as Annexure-D19 and Dli 0. 

respectively. 

That, the applicant, instead of paying the salary amount for 2 

months and 25 days, wrote a letter dated 1417/2005 to the 

40 

(TonRbr Mj Sing!:) 
Oath Comm ssioner, (JUdiCIal) 

Manipur. 
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Secretary, Deptt. of Biotecbaology, Govt of India request 
* 

	

	to consider the withdrawal of the resignation from the post of 

Scientist -c of the LB S.D., huphal (Manip). 

True copy of the letter d1ed 141712005 is 
enclosed herewith and matted as 
Aniiexu.re.-D/ 11. 

(ix) That, it is further submitted that, however, the Deptt. of 

Biotechnology, Govt. of India vide letter bearing No. 
BT/012113NBDB12001iPl-1I, dated 12th  Mgust, 2005, 
reibsed to rjJyjjr the applicant's resignation on the 
following grounds; 

.1) The applicant left the institute unauthouzedly without 
getting an official relieving ordei from DB.T for joining 
assignment abroad (viobtion of service rules). 

11) During the time, the applicant, left the institute, the 
applicant was the Scientist-in-charge as well as the 
DD .0. of the institute. (Irresponsible). 

The applicant's behavior was viewed, as the most 

•1 	irresponsible and insincere. 

The applicant left the institute even after the request 
from DBT, Govt. of India to continue as Scientist-in- 
charge of lB SD, Imphal till the regular Director join the 
institxae (violation of orders and disobedience). 

True copy of the letter dated 12112005 is 
enclosed herewith and marked as 
Annexure-D 112. 

(x) That, it is very important to methon that, in the request of the 
Director, LB SD., Imphal regarding regularisation of the 
applicant's resignation case, the Secretary, D .B .T Govt. of 

(Tonbrarn MafljSifl*Ji) 
Oath Cornm'sslsner, (Judicial) 

Maniur. 
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• irdia ath Chimian, Governing Coci1 of LB SD. ws 
p1esed to w2ived off the 2 tuo'nths 25 days salaries itin 
to a si.m of Rs. 59,4211- (Rupees fifty nine thousand foi 
huwked twenty one) only of the pphcant vide letter beadn, 
No: BT1O12/13/NBDB/2001iPtt-11, dated, the 5th December, 

2005; It is. futiher subitittect 'that, subsequently vide letter.. 
being 'o. IBSD/1J10J(37')12005, .1mp1ia the 6 th  December, 
2005 issued/written by the Senior Mthinistrative OThcer, 
J.B.S.D, Jmphal, the resignation of the applicant from the post 
of Scientist-C of the IB.S.D., Jmplial was accepted. 

V V 	 Tiue copies of the letter dated 511212005 
and 5/12/2005 are enclosed hereWith and 

V 	
marked as Annexure-DJI3 & 1)114 (Coil3) 

• 	 respectively 

S. 	Th* contents of sub P2T3 6.2 of the para 6 of the ppJicatioi as 
stated, are wrong and denied. It is submitted that, "Aithol3gh the applicant 
applied for the post of Scientist-f, the Selection Committee recommended 

• 	the applicant for the scientist-C position;  at J.B. S.D., Jmphai looking into his 
qualifcation and experience. The applicant accepted the offer of Scientist-C 	S  

V 	position :with 5 advance increments, of the gr2de pay from the lB SD, 
• Jrnphal. The applicant has to apply for Scientist-fposition afresh when the - 

post of Scientist-F is advertised by lB SD, Jmphai, if the applicant wants to 
/ 	compete for scientist-f position". 

10. That, contents of sub para 6.3 of para S of the application, as stated, 
are wrong and denied. It is submitted that "On the recommendati on of the 
Selection Committee '.held on 15112/2003, the applicant was appoinied as 
Scientist-C in J.B.S.D., imphal as the applicant hipse1f accepted V the 
Scientist-C position with the negotiation of 5-advance increments in' the 
scale of Scientist-C ófJBSD,'Jmphal". 

• (Toabrs'n M?j.Si),th) 	
V 

• 	

V 	

V 

Oath Cgmm;ssloner, (JUdicj4I) ,  

Maniur. 	V 	 ' 



U. ThL, contents of sub-p2xa 6.4. of the pata No. 6 of the application, it 
is sibmited that, the allegations m -aft thetein ate false 'and baseless "The 

minimum teuiternent of scientific equiptuents and themicals we always 
available in lB SD, ltuphal, although the instithic is a developing one; All 
the Scientific ecutprnents and chenticals were putchased only on the 
ter4ulsLton and recommendation of the concented scientist. The sipp1y of 
minimum scientific equipments and chemicals to the scientist is evident by 

the teseatch publications ptoctuced by the sciethsts from the institute 
-without which the teseatch publication would not be possible". 

That, contents of sub-pata 6.5 of the pata No. 6 of the application, as 
stated ate wrong and denied. In fact, the applicant was infonned/made 
krioviu about the iue'asutes taken up by the I .B .SD., Imphal for the welfare 
of the employees by issuing Office Memorandum bearing No. 11212003-
1B SD (Pt')1S97, Imphal, the 16'  October, 2004 and by Office Memorandum 

th beathig No. I /2/2003-lB SD, Imphai, the 8Deceriiber, 2004. 

True copies of the Office Memorandum 

d31M 1611012004 and 9112(2004 ate 

enclosed herewith and marked as 
Anneute-D 115 & 0(16 respectivebj. 	- 

That, contents of sub-pata 6.6 of para No. 6 of the application, it is 

stated that, the allegations made therein is false, baseless, biased and selfish' 
in nature. In fact, in ordei to run the institute effectively, it is the 
prerogative of D.B.T, Govt. of India to take up necessary arrangement 
available with the institute as a stop-gap atrangetuent, in the interest of the 
l.B .5.0. and any tuetuberletuployee of the institute who cannot zppred2te 
the situation may be considered as bias, un-cooperative and selfish. 

That, contents of sub-pata 6.7 of pata 6 of the 'application, as stated 
ate wrong aM denied. Itis submitted that the institnte'i.e. lB .5.0., liuphal 

(T9nbrarn M.i Sing!j,) 
Oath C.rnmssloner, (Judicial) 
• . 	Manipur. 
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provi&s and tties to piovi& aU the facilities whoevet pettissibk as Per 

the tules nd tiorms of the ixztLiite. The pptic.atit served himself as the 

Sdetitit-ix-chrge th 0.0.0 of the itisti.tat. Hence, the llegatiotis tuad.e 

in the above mentioned sb-pa is. courjacted, baseless 'atid &es not have 

any !easotiable basis. 

/ 

1.5. That, coiitets of sub-pata 6.9  f pa 6 of the application, as stth 
e wvtig a11(t 1etue& It is submitted. thL the ailegtiott.s made thetein as 

coi1ett.able as the apphrmt did not appl'j thixmh proper chxttiel i.e. 

tbrou,h I.B.S.0., Ittphl which is mand2tory, as an employee of IB.S.D., 

1mphl for uxdegoii, reseatch co1.tse as a Setuot: Reeatcher of 

iotechxto1.ogy at Ceutre & Reclierche Pi.thlic-Gabwi Leptuatui in 

Luxemboi. it is rther subnuttet that. the authorities Of the iistitote 

may(are not in a positioti to send out any employee either on deputztion or 

on leave at the time of stress! crucial. sitiation., like the presetlit one in. the 

1aterin.terestt, of the institute. Moreover, the authorities of the ittstitte has 

to perform the adxuinistxative fun.ction looking into the time and sittvation 

for the welfare of the itstithte as a whole. Furthermore, it is su.bmiUed that 

the instithie has its own hutum re,ou.rce development progranime as otie of 
its objective. The Deptt. of Biotechnothgv, Govt. of India as well has it. own 
foreign trarning programme utider "DBT Biotechnology Overseas - 
kssociatesbip kward'. 

1.6. That, the contents of sub-para 6.9 of pata 6 of the application., it is 

submitted thnt the applicant failed to understand that leave cannot be 
applied as a matter of right" and 21sa wilfully and deliberately tried to 
absent himself from the temporary grave situation of the institute arising 
due to the supetann.uation of the regular Director of the Institute. This 
shows the insincerity and lack of responsibility of the applicant to the 
institute. Moreover, the applicant has not f2llowed the rules and tegnlatiotts 
of the institute too and should uwierstan.d that the institute nms, by the 

(TontfrrtVmMold  Szngli.) 
Oath Camm;ssloner, (Judiciall  

Man iour. 
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accept&t rules aid regubtions but not by the whims aa$ fancies of the 
phcit. It is stated that provision made under kppendix-9 of the FR. & 

S.R. Govenmient of India md in clause B of F .R.-llI tuentionecl in sub-a 
6.9 of para 6 21c not even retuotely rthted in the present case in hand. 

17. That, the contents of sub-para 6.10 of the pra 6 of the application, 
the respondent No. 3 begs to submit that the applicant being an employee of 
I.B .5.0., Imphal hs to abide by the rules iid regu1tions of the institute 
th cannot decide himself independently whteveir he desires, in regath to 

ratter beyond his authoiity, without the approval of the competent 
authority of the institute. The applicant failed to understand that sini1y 
giving information can never be eqale4 with approval. 

l(. That, the contents of sub-para 6.11 of para 6 of the application, it is 
sthrnitted that the applicant tried to imsimerpet the clause 4.2 of contract 
agreement dated 271112004 (at nn.exure-Dll) signed between the 2 (two) 
parties. The applicant submitted his resignation letter on 261412005 (at 
Annexure-D13) with effective cbte from 1(512005 giving notice period of 
only 5 (live) O.ays i.e. from 26th  to 30th  April, 2005. The short fall of notice 
penod shall he made good as termination simplicitor by the appiicant with 
the payment of equivalent amount equal to sabiy for 2 (two) months and 25 
days. Hence the 3(three) mpnths notice period is to be COUnItL3 prior to the 
effective dale of resignation. The acts of the ajipiication reflects his 
immaturity and unsuitability of becoming a responsible member of the 
1]StDte. 

1.9. That, the contents of sub-para 612 of para 6 of the application, the. 
respondent No. 3 denied the statements made therein, the applicant 
implemented the dause 4.2 of the contract agreement dated 271112004 (at 
A.nnexure-D/1) unilaterally by himself . The institute has nothing to say 
except to abide by the terms and conditions as laid down in the clause 4.2 of 
the contract agreement mentioned above, signed by both parties. 

(T.nRbrmm Mm,, 
Oath C.mm:ssl.ner. (JUdjcjf 

Man iur.. 
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That, the cotitetts of siib-paia 613 of paa 6 of the applicatiot, as 

stated, ae wtoiig, th &me& In fact, the arphcaiit tesignth frotu the post of 

cienttst-C of LB.S.D., T.mph1 w.e.f. 11512005 as per the ccrnttact 
agreement. dated 271112004 (at Annexute-D11) It is fitthet thmittth that it 
is the d.iity of the insftute to fill up the post of Scientist-E, as' the. institute 
caiuxot keep the position vacant fo'r a lLong time.. Hence, the post was 
advertised. Due to the unavailability of suitable candidate, the Selection 
Conmiitte.e atvied the institute to re.-ad.vettise the. position. Furthexmore, it 

is subniitted thai. so f 	.Dr.N .0 .T1u1c(k' s un&tgoing toteigil tinhlig 

uidet 0 .B .T' s Biotecbli91ogy Overseas kssociateship kward ptogtamnle is 

concerned, Ot. Talukdar has completed aU the necessary formalities as per 

rules of the LB .51).. huphal. 

That, the contents of sub-paaa 614 of para 6 of the application, the 

respondent No. 3 denies the stateuentz made therein. The matter of 
resignation from the post of Scientist-C position of LB .51)., Imphal by the 

applicant was made effective by the applicant himself from 1(512005 as per 
clause 4.2 of the Contract kgreetueut dated 271112004 (at Annexute-D1l 
signed between the applicant and the institute. The payment of shortfall 
notice period salaries amounting to a sum of Rs. 59,4211- (Rupees fifty nine 

thousand foa hundred twenty one) only was also waived off by the 

competent authority of I 
the institute. The, matter is now clear that the 

withdrawal of the applicant's resignation frotu'the post of Scientist-C was 
refused as per rates of LB .SD., huphal and the reasons for refusal was also 
intimated to the applicant vide letter dated. 1211200 S (atAnnexute-D (12). 

That, the contents of sub-para 6.15 of paxa 6 of the applicant, as 
stated., are wrong and denied. In fact, the institution is taking up appropriate 
athon as pet rules of the institute to regularize the applicant's resignation 
use as explained in the afore mentioned paras. 

(Ton gbra. Mj Sing/,) 
Oath Csmmssl.ner, (Judicial) 

Man 'Dur. 
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23. That, the contents of sub-para 6 .16 of para 6 of the application, the 

respondent No. 3 iienies the statetuents made therein and dismisses the 

allegations made therein as false, biasness and frivolous on the following 

reasons :- 

(I) The applicant himself accepted. the offer to the post of 

Scientist-C at 11 .B .5.0. 7  Ituphal. with 5 increments in. the grade 

pay of Scteithst-C. 

('21 Deputation is a tripartite agreement, if any one of the parties is 
not in. a position to accept the agreement clue to certain 
unavoidable &cirnstan.ces or situations arising chiring the 
time, the agreement cannot be materialized uecliately. 

/ 

"Leave of cannot be applied as a matter of right" when the 

/ service of the incumbent is unavoidably recuired by the 

organisation/inst.itution 

 

in the larger interest of the 
org isation/institution. Hence, the competent authority of the 
institute may not be in. a position to grant leave on compelling. 
grounds due to the stress situations of the institute. Under those 
&cirntstances, institute's interest is more important than the 
individual selfish interest. 

The 3 months notice period is to be counted prior to the 
• effective date of resignation as per clause 4.2 of the contract 

agreement of I.B . S.D, Imphal. Because of this fact, the 
provision of "termination simplicitor" was included. The 
applicant himself also agreed to pay an amount ecuivalent to 2 
months and 25 days salary for the shortfall notice period as 
terniination simplicitor. 

d~o 

(T.nRbra MinI Singly 
Oath Comm;ssj.ner, (JudtcI. 

Manipur, 
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The accepti1ce o denia1 of tesignation from ny post of 

1ntphl is to be decided by the clause 4.2 of the 

contract agteement signed betwen the employee and employer 
of the institute. The institute is only to make the process 
regubrise& 

As the sanctioned post cmiot remain vac t for ,  a long time in 
this developing institute, the institute has to take necessary 
action for appointing those vacant positions. 

That, the contents of parallo. 7 of the application, the grounds set 
out therein are denied (categorically) because of the following facts:- 

That, the contents of sub-para 7.1 of para No. 7 of the application, the 
respondent No. 3 su.btints that, although the applicant applied for the post cf 
Scientist-E, the Selection Committee tecominended the applicant for the 

post of Scientist-C considering his (4uahñcation and experience. The 
applicant bimsel.f accepted the offer to the post of Scientist-C with 5 (five) 
advaruie increments in the grade from the institnte. It is farther submitted 
that, in the  advertisement for the post, it was clearly mentioned that these 
posts can also be filled in the lower grade at the discretion of the institute in 
case suitable candidates with requisite qualiftcations and experience are not 
fotthcotung". 

26 That, the contents of sub-para 7.2 of para No:? of the application, the 
respondent No. 3 submits that the denial of granting deputation to the 
applicant for taking up foreign assignment is circumstantial. and. .as Per rules 
of the institute. The interest of the institute should be and has to be 
considered mote important than the personal interest for the survival and 
growth of the institute. In this regard., reference may be made to D.Q. No. 
BT(O12I13NBDBIPaa-ll dated 31512005 (at Annere-D17) from the Deptt. 

Io, 	 - 

(Tanyhiran Mini Sing!9 
Oath Cornmss.ner, (JUjjigj 

A.ianipur. 
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of Biotectwlogv, Govt. of india, tetuestin.g the  applicn.t to cOntinue as the 
Sxtit-rn-chrge of the institute. 

27. That, the con.tertis of sub-para 7.3 of pata No. 7 of the application., the 

respon.d.en.t No. 3 begs to submit that, while pending app oiithuent of regular 
Director I

of the institute, the applicant was the Sd t-in-charge and 

D D .0. of the institute. The applicant had been informed that he c&ild be 
relieved as soon as the n.ew'Disector joins, the institute. In. such a fluid and 

un.cet1in situations of the institute, the leave application as a tn1tei of right 

by the Scientist-in-charge of the institute is unfortunate and uncalled. for. 

The interest of the institute should be considered more ImPortatt and 

should be placed above personal interest. 

2. That, the contents of.sub-para7.4 ofparallo. 6 of the application, the 

respondent No. 3 stales that, the applicant may break the contract 

agreement signed between the applicant and the institute and may also 

resign. from .the post of Scientist-C under clause 4.2 of the agreement (at 	- 

Annexure-D/l). The anxiety of the applicant for foreign assignment during 

the difficult times of the institute is not understandable and beyond the 

comprehension. of the authorities of the institute. 0 B .T, Govt. of India has 
also human resource development programme to foreign countries under 
"OBT Biotechnology Overseas kssociate.ship kwanV' programme. 

29. That, the contents of sub-para 7.5 of Para No. 7 of the application, 
the respondent No. 3 stales that, as per the clause 4:2  of the contract 
agreement dated 271112004 (at Annexure-0/l). . the regn.ation of the 
applicant was effected from 

I 1/5(2005 .The official processes later on. are 
only to regularise the resignation as per the agreement. The position of 

Scientist-E, who should also be the Head of Plant Resources Division., 
cannot be kept vacant for a long time. It becomes imperative to advertise 

16 

(ThnRbrgrn Mg111 .Srnth) 
Oath Camrnss.ner, (JudiciAip 

Man jur. 
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the position for fiUiixg, up of the post of Scietitist-E in the institute, hence 

the position was advertisØ. The applicatit. may also apply for the positioa. 

Th2t, the coiitents of sub-para 7.6 of parallo. 7 of the appliction, the 

respoi4eut. No. 3 snbttits that, as per the clause 4.2 of the contract 

greetuent dated 271112004 (t Aniiexure-D1l), 3 (three) moitths iiotice 

period is to be couitth as the period between the dat. of submissioii of 

letter of resigiiatioii ckted 261412005 (L Ann.exure-D/3) and the effective 

date of resigiiiioii sought for. However in the present case, the applicant 

gave only 5 (five.) djs notice period and was ready to pay the 2 (two) 
months and 25 (twenty five) days salary amount as the tenuiniation 
simplicitor to the institute as per clause 4.2 of the agreement (at. AnrLenre-
0(1). Hence the matter of resignation was effected unilaterally from 
1151200 5 which is valid as per the terms and conditions of the agreement. It 
is further submitted that. the later official processes are only to reguakise the 
resignation issue of the applicant at the institutional level with the 
De.paxtnient of Biotechnology, New Delhi. 

That, the contents of sub-para? .7. of the para no.7 of the. application, 
the respondent No. 3 submits that, the matter of appoin.tnneiit and 
termination from service in regard to the lB .S.D., it has to abide by the 
terms and conc.htions as laid down in the contract agreement signed between 
the employer and employee and the bye-laws for kthniniztration and 

managetuent of the Natiqnal lwsmitxte of Immunology, New-Delhi, which 
the LB .SD., Ituphal adopted till the. framing of its own bye-laws. It is 
further submitted that., the applicant.' s resgnation was effective from 
11512005 and unilaterally implemented by the applicant himself and as such 
the same is valid as per the agreement dated 271112004 (at Annexure-D/1) 
signed between the 2 (two) parties. 

All 
(T.ntbr,m Mtt,, .Singh) 

Oath Cammss.ner, (Judjcj4 
Manipur. 
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Para 8. Details of the remedies exausted. 

32. That, the contents of sub-para 8.1 of para No. 8 of the app ic2tio.n, the 
respondent No. 3 submits that, the appii Cant applied for the post of 
Scientist-F (Biotechnology) but the Selection Committee recommended 
him for the post of Scientist-C as per his qualification and experience with 
S (five) increments in the grade pay of Scientist-C. The applicant himself 
accepted the offer for the post of Scientist-C ,(Plant-Bioiethnoiog).,) at 
J.B.S.D., Imphal. Accordingly, applicant was appointed as Scientist-C at 
J.S.D., Jmphal under the terms and conditions as laid .dwn in the 
"Agreement" dated 271112004 (at Annexure-D/l)signed by both parties. 
Hence, there is nothing wrong in the. appointment of the applicant as 
Scientist-C against the post of Scientist-F of J.B.SJ)., Jmphal. It is fuiTher 
submitted that, regarding supply of required equipments and chemicals, 
although the institute is a developing one, the minimum required 
equipments and chemicals are purchased and made available as per 
requisition of the individual scientist. If no equipment and chemical is made 
available to the 2pplicant 7  then the question arises, as to how the applicant 
claim so much research publications and scientific rcpoits from the institute 
i.e. the J.B.S.D., Jmphal. 

33. That, the colitents of sith-pra 9.2. of the para No. P, of the 
application, the Respondetts No. 3 c.tenies the allegation made therein and 
furthex sthmit that 

The institute has its own human resource development 
programme as one of its ObCCUVeS which is uder active 
operation since the establishment of the institute. 

DBT, Govt. of India has also human resource development 
programme of its own particularly to foreign co'tmtxies under 

( %eb /Ij 
 

Oath Camm;sslsner, (JUlicial) 
Manipur. 

- 
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"DBT Biotechuiologv Overseas Msociat.eship kwarcV' 
progranune. 

Because of the unavoidable &cumstance.s arising due to the 
uperannuation of the Director, lB SD, Imphal and also the 

applicant himself being the Sci list-in-charge and D .0.0. of 
the Institute, DBT asked the applicant to continue in the same 
position for some time. The applicant ignore the OB l's 
request and left the. institute w.e.f. 11512005 to achieve, his 

personal gain only. The institute was left behind without 
Scintist-in-charge and D D.O. 

Without having any consideration about the fluid situation of 
the institute., the applicant requested for extra-ordinary leave as. 
a matter of right, for achieving, his selfish end. The competent 
authority of the institute failed to grant his extra-ordinary leave 

under the prevailing fluid situation of the institute. 

There.aiIer, taking the advantage'of Clause 4.2 of the Contract 
kgreement signed between the applicant and institute, the 
applicant sibtuitted his letter of resignation from the post of 
Scient.istC on 2104/2005 to DBT, New Delhi with effective 
date from 0110512005 thereby giving notice period of only S 
days. The applicant also stated that he will pay equivalent 
amount of salary for 2 months and 25 days for the shortfall 
notice period as termination simplicitor. Hence, the applicants 
resignation was effected from 01/05/2005 as per terms and 
conditions of the Contract kgreement signed between the two 
parties. Whatever official processes continued was only to 
regularise the applicant's resignation with the institute. and 
OB I as per Clause 4.2 of the Contract Agreement. 

Vra 0 Singh/ 
Oath Commss.ner, (Judicial) 

- 	 Man iur. 
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(6) As per the PMO's iusktucUion to tske aMoprizte action, the 
institute regularized the resignation case of the applicant at an 

early date by waiving off the amount equivalent to the salary 
of 2 iuonths and 25 days an-Lounting to a sum of Ks. 59,4211-
only for the shortfall notice period as termination. siniplicitor 

/ which the applicant failed to reay to the institute. 

That, the contents of sub-para .3 of the para No. 9 of the application, 
the respondent No. 3 legs to submit that, whatever remedial measures as 

claimed by the applicant in the application are unreasonable, baseless and 
not tenable as per the rules and regulations of the lB SD., Imphal. 

That, the contents of para 9 of the application ate denied for want of 
lnowledge. 

The Aimexutes ate the true copies of their original documents. 

In the premises stated above the relief sought for in the application 
are unreasonable, baseless and not tenable in the eyes of law, therefore, the 
answering respondents prays that, the application be dismissed with costs, 
as the application is fraught with baselessness, frivolousity and 
unreasonableness for the ends of justice. 

Signature of the Depont 

Da  

(P4 4?gk 	) 

(T.ngbjram Morn 
Oath Carnrn:ssoner, (Judicial) 

Maniøur. 
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2006.  

Dr. Patm Shack Sha VaUi Khan.  
.kpphct. 

- Versus - 
The Llnion  of India & Ors. 

ReS9otidellL. 

AFFJDA VJT 

I, Shri Dr. M. Rohinikumar Singh, the Director, Institute of Bio-
Resources and Sustainable Development, Takyelpat, Institutional Area, 
Imphal, Manipur, do hereby solemnly affirms as stated as follows 

1. 	That, I am the Director, Institute of Bioresources and Sustainable 
Development, Takyeipalç Jmphal and am iuiiy conversant with the  fact and 
drcumstances of the case and I am competent to swear this affidavit in 
support of the written statement, which are based on the records of the 
Depaitment of Biotechnology, Govt of India and the Institute of 
Bioresources and Sustainable Development, Takyelpat, Jmpl]aL This is hue 

1v 
01 

/ 

p 	to the best of my knowledge. 

2. That, the statenients ma& In the foregthig pa I to 36 ae bzed an 
the records of the Depi1ment of BlattechnaiGgy, Govt. of India, New 1e1hi 
nd Institnte of Bioresources and, Sustainable. Developnieit, Tkyeipat, 

Iniphal iid those of pras No.1 to 36 2ic believe to be true on the legal 
advice received. This is true to the best of niy know1ede. 

Verified at Implial 	23rd Angst, 2006 that the contents of my 
affidavit are true and correct to my knowledge and no part of it is false and 
nothing mateiiai has been concealed therefrom. 

(Ton gbram an: Singlzj 
Oath Commssoner, (JUiCjII) 

ManjDur. 

tr 

I 	•. 

Signature of the Deponent; 

C4• C• 
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V1RIFICALT1O N 

1, Shii Di:. M. Rohinikurnr Sii:k, the Dii:ector, Ittitute of 
Biotesoui:ces ath Su.stamable Developmett, Thkyelpat, Institutional Area, 

Ituphat, Manipui:, is ctuty authorise(1 nct competent to sign this Vei:ification, 

(10 hei:eb'y solemnly affirtu and declai:e that the statement made in para No. 
I to 36 are true to the best of nvj knowledge and belief, and these made in 
para No. 1 to 36 being matter of records, are true to my infortuation derived 
from and the rest axe my humble submission before the Hon'ble Tribunal, I 
have not suppressed any material facts. 

That, I sign this ieri1lcation today the 2P kugust, 2006 at Imphal. 

Dd/1mphaI, 
The 23 August, 2006.  
By 

Mvocate'  

DCC12T21]f, 

&$ 	 WL&4k) 

Solemnly affirm before me o* 
at .1.' 	. at the 
by tke Dep.nent wptfldentified 
by 
The Dep9t seems t• understaud 
the9QTllènts fui!y well on their 

eThg read over and explained to Mm. d  (Toiigb, hf01 
Oath Commissioner, (Judicial) 

Manipur. 
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INSTI'rIJTE OP BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IRSD) 

• ''1A1 	: 
(Department of .Bi0teChfl0I0gY, 

P 	

Govt- of India) 	 : O385-24461 (() 

	

II. 	Takye1ath 	
: 03 244oU 1 ( t 

44(1 	(O 
tti.795001n1pur(IND1 	 Fax : 03S5-2 	'  

	

— . 
	 E-mail: ibsd rn1pg,sanchaT iiCI.In 

AGREEMENT 

Articles of Agreement made on the.-7.ih.. 	.......................(day) of. ..... ... 	month 

two thousand four between..... OFTHEOE1'MT. 

AND 
The Institute of BioresourCeS and Sustainable Development (called IBSD) having its registered office 
at Takyelpat, Imphal, Manipur, OF THE OTHER PART. 

WHEREAS IBSD has engaged the party of the first part and the party of the first part has agreed to 

serve IBSD as Scientist- ..... . ......... (Core) on the terms and conditions hereinafter contained. 

NOW THESE PRESENTS witness and the parties here to respectively agree as follows: 

1. 	PerIod of Employment: 

	

I.I. 	IBSD hereby appoints the party of the first part as Staff Scientist ....... (.1 ........(Core) forn term 

of five years from 	 ........ to..... 	 . :i............ 

	

1.2. 	The party of the first part will be on probation during the first year of the period of five years 
service. The party of the second part can extend or curtail the period of probation at its 

discretion. 

	

1.3. 	The services of the party of the first part can be continued on regular basis on completion of the 

term of five years, if found suitable after review to be carried out by the party of the second 
part. Such review will normally be completed before expiry of the five years period. II due to 
some administrative reasons or otherwise the party of the second part is unable to decide about 
offering regular service after completion of five years, the term of five years may be extended 

for such terms as may be mutually agreed between the parties. 

	

2. 	Duties/Job Profli 

2.1 The party of the first part shall submit herself/himself to the orders of the IBSD under whom 
she/he may from time to time be placed by IBSD and shall hold the said appointment for the 
term upto...I3.p'J'4....from the date ofjoining i.e. //LtJf.L. subject to the provisions 

as herein contain&l. 

2.2 The party of the first part shall devote her/his whole time to her/his duties assigned by the Director, 
IBSD and shall at all times obey the rules and Bye-laws of the Society of IBSD prescribed From 

J11164601  . 

(Ton gbra' Haiti .Singh) 
Oath Comrnssoner, (Judicial) 

ivkniDUr. 
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'.Time to time and shall whenever required, proceed to any part of India or a place outside India and 
such duties there, as may be assigned to her/him. 

3. Remuneration 

3.1 The party of the first part shall be granted pay at the rate of Rs...!'i.L....... ............... per month 
in the scale of pay ol 

.....with effect from ..... 4.7./c1./.2.€.t_# ................. for holding 
the 	post 	of 	Scientist- e (Core), 

3.2 In addition, the party of the first part shall be eligible to receive allowances such as Dearness 
Allowance, City Compensatory Allowance, Transport Allowance & House Rent Allowance (ii no 
accommodation is allotted by the party of the second part) etc. in force from time to time as per Rules 

3.3 The pay and allowances from time to time payable to party of the first part under these presents shall 
be paid for such time as she/he shall serve under this Agreement and actually perform her/llit, duties. 
commencing from. the aforesaid date and ceasing on the date of her/his quitting service or on the dale 
of her/his discharge therefrom or on the day of her/his death if she/he shall die while in service. 

3.4 Notwithstanding anything herein before contained, the party of the first part shall unless olhcrwisc 
decided by JBSD be entitled to receive in whole or in part , as may be authorized by II3SD the 
benefits of any improvements/changes that may be adopted by IBSD for its employees subsequent to 
the date of these presents in the terms and conditions of service to'which she/he may belong for 11w 
time being and the decision of IBSD in respect of such improvement /changes in the teriiis and 
conditions of service of the party of the first part shall operate so as to modify to that extent the 
provisions of these presents. 

4. Termination 

4.1f)uring the probation period, extended or otherwise, the contracts can be terminated by giving one 
[alendar month's notice in writing or one month's salary in lieu of notice as termination simplicitor by 
fither party without assigning any reason. In ke eve guashorternotice is given by either paraswii 

eqwvalent to the salary of the period, notice penod falls short of one month, shall beyablby 
concerned partyto thèother1pafty. 	' 

	

..--.' 	 ---.',.. 

4.2 Any time after completion of the probation and within five years or its extensions the contract can be 
terminated by giving three calendar -month's,notice inwiiting or three months salary in lieu of notice 
as termination simplicitor by either party without assigning any reason. In the event a shorter noticc is 
given by either party, a sum equivalent to the salary of the period, notice falls short of three months, 
shall be payable by the concerned party to the other party. 

-OXL- 
trector 

1n1tlateo(81oqésourcec & 
$aitahtiale Development, Imphal 

/ 
(Tongbr'n Ma,1 Sing/i) 

Oath Carnrnssi.nev, (Juicia) 
Man ipur. 
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tes and Conditions. 

5.1 Save-as otherwise provided in this Agreement, all other terms and conditions of the services xv i1 11 he 

/ 	governed by the provisions oftheRules and Bye laws of IBSD and terms and conditions as set out iii 

/ - 	 Schedule4 to this agreement and as amended from time to time. 

5.2 If any service has been rendered by the party of the first part, in any capacity, to IBSD prior to this 
agreement, the same will not be considered as a continuation or part of the employment undcr this 

agreement. The employment commencing from the date hereinbefore mentioned will be trcaicd as a 
fresh contract of employment between the Employee and the IBSD. 

IN WiTNESS WHEREOF THE PARTY of the first part and the Director, IBSD on behalf of I.BSD 

have hereunto set their hands the day and the year first above written. 

Signed by Dr.. Jiiw .'. M 1.?'U/~.. 	VI?. 	.. .... k. (ui 	Scientist- 	the party of the first part 
IBSI1 in presence of ... 	 ..."," 

. fzv 
	 i 

/ 

(Signature of witness) 
	 !!.!..t. ... 

Signed by Prof. 11. TombA Singh, E!~ctor,  lB SD, on behalf of IBSD in the presence 
of...''- 

'I ...................... 

(Signature of witness) (Prof. H. Tombi Singh) 
Director, 

lB SD, Imphal 

Dfrector 
nstiMe of 3ioreources & 

SsMiftabJe Dev4opment, Imphal  

ID 

(Tongbram Maui Slngjj). 
Oath Comrnss.ne,, (JUmiCII) 

Manhour. 
,.% S.. 
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INSTITUTE OF BIORESOURCES AND SUS'1ilNAiiLE DEVELOPMENT (SSD) 
; (Department of Biotechnology, Govt. of India) 	I : 0385-2446122(0) TakyeipthlsIWJM 	 I : 0385-2446121(0) In tI-l95OO1?njpur(INDt) 	 Fax 0385-2446120(0) 

E-mail: ibsd_inipsanchae. in 

ORDERS 
Imphal, the 29" January, 2004 

No.Admn(JBSD)/AppoinfllenV200304/O 	On the recomrneiidatiofl of the selection 
Committee held on 15/12/03, Dr. Patan Shaik Sha Vail Klian Sf0 Late Patan Ghouse Khan is 
appointed as Scientist-C in the Institute of Biorcsources and Sustainable Development, Imphal in 

the scale of pay Rs. 10,000-325-15,200 with an initial basic pay of Rs. 11,625/- (including 5 
advance increments) with admissible allowances under rules on contract basis for five years 

initially as per Contract Agreement with effect from the date of his joining the Institute. 

He will be on probation for one year. 

The expenditure is debitable to the Sub-head "Manpower" of IBSD. 

si ). /-- 

Memo No. Admn(IBSD)/Appoinment/2003 04//4 60 

Copy to: 
I. P.S. to the Secretary, DBT, Govt. of India. 
2. ,Atcounts Section. 
.3( Concern Division. 

Person Concerned. 
Cashier cum PA to Director/JJ3SD. 

Guard File. 

(Prof. Fl. Tombi Singh) 
Director/IBSD, Iniphal 

Imphal, the 29" January, 2004 

(Kh. Dilip Singh) 
Sr. Administrative Officer 

JBSD, Iniphal 

Director 
Mwkft of Bieremrm & $vh*ie DèWoment, Imphal 

d 3 

fV 

(Tongbram Mo,,i 
Oath Camrnssloner, (Juáicja) 

Mniøur. 
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Imphal, th April , 2005 
,s'ittit iat Lio,csnerce, 

SuciaubIe Developme ss.  
lapal-795OOi To, 

Dr. M.K. Bhan 	 •0• 

The Secretary 
Department of Bjotechnology, Govt. of India, 
Ministry of Science and Technology, 
Block, 2(7th  Floor), C.G.O. Complex, 
Lodhi Road, New Delhi— 110 003 

Sub: Tendering resignation from the post of Scientist-C (Plant Biotechnology) at IBSD- 
Reg. Ref: DBT letter D.O. No. BT/012/13INBDBI2001 dated 26/04/2005 

Respected Sir, 

Most respectfully and humbly I am to inform you that I am tendering my resignation with a 

great pain from the post of Scientist-C (Plant BiotechnolOgy) at Medicinal Plants and 

Horticultural Resources Division, Institute of BioresourceS and Sustainable Development, 

Imphal-795 001, Manipur under following circumstances/facts with immediate effect from 

1 May, 2005: 

çstoration of Scientlst-E Post and Grade 

It is for your kind information once again that, IBSD called me for an interview for the post 

Scientist-E with a pay scale of Rs. 14,300-18 9300 after submission of my application in 

response to its first advertisement (IBSD Interview letter 1 dated 27/May12003). Prior taking 

up this assignment I was working as a Feikm in a basic scale of Rs. 13640 plus other 

allowances in The Energy Research Institute (TERI), New Delhi and proceeded on study 
leave to work in the field of Molecular Biology as a Senior Research Fellow in National 
Science Council research project under the supervision of Prof. Ching-safl Chen, Institute of 

Botany, Academia Sinica, Taiwan. I have attended the interview at IBSD, Imphal terminating 

a fellowship worth of NTD 70,000 (equivalent to Rs. 80, 000 per month) half-way in Taiwan 

with sincere and deep feeling to serve the nation and North-east region. UnfortunatelY, 

during interview, the selection committee was unexpectedly offered me verbally lower 

(Scientist-I)) to lower grade of Scientist-C. I 
humbly rejected their verbal offer and stayed 

without job for few months at my residence facing many financial problems to support my 

family. 

IBSD called me once again for an interview of the Scientist-E post with a pay scale of Rs. 
14,300-18,300 after submission of my application in response to the second advertisement 
(IBSD Interview letter 2 dated 2411112003). During the interview, the same selection 

committee put verbally the shortage of two years research experience against the total of 10 

years experience after Ph.D required for the Scientist-E position. I humbly submitted to the 

committee to consider the required 11 years experience after M.Sc instead of Ph.D in case 

t rector 
lItttLM 40 Blore,ou'ces & 

Su,tainat OEvó4olflWflt, lrnpha$ 

Ile 

(Ton gbrvn Mgpj Sln:Ii) 
Oath Cammsslsner, (Judicial) 

Maniur. 



research experience for technical reasons. The same details were 
they are particular regarding  in my application also. The selection committee offered me once again lower to lower 
grade i.e. Scientist-C (Rs. 10,000-15,200) with five advance increments in the basic pay of 
Rs. 11625/- against the approved position of Scientist-E 

[IBSD Advertisement no: 215012003- 

IBSD, Employment News 18-24. October, 2003 clause no. No.14]. The selection committee 
with a verbal promise suggested me to join in lower to lower grade of Scientist—C for the 
time being in a view that they do not have approval for lower gradei.e. SclentlSt-D post. 
They verbally assured me that the Scientist-E position will be restored after one year based 
on the research work progress. I sincerely submit once gain to your kind notice that the 
appointment should be in a lower grade i.e. Scientist-D, not to be in lower to lower grade 
Scientist-C, as per IBSD Advertisement no: 215012003-lB SD, Employment News 18-24 
October, 2003 clause no. No.14. 

At the time of interview, I strongly perceived that the selection committee was trying to 
enforce their view without relevant clause and superceding the view of screening committee. 
They and would like to give me appointment in a lower to lower grade without any basis in 
the place like Manipur, where people deeply feared to do government service from outside. 
In addition to that as I have terminated my Post Doctoral Fellowship in Taiwan half of the 
way to attend the interview and I do not have any financial mean to support my family, I 
have accepted their offer of job In lower to lower grade on compulsion. At the same time I 
have considered their verbal promise that I will be restored to Scientist-E after one year of 
service in IBSD. Otherwise I have to render 8 years of service to be promoted as a Scientist-
E as per the promotion policy of IBSD. 

I humbly submitted this matter to the former Director number of times (IBSD Receipt 
no.1632 dated 08/06/2004, 1655 28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/11/2004, 
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting during 
the networking meeting held in Delhi 

1718th December, 2004 and also forwarded in writing 
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to 
kindly restore me to the approved position of Scientist-E with a pay sacle of Rs. 14,300-
18,300. I am extremely sorry to inform you that so far I have not received any positive 
response in this matter from your esteemed office. 

L. 	 clal (]DuM Allowance - 
Central Government Employees who have All India Transfer liability on positing form 
outside the region to any station in the North-Eastern Region comprising the States of 
Assam, Meghalaya, Manipur, Nagaland, Tripura, Arunachal. Pradesh, Sikkim and MizoralTi 
are admissible to a special compensatory allowance i.e. Special (Duty) Allowance at the rate 
of 12.5% of the basic pay plus SI plus NPA as per Central Government Fundamental Rules 

and Supplemental Rules [Swamy 's —FR & SR, Part-I, Swamy 's Handbook- 2004 Page No. 80 

& 2851. IBSD appointed me from outside the North-Eastern Region with all India transfer 

liability [IBSD Advertisement no: 215012003-IBSD, Employment News 18-24 October, 2003 

clause no. No.12, IBSD agreement Part No. 2 (the Duties and Job profile) clause no. 2.21. 
IBSD, Imphal is also implementing pay and other usual allowances as admissible to the 
Central Government Employees under relevant rules and provisions laid down in the 

2 

CIO  

ev 
/ 

(Ton:brgpn Mazif Singh) 
Oath C•mmssoner, (Judicia') 

14 nipur. 

C2Qi 
Drictor 

if ta,.81oieeouTce & 
iná*1tDev&oPrt, imphal 
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Fundafl'T Rules andO
upplemental Rules and Government of India's order/iflst1Ct10 

-ade from tiny1' to timrfIBSD memorandum 0.J/2/2003JBS1) (Pt)1897 dated 16110120041. 

I humblY submàltq this matter to the former  Director number of times (IBSD Receipt 

no.1632 dated (.$6I2O04, 1655 
28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/11/200

4, 

1814 dated O9/OO4). 
I also submitted this matter to you also verbally in a meeting during 

the 	
held in Delhi 

1718th December, 2004 and also forwarded in writing 
in 

as per your s.ftion 
 (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to 

kindly entitk" ith 
Special (Duty) Allowance (SDA) as admissible to all Central 

Government pyeeS from the joining date in the IBSD, Imphal. I am extremely sorry to 
inform yoti4*ilt so far I have not received any positive response in this matter from your 

mel e. 

III. 

. 4ur tind 
information that I requested to the previous Director number of times for 

$hug plant 0techf101ogY lab facility 
and providing essential chemical, equipment, lab 

Psand lab assistance to perform my responsibilit5. Unfortunately, he always worked 

s 	 ed silent 
without positive response until his superaflfluatiohl 

.i the 
 service.(lBSD Receipt no. 1590 dated 22/04/2004, 1686 dated 24/07/2004, 1704 self interest and remain  

Aed 30/07/2001, 1802 dated 29/10/2004 & 1813 dated 09/11/2004, 1351 dated 03/12/2004). 

jiS a matter fact, I have done documentation work and involved to work in the field of Plant 

tissue culture which is not under the direct sphere of my duties for more than one year at 

IBSD in the active phase of my professional career. 

ot been provided here proper work 
I am extremelY sorry to inform you that we have n  

environment and basic facilities like uninterrupted water and 
power supply for research 

tivities. It is pained to note that 
our repeated requests not reached to your kind notice. 

!I• JWUU /Ol2BDBI2001rt dated - 	. -- 

Kindly refer a letter from DBT, New Delhi (D.O. BT  

28/02/2005) to inc regarding the takeover of charges of the duties from previous Director 

Prof. H. Tombi Singh on 28th Feb, 2005. As per the DBT instructiohl, I am 
continuing in 

these additional responsibilities 
since Is March, 2005. DBT, New Delhi instructed  me 

verbally to be as a care taker of th
e institute to run routine business and not to take major 

fincial decisions. I do agree with them comple 
an 	

tely and hesitated to pay huge pending bills 

regarding the purchase of chemicals, equipments and civil construction work approved by our 

previouS Director with 
a view to avoid audit problems with Central Government in future. 

is also exerted 
on me from chemical suppliers for clearing their pending 

payments regarding supplies without inspecting the files. I also received anonymous 
lot of pressure  

telephone calls in the name of undergrOund armed groups by imposters..f91 tle ct123 

0py thieat of abdqj9. You are well aware that Manipur is 

unpredictablY high.1 InseCure place in NE region itself. In addition, I would like to inform 

eel 
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(Ton rbra M.l!u Sing/z) 
Oath Comm sssner, (Juiciai) 

Manipur. 

WiUbjte 	èdU'& 
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/ 
you that I never requested, desired or proposed or worked as in charge of the institute during 
the regime of the previous Director also. 

Keeping this view it will be highly difficult for me to continue further as a Scientist in charge 
and in the capacity of Drawing and Disbursing Officer of the institute for a long time. Most 
respectfully I have already requested you to kindly relieve me from the charges of duties of 
Scientist—In-Charge of IBSD, Imphal immediately with effect from 1ST May, 2005. 

It is for your kind information that I have already enclosed necessary documents (1. 
Statement of Handover Charges & 2. Letter for State Bank Of India, Secretariat Branch, 
Imphal for financial powers) regarding the handover of the charges of duties of Scientist-In 
charge of IBSD for your perusal (IBSDID1r (i/c)/2005/05/993 dated 11/04/2005). 1 sincerely 
pray you to kindly instruct to the IBSD office, Imphal in this matter for further processing. 

V. Fprel2n Deputation/Extra Ordinary Leave without payment 

Kindly refer  my letter regarding the foreign Deputation without payment (IBSD1Dir 
(i/c)12005102 dated 15/03/2005) and another request for Extra-Ordinary Leave' (IBSDID1r 
(i/c)12005/02 dated 15/03/2005) without payment for nine months with effect from 1St May, 
2005 to take the research work in the advanced field of 'proteomiCs' subject as a Senior 
Researcher (Plant Biotechnology) at CRP-GL, Luxembourg. The proposed work in the 
foreign lab is highly advanced area involving 2-D electrophoresis, Microarrays and Yeast 
Hybrid systems. The work is having a close connection with the sphere of my present duties 
at IBSD as a Scientist (Plant Biotechnology). The proposed study is highly helpful to 
strengthen me professionally and this budding institute to take such advanced research 
programs in the area of proteomics in the near future. In addition, Manipur is a very remote 
and inaccessible area to get such rare opportunities in the future for the career improvement. 

As per my knowledge concern, Department of Biotechnology, always promoted researchers 
in the country by sponsoring Overseas Fellowship for training. Unfortunately even though, I 
was offered a prestigious position of Senior Researcher by CRP-GL, Luxembourg. DBT 
regret to grant me either Foreign .Deputation or Extra Ordinary Leave without payment in a 
compulsion that I am a Scientist in charge of IBSD at present and it is not an opportune time 
for me (D.O. No. BT/012/13/NBDB/2001/Part 11  dated 08/04/2005 & D.O. No. 
BT/012/13/NBDB/2001/Part-II dated 26/04/2005). 

As per DBT instructions, I have forwarded appointment letter to Dr. N.C. Talukdhar, for the 
position of Scientist-E at IBSD. He is supposed to join at IBSD by May 13th, 2005 as per the 
appointment letter. DBT would have arranged and. suggested him to take the charges of 
Scientist in charge and granted me EOL without payment so that I would have proceeded for 
higher training in foreign lab and joined immediately duty afterwards. 

This is once again for your kind information in continuation to my previous correspondence 
that, DBT granted me neither Foreign Deputation nor Extra Ordinary Leave without 
payment. As a lost option and with a great pain, I tender my resignation from Scientist-C 
(Plant Biotechnology) at Medicinal Plants and Horticultural Resources Division, Institute of 

r;i 
-I 

Sàbie DeOmen phaI 

(Tonthr, 'ii Mmttj Sing /j) 
Oath. Comm ssliner, (Judicial) 

Manipur. 
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thoresources and Sustainable Development, Imphal-795 001, Manipur with immediate effect i.e. from I" May, 2005. 1 shall be highly thankful, if you could kindly relieve me from the .duties immediately from the requested date so that I can take the foreign assignment to financially support to my family and also to develop my professional career. 

It is for your kind information that I have completed satisfactorily period of probation in the service and no case of vigilance/inquiry/investigj0  is pending! progress against me in the institute as per records. I am herewith enclosing 'no dues certificate' from IBSD also for your perusaJ. 

My sincere thanks to you, Dr. S. Natesh, Advisor, DBT and Dr. Md. Aslam, Joint Director, 
DBT for giving me an opportunity as a family member of DBT's institute in my professional career for some time. 

Thanking you, sir. 

Your's sincerely 

I 	thC 
Kban) i(kxr 

Scientist..0 (Plant Biotechnology) 
Institute of Bioresources and Sustainable Development Imphal 

Copy for Information to: 
I .DIrector/Scjent_jn Charge 

2.PSSV Khan personal file 

Enclosures: 

I. No dues certijIcae 

trctor 
Insfthe of ioreottrce & 

Sustainab'e Dev&opmnt, Impha 
S 

(Ton gbram Macu Srn94) 
Oath Cemm3s' (JuicIa 

ManIøUr. 
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/ 0 
/ 	To, 

Dr. M.K. Bhan 
The Secrtary 

	

/ 	Department of Biotechnology, Govt. Of India 

	

/ 	Ministry of Science and Technology 

	

/ 	Block, 2 (7th Floor), C.G.O. Complex 
Lodhi Road, New Delhi- 110 003 

Kadapa, 16" May, 2005 

e 

Sub: Tendering Resignation from the post of Scientist-C (Plant Biotechnology) 

at IBSD-Reg 
Ref: 1. IBSD receipt no. 1613 dated 26/04/2005- 

2. DBT letter D.O. No. BT/012/13/NBDB/2001 Dated 26/04/2005 

Respected Sir, 

Most respectfully and humbly request you to kindly refer my previous 
correspondence to your esteemed office (Ref no. I & 2) regardIng resignation from 
the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and Horticultural 
Resources Division, Institute of Bioresources and Sustainable Development, Imphal,- 
795 001, Manipur '- 	

il humbly inform you that 

so far I have not recewea any 	form your ofe regarding the status of my 
resignation. I presume that I may be relieved from the post of Scientist-C (Pinat 
Biotechnology) with immediate effect from 1 61  may, 2005 and proceeding to take 

foreign assignment to support my professional career and family. 

it is also once again for your kind Information that I have satisfactorily completed 
period of probation in the service and no case of is 
pending against me in the institute as per records. I also enclosed 'No dues 
certificate' from IBSD for your kind perusal. As you well aware the clause 4.2 of the 
agreement between IBSD and me states that 'any time after completion of the 
probation and within five years of its extension the contract can be terminated by 
giving three calendar month's notice in writing or three months salary in lieu of notice 
as termination simplicitor by either party without assigning any reason. In the event a 
shorter notice is given by either party, a sum equivalent to the salary of the period, 
notice falls short of three months, shall be payable by the concerned party to the 
other party'. As per the above clause I am ready to pay the amount after adjusting 
my balance Earned leave and half-pay leave from the service at IBSO in case if you 
kindly decide to accept my resignation and relieve me from the service. 

At present my contact address in India is DR. P.S.S.V. Khan, dO. D. Sabjan, 6/397, 
G.C. street, Kadapa-516 001, A.P. India. pssvkhanVahOO.ffl. 

Thanking you, sir, 

Yours sincerely 

PS. UJuC 
(P.S.SV.Khan) 

Copy for information to: Director, IBSD, Imphal-795 001. 

/ 
C  (Ton?bTQ 	iatli Sing/z1) 

Oath CommSSt5" (Juic'aI) 
Manipk. 

Jnf\ 

Lz~~l 

its of oresou 	& 
Sustà1Wabe DeveIopment lnijbal 



ANN[XURE 4/5-  

INSTITUTE OP BIORESOURCES AND SUSTAINABI DEVELOP 
	(IBSD) 

C Department of 	gy, ,tof India) 

TakyelPat Instutioflal Area, Impha]. 

imphal,the 25th April,2005 

The  5cientist1n_C 	e,IBSD,ID%P1 will be going to 

outstation frmi 27th to 30th April.2005 on official 
duty 

to condUCt n etworkiflg prograu%rne in 5jilOflg.Dng these 

periods. Dr.V.S.Rafla will be as 	
with- 

out financial powers. 

C p5,S.V.}thar1 
IBSD, Imphal 

Memo No.1/64IBSD()/2004  ji o7 	Dated 254..2005 

Copt tol\J. Dr. V.S. Rana 
All jj8j0flal1n_Chge,IBSD 

AccoUntS Section 
commander, Security Guard, 

5, NotiCe Board 
6' Guard File 

1rctor 
iftstftuts of Bloresourm  

Su*tatnable Developinent, Imphal  

(T,ngbra vi Miii Singhj 
Oath Cornmss.ner, (Ju1ici) 

Manipur. 
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To 
Dr. Mohd. Aslam 
Joint Director 
Department of BiotechnolOgy 
Govt. of India 
New Delhi 

Sir, 
I would like to inform you that as per our office orders no. 3, dated April 25 9  

2005 1 have given SclentIstInChaIe, Institute of BioresOUrces and Sustainable 
Development, Imphal with out financial power from April 27 to 30, 2005 by Dr. 
PSSV Khan who was the Scientist-In-ChaIr before April 27, 2005. He himself 
informed me that he has submitted the resignation to DBT, New Delhi but he has 
not given any official information in written to this office till 11.00aifl dated 
0.2.05.2005. Also, he has not informed me regarding whether hewiWbe joining 
today or not. As per information I am having he has gone to his home (Ilyderabad). 
I am not having any fund in my hand for the official and research purposes since he 
left the institute on date.2L!4!!O5• I am also sending the orders no 3, dated April 
25, 2005 given to me lor your kind information. I am managing the situation arises 
due to the same but kindly help me so that I can smoothly run the institute. Kindly 
send the fax at 0385-2446121 (if any). 

This is for your kind information and necessary action please. 

Thanking you 

Yours faith fully 

Q ç\D 

(Dr. V.S. Rana) 
Scientist-B 
IBSD, lmphal 

_1U_ 
.. "ZOaftr 

8 
tPnflbal 

(Tnb 	Mj Sing/i) 
Oath Comm .sisner, (JudiciI) 

Manipur. 
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Dr. Mohd. Aslarn 
Scientist-E 
Phone: 24363067 
E-mail: aslam@dbtfliC.in  

D.O.No.BTIIOI 211 3INBDBI200I IPart-lI 

TR1 f'(c5T 	-thM- 
fiii a* 	1Wc' 1t4Ie1.I 

eBcI,-2,7 	f, to zfto afro cmqA ivi 

,  91 f-11O003 
• •• 	 GOVERNMENT OF INDIA 

MINISTRY OF SCIENCE & TECHNOLOGY 
DEPARTMENT OF BIOTECHNOLOGY 

Block-2, 7th Floor C.G.O. Complex 
Lodi Road, New Delhi-110003 

Dated: 3rd May, 2005 

Dear Dr. Khan, 

Kindly refer to you communication No.nhl dated 
26th April. 2005 tendering 

resignation from the post of Scientist-C (Plant Biotechnology) at IBSO Imphal 
alongwith a request to relieve from the duties immediately to take up foreign 
assignment. 

2. 	In view of the present circumstances, you are requested to continue as 
Scientist-in-charge of the IBSD till the regular Director joins the institute. It will not be 
possible to relieve you as of now from the present duties. You could be relieved as 
soon as the new Director joins the institute. 

With kind regards, 

Yours sincerely, 

(Mohd. Aslam) 

Dr. Patan Shaik Shavalli Khan, 
Scientist-in-Charge, 
lnstt. of BioresourceS and 
Sustainable Development (IBSD), 
Takyelpat, Imphal - 795001, Manipur 

C 

SD 1  Dtrectot 

(Ton gbrn M,iti Singfl) 
Oath CammiSSisner, (JuiciLI) 

Manipur. 
TR/TeIegram : 'BIOTECH' 	1T1/TeIephone : 24363012,24360899 TT/ Fax : 011-24362884 
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Dr. Mohd. Aslam 	 k'i OF SCIENCE & TECHNOLOGY 

$cI.nUst—E 
iie 24383067 	

t% F-Ioor C.G.O. Complex 
O 

E-mail: aaiam,dbLflIC.ifl 	
:1 Road. New De(hi.110003 

D.O.NO.BTIOv13INBDBI200l!Pa 	 Dated: 6th JunO, 2005 
1  

Dear Prof. Slngh, 
Kindly refer to your letter No. 1/16-IBSD (Dr. KhaflS20O4 data'd 25 

May, 2005 regardIng the resignation of Dr. P. S. S. V. Khan, Scientist—C 
from 

IBSD, imphal. 

2. 	
I am directed to convey the approval of Secretary, DBT and Chairman, 

IBSD Governing Council to accept the resignation of Dr. PSSV. Khan subject 
at the salary amount equivalent to 2 months and 26 days is 

to the proviso th  
recovered by IBSD, from him. Please note that oft after recOvO Is 

amount, necessarY order accepting his rasi nation ma be issued b 	
D. 

With kind regards1 
Yours sincerely, 

(Mohd. Aslam) 

Prof. M. RotunikUmar Singh, 
Director, 
Inst of BloresourCeS and Sustainable 
Development (IBSO). 
TakyliPat, imphal 795001. Manipur 

/ FaxO385-24"2° 

-' 

1nabievp'p1, IMphal LI , "'' 01-0 I W-, ma" I 
( 

['0!! 

Oath C 

Mini Sing2) 

RSs.nev (JUdiC) 

TT/Telegram: .BIOTECt 	ii .1 TokphO" 

IT • (II 	cr, 	(I) iinr  

24363012, 2460Pmm 1 i.'tl/ Fax 011-24362804 

•0 e.4 



3. Please expedite. 

1BSD, Imphal 

(Mahabir 
Sr. Admii 

55- 	ANNFXURE- P/1 

- 

INrrrU1I OF MORESOJB(ES AND SUS'!&OIABLE DEVEU)PMENT (IBSD) 
(DeP11t0f oteCl1flO 	Govt. of k'c) 	I 0385 2446122(0) 

TakYPatbSütUth1A 	
I : 03852446121 (0) 

\ () 	lTS790f1P10 

 

Fax 0385-2446120 (0) 
E-mail: ibsd_inp@Sanc fl1et.m  

Imphal, the dated 22 June2005 
No. IBSDI1 Il 0(37)'2005  

Dr. Patan Shaik Sha Valli Khan, 
6-72 Xhateeb St. Vempalli, 
Cuddapah District, 
Andra Pradesh 

Dear Dr. Khan, 

Your attention to drawn to Article 4.2 of the Contract between you and the 
1BSD. 

2. In order to formalize your Resignation, you are requested to pay the salary of Two Months and 

Twenty Five days through a bank Draft fitvouring the Director, IBSD at an early date. 

Copy to: 
Dr. Mohd. Aslam, 
Jt. Director, 	 - This has reference to your letter No. 

Department of Biotechnology, 	- DO No. BT/01 2/1 3INBDB/200l Part-fl 

Govt. of India 	 J dated 6th June, 2005 
New Delhi 

(t;  
(Tongbra n Mgj Singh) 

Oath Comm4ss•ner, (Juiciaj) 
Manipur. 



3(v 	
ANNXHRE 

IL 

- 

INnTUTic OF BIORESOURCES AND SUSThINABLE DEVELOPMENT (MO) 
(Depmtment of Biotechnology, Govt of lndi) 	 6 : 0385-2446122(0) 

I : 0385-2446121 (0) IVII-19O1-nipurflNDIA1 	 Fax: 0385-2446120(0) 
E-mail: ibsd_imp@sancharnct.jn  

IBSD/1/1 0(37)12005/47 	 Imphal dated 20th August 2005 

Shri Patan Shaik Sha Valli Khan, 
6-72 Khateeb St, Vempalli, 
Cuddapah District, 
Andhra Pmdesh 

RECOVERY ON ACCOUNT OF STIPULATED NOTICE PERIOD 

Dear Mr. Khan, 

Please refer IBSD Letter of even No. dated 22nd June 2005 on the subject cited above. 

2. This Institute is yet to receive the stipulated amount in lieu of the mandatory Notice Period as is well 
known to you. You are, hereby, once again called upon to remit the said amount by 15th  of September 2005, failing which, the Institute may be compelled to invoke the necessary Conduct Rules as 
applicable. 

With warm regards and good wishes, 

\4aba thr Saun'al) 
Senior Admin Offr 

VL 

b 44 w, ev4 	 eJ) 
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1:: INBOX: Request to consider the withdrawal of resignation 

Dot: Thu, 14 Jul 2005 02:55:06 -0700 (PDT) 

- 	From: patan shaik sha valli khan <pssvkhanyahOO.COm> 

To: mkbhan@dbt.niC.ifl 

Cc: ibsd_imp@sanChamet.ifl 

Subject: Request to consider the withdrawal of resignation 

Luxembourg, 
14th July, 2005 

To, 
Dr. M.K. Bhan 
The Secretary 	. 
Department of Biotechnology, 
Government of India 
Ministry of Science and Technology 
Block, 2 (7th Floor), C.G.O. complex 
Lodhi Road-New Delhi-hO 003 

Sub: Request to consider the withdrawal of resignation 
from the post of Scientist-C (Plant Biotechnology) and 
to continue in the service at IBSD-Reg 

Ref: 
1.DBT letter D.O. NO BT/012/13/NBDB/2001/Part - II dated 

26/04/2005 
2.IBSD Receipt no. 1613 dated 26/04/2005 
3.My request letter to your esteemed office dated 
16/05/2005 
4.IBSD office letter no. IBSD/1/10 (37)/2005 dated 
22/06/2005 

Respected Sir, 

Most respectfully request you to kindly refer your 
esteemed office regret letter to me for granting extra 
ordinary leave (EOL) w.e.f. from 1st May, 2005 for 
nine months for carrying research work in Luxembourg 
in view that I am holding the charges of duties of 
Scientist-In charge of IBSD,Imphal (Ref. No. 1). 

AfNFXURE '-P//I 

'age lof3 

-;? 

VV 

a' 

With a great pain, I have submitted to you the letter 
of my resignation from the post of Scientist-C (Plant 
biotechnology) at Medicinal Plants and Horticultural 
Resources Division, Institute of BioresourCeS and 
Sustainable Development, Imphal Manipur, w.e.f. from 
1stMä2005 (Ref. No. 2). 

'0 I have not received any information from your esteemed 
% office regarding the status of my resignation and also 	

-cc-)  / 
% the appointment and joining of the Director, IBSD, 	

(_1 	/7 

Imphal. Then, I proceeed to the scheduled visit to 	 . 	/ 

Luxembourg for-research work starting from J!JYJ 
2005. The same information was given to your esteemed 
o 	 before proceeding to Luxembourg and requested 
you to kindly adjust about two months of my earned 
leave and half pay leave as per records of the IBSD, 
Imphal for the required notice period of three months 	TT 
for the termination of service, in case you decide to 
relieve me from the service (Ref. No 3). 

- 	.'---- 

I 	
265ca06303C7f5C 1 3424eb2... 7/14/2005 

( 

Director 
/ 	 -Mde -ctB1o,e,ourc.s& 

avaIontlmpha1 

(T.iig*r 	Mwij Singl) 
Qth CsmrnssIoner, (Judicial) 
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• Au:: INBOX: Request to consider the withdrawal of resignation 
	

(!) 

IBSD office Inforrred me to pay the amount of two 
months and 25 days salary for stipulated notice period 

rder to formalize my resignation without adjusting 

/ 	ti requested twc months leave at IBSD (Ref. No 4). 

f 	DBT office also well aware that IBSD, Imphal not 
provided me EPF land other service benefits form the 
joining of the serice. It is also for your kind 
Informatio 	lBS 5 alSO flOtDaid me monthly salary 

of resignation for the adjustment 

In this regard, I am very sorry to inform you that it 
is highly difficult for rntQ pay thjtice period 
amount proposedby IBSD, Imphal in view of my 
financial position and highly predicated unemployment 
after the tenure in Luxembourg. It is also for your 
kind information that I am still committed to work at 
growing institute IBSD, Imphal and sincerely 
interested to take an active role in the mission of 
NBDB and DBT inthe North-East India. Hence, I most 
respectfully inform you that I withdraw my resignation 
and sincerely reqikest you to kindly continue me in the 
service at IBSD, Imphal with effect from 1st May, 
2005. Further I rTloSt humbly also submit to you the 
following lines of requests for your kind perusal: 

Kindly grant me an 	ordinary leave from 1st 
May, 2005 to 1st Feb, 2006 to pursue ongoing research 
programme in the new area of systems biology i.e. 
proteomics in Lwembourg. Your kind gesture of 
granting EOL will be helpful for my professional 
career with advance research training. 

DBT and IBSD offices aware that I have been 
appointed in lowr-to-lower grade as a Scientist-C 

irticle no. 14 of IBSD advertisement no. 
2/50/2003-IBSD, Employment News 18-24, October 2003. 
shall be grateful, if you could kindly do needful to 
restore me to the,cientist-Eposition. 
3 	Kindly consider to entitle me withpecial (Duty) 
Allowance as per the article no. of 12 of IBSD 
advertisement n. 2/50/2003-IBSD, Employment News 
18-24, October, 2003, article no._of2of agreement 
between me and IBSD and IBSrpQfl4YJfl. 
no.1/2/2003-IBSD (Pt)/89dated 16/10/2004. 
4. 	Kindly doneedful to provide me essential chemical, 
equipment, lab supplies and lab assistance to work and 
perform my prescribed responsibilities in the plant 
biotechnology reearch at IBSD, Imphal. 

I shall be highly f hankful, if you could kindly 
consider my requests and do needful in this matter 

Thanking you, Si, 

Yours sincerely 

(P.S.SV.. Khan) 
140, Rue de Neu 

http:/ 
	 php?Horde=0a08fl 265ca06303c7f5c1 3424eb2... 7/14/2005 

rector 

tmphal 

('f. 	Mójnj Singh) 
lath Cimrn.s1.ner, (JudiciI) 

Mani.ur., 



I INBOX: Reuest to consider the withdrawal of resignation 

1-44 22 Luxembour 
GD Luxembourg 

vkhan@YahOO.COm  

CC: 
The Director, IBSD, Imphal for your kind information 
with reference to IBSD office letter nO. IBSD/1/10 
(37)/2005 dated 22'06/2005 

Page 3 01.3 

(Ton gbram M&iu 
Oath Cofpmissloner,( 

Maniuf. 

http ://nwebmai 265ca06303060 3424eb2... 7/14/2005 

Vote biu& lb ebeve$oYhent,lrnphal 
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GOVERNMENT OF INDIA 
MINISTRY OF SCIENCE & TECHNOLOGY 

DEPARTMENT OF BIOTECHNOLOGY 
Block-2, 7th Floor C.G.O. Complex 

Lodi Road, New Delhi-110003 

No. Br,0I2/I3INBDB!2001IPan II Dated: 12th August, 2005 

r 

YourssijpereI 

(Mohd. Aslam) 

and Sustainable 

Vo & 4ZoL  
d. AsIa 

ANNIXUREUI_P//2 

Dear Dr. Khan, 

Reference is invited to your e-mail dated 
14th July, 2005 addressed to the 

Secretary, DBT regarding your request to consider the withdrawi of resignation from 
the postof Scientist-C (Plant Biotechnology) and to continue in the service at IBSD, 
Imphal, 

2. 	I am directed to convey that your request for considering withdrawl of 
resignation from the post of Scientist-C (Plant Biotechnology) at IBSD, Imphal has 
been refused by the competent authority due to the following grounds: 

(a) I ou have left the institute unauthorizedlY without getting an official 

R
in

h

reieving order from DBT for joining assignment abroad. You were also 
ientist-ln-Charge of the institute at that time. 

(b) ur behaviour has been viewed as most irresponsible and unsincere
ce youhave left the institute even after request from the DBT to 
ntinue as Scientist-in-Charge of IBSD till the regular Dire ctor joined 

 institute. 

Dr. P. S. S. V. Khan, 
140, RUe de Neudrof, 
L-22 22Luxembourg 

Luxembourg, France 
VCQPV for favour of information and necesSarY action to: 
vrof. M. Rohinikumar Singh, Director, lnstt. of Bioresources 

Imphal - 795001, Manipur 

~ - 	Z, ~ 

M, I  

N 
(Ton gbra itdSingh) 

Oath Commissioner, (Judicial) 
Manipur. 

rR/ Telegram 'BIOTECH' 	/TeIeph0fle 24363012, 9/Fax:011-24362884 

ructor 
hiotltuts of &oresOurces & 

Sustainable DevelopmeVt MphaI 
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Dated: 5th December, 2005 

• Singh, 

Hy refer to your e-mail communication No.tSD/1/10 (37) 2005 
ted 261h  November, 2005 to the Secretary, DBT regarding 
of resignation of Dr. PSSV Khan from IBSD. lmphal. 

No. BTII 

Dear Pr 

Ki 
Imphal 

ANNEXURE. V/19 

12 
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GOVERNMENT Or INDIA 
MINISTRY OF SCIENCE & TECHNOLOGY 

DEPARTMENT OF BIOTECHNOLOGY 
Block-2. 7th Floor C.G.O. Complex 

Lodi Road, New Delhi-110003 

A p.  
Dr. Mob 
Sclentis 
Phone: 
&m.Il: 

I. AIam 

2. 	I aH directed to convey that an amount of Rs.59,421/- equivalent 
to 2 months 25 days salary of Dr. Khan (as notice period salary) may be 
waived off and a final settlement of the issue should be made 

* immediately 

kind regards, 

Yours sincerely, 

J\/1&. Ma---V  . 
(Mohd. Aslam) 

Prof. M. 	 Singh, 
Director, 
lnstt of I 
	 and Sustainable 

mt ((55D), 
Imphal - 795001, 

Manipur 
•/A r-,: 2(4L46)2O 

COP  

(Ton gbri Mtn Srngh1 
Oath Camm$sner (jud M WebIte:  http/iwww dbtindIa.fl'. It. 

ManipUr. 	VT'/1oIeph0tiO 24363012. 24360899 if1/ Fax : 011-24362884 

• __ 
0rector 

ki$tute ofSlorasource, & 
$neDtveiopmet, lmphaf 
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(PtJUM of Biotcio1ogY, Govt. of ki) 	I : 0385-2446122(0) 

/ 	 eLpatbiS tutül%a1Ar 	 I 0385-2446121(0) TaIy  

	

l9OPIE(PlDIA) 	 Fax: 0385-2446120(0) 
E-mail: ibsd_impsancharflCt1fl 

	

r 	IBSD/1/10/(37)/2005 	 Imphal, the 6th December, 2005 

Dr. P.S.S. V. Khan 

	

I 	C/O. D. Sabjan, 6/397, G.C. Street, Kodapa, Andhra Pradesh-5 16001 

emai1pssvkhan@vahoo.com  

P.S.S. V. Khan 
140, Rue de Neudrof 
L-22 22, Luxembourg, GD Luxemburg 

ACCEPTANCE OF RESIGNATION 

Dear Dr Khan, 

I am directed to forward the acceptance of by the Director IBSD, Imphal, of your 
resignation from the post of Scientist-C(Plant Biotechnoloy), IBSD, Imphal. 

With warm regards and best wishes. 

(Mahabir Sunriyal)—' 
Senior Adbiinistrative Officer 
IBSD, Imphal 

Enclosure: Acceptance Letter, Resignation. 

Copy to:- 
Dr. Mohd. Aslam, 
It Director, DBT, MiO Sc & Tech, Go!. 

e~~Ont' , 1j,  rv,." 

1 

Dêr.ctor 
tn.*vts of Bioresources & 
aInabI Dev&opment Imphal. 

(Tonbra1r . .iiu Sngh) 
Oath Comrniss1Sflef (JudsciI) 

Manipur. 
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INsinum OF BIORESOIJRCES AND SUfAINABLE DEVEWPME!T (IBSD) 
(Departaaeflt of BiOteCI1nOlO, Govt of India) 	 1 : 0385-2446122 (0) 

TakyelpatbsnthmalArea 	 I :0385-2446121(0) 
kI.IO1Il1PSNt1ff4i 	 Fax: 0385-2446120(0) 

E-mail: ibsd_impsancharnetin 

Imphal, the 6th December, 2005 
Dr. P.S.S. V. Khan 
C/O. D. Sabjan, 6/397, G.C. Street, Kodapa, Andhra Pradesh-51 6001 

email-pssvkhan@vahoo.com  

P.S.S. V. Khan 
140, Rue de Neudrof 
L-22 22, Luxembourg, GD Luxemburg 

ACCEPTANCE OF RESIGNATION 

WHEREAS - Dr. P.S.S. V. Khan, former Scientists-C (Plant Biotechnology) of IBSD, 

Imphal had tendered his resignation letter from the said post on 
AND WHEREAS the said Dr. P.S.S. V. Khan had resigned with immediate effect from 

from the said post of Scientists-C (Plant Biotechnology) at IBSD, Iniphal. 

AND WHEREAS the said Dr. P.S.S.V. Khan, had offered to pay salaiy in lieu of requisite 

three months NOTICE PERIOD equivalent amount in terms of his service Contract Clause 4:2 but 

thiled to pay the said three month's notice Period amount despite repeated request from IBSD, 

Imphal. 
NOW THEREFORE, I the undersigned being the appointing authority in respect of said 

Dr. P.S.S. V. Khan, do hereby accept the resignation of said Dr. P.S.S.V. Khan from the post of 

Scientists-C (Plant Biotechnology) at IBSD, Imphal with effect from 1' May,_2005 and wave off 

the requirement of said Notice Period salary equivalent thereof in lieu of stipulated Notice period, 

to avoid any further delays that may ensue. 	 (fl 

4  toe 

(ongbram Marvi Sing) 
Oath c.mm5°" (Judici&) 

ManipUf 

114 Ft 
(Prof. Rohinikumar Singh, .) 

Director,IBSD, Imphal 

DIrector 
Institute at Bloresóuró, & 

Sustainable Development, Impb.I 
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (MSD) 
(Department of Biotechnology, Govt of India) 	 : 0385-2446122(0) 

$ TakyelpatInsttutiona1Area 	 : 0385-2446121(0) 
JniIl-195OO1-lnipur(lND1A 	 Fax: 0385-2446120(0) 

E-mail: ibsd_imp@sancharnet.in  

MEMORANDUM 
Iniphal, the 16th  October, 2004 

4 

No.1/2/2003-IBSDpt/
toimpicnicnt

'ç 7 	The Institute of Bioresources and Sustainable 
Development is please 	various allowances as listed below as admissible to the Central 
Government employees. This is a part of various measures being taken up by the Institute for welfare of 
the employees. 

Fixation, Regulation of Pay and Service conditions: 	These 	allowances have been 
implemented as admissible to the Central Government employees under relevant rules and 
provisions laid down in Fundamental Rules and Supplementary Rules and Govt. of India's 
order/instructions made from time to time. 
Medical Attendance and Treatment: . 	Admissible as provided under Central Service 
(Medical Attendance) Rules, 1994. Accordingly, individual cases will be considered on receipt 
of specific proposals from concerned employees. 
T.A. on first appointment: T.A. on first appointment will be admissible if necessary claim is 
made within 3 months of joining with necessary documents as per relevant rules under Central 
Treasury Rules. 
Special increment for undergoing sterilization operation: 	Central 	Government 
employees who undergo sterilization after two or three surviving children may be granted a 
special increment as admissible under F.R. 27. 
Newspaper Allowance can be considered if specific provisions exist. 
Children Education Assistance, Special (Duty) Allowance, Benefits of two HRAs, granting of 
advance increments to Ph.D./M.Phil holders and restoration of sanctioned posts and grades can 
not be considered since they are not applicable in respect of IBSD und Central /  Vt. rules. 

• 	 . 

(Ki .DilipSingh) 
Sr. Administrative Officer 

Copy to:- 
1. The Director, IBSD for kind infonnation. 

\i--DTvisional in-charges for information of the employees of the respective Division. 
3. Notice Board. 	 - 

i S  
Director 

InstItut. of 81O.Mour"t * 
SUltainthle'Dev.lo$€nt, In,pIal 

cV 
4, Tpa.rbram Maru .SrnghJ 

Oath CommsSlOfler, (Judicial) 
Manipur. 
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(Department of 
0tCOhflbb0v Govt of India) 	a O385-244 

, 	

1( )t 	
a : O3S5-24 

1,190i.inipurtlND 	

Fax: O385-24 

NI 

2004 
imphat, the 8 

in continuation to this institute's MemOran1m of even number 

i6lO20O4, the Institute of BioresOUr and Sustaflabte DeVelOPmet, iniphal is pleai 

implement the following allowance as admissible to the Central Gove1flment EmpkYees and 

of India's orderS/iflStmtho made from time to time 
- 

(1) 	Reimbtlrsemeflt of tuition fees, and 

(ii) 	(ii) 

Auth0ñtY 	
Director, IBSD'S apprOat note 50 ante in File No 

(K . 
Dilip Singh) 

Sr. 

Copy to: 
The Director, IBSD, imphal for kind information 

 
The  DivisiOnal 

 jncharge for information of the emploYees 

- 	
of the respective Division. 
Personal file of Dr. Khan, Scientist —C. 
NotiCe Board 
Guard File. 

4/16-1BSO (Dr. Khan)/2 

j1tCarnm,Dsb0neTI (Judicial) 
ManlPtL!, 

Direct 
lnstjtuteoq,gAo 

Swstilnabk DeVc 


